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LOK SABHA DEBATES

LOK SABHA

Friday, March 26, 197 1/Chaitia 5,
1593 (Saka)

et e c—

The [ ok Sabha met at Eleven of
the C lock

[ Mr SPLAKER 10 the Chalr )

ME MBEFRS SWORNMN

SHRI ASOKA KRUMAR SLEN  (( al-
cutta Northwest)

SHR1 FRANK ANTHONY  (Nomi-
nated)
1104 brs

CALLING ATTENTION TO MATTER
yqlm PUBLIC IMPORTANCE
TROCIINYS ON HARUANS O CHHROLL
ARHATU, RAJASTHAN
ot wEw (agrd wywdd (nfag)
nag g, § gfamadla A wge
+ freafafe fana 1 git gg-wd wei

T e fawran g sl wrdan svar g fs
qg Tq AT F vE FATE

“Futy (Tweara) fad N g ang
¥ gafcoa) o fedr 1 gemrard oty seR
afvaraeese g€ @ sfad # wg o
Tl & frogdr Ay & g

o e mm—— e s e———

T L T TR

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISIFR OF STATI+ DEPIT. OF
ELECTRONICS, DEPTT. QF ATOMIC
ENERGY AND DEPTT. OF SCIENCE
AND TEC HNOLOULY (SHRI K.C. PANT)"
Government have set¢n press reporis legar-
ding the incidents 1n viliage Chhott Khatu
in district Nagaut, According to infor-
mation Received f[rom the Gowernment
of Rajasthan three cases have been regis-
tered relating 10 the elleged incidents on
Yth and 12th March of assault, 10bbery,
unlawful 1estraint eic, and the alleged theft
of a buffalo on 6ih March, Cases are
being investigated, «ccording to law bv
the State CID  According to Investiga-
tions held the infant, alleged to have been
killed 1n the incidenty, 1s alive The Chief
Munister accompanied by some some other
Ministers and members of the Rajasthan
Legislative Assembly belonging to oprosi-
twwon parties visited the village on 23rd
Match, 1971 to restore confidence among
the wenker sections of the community,

Nt wew fagrd mywad ooy
WG, gF g2 WATTT R qoq qeAY w1
FHNST JAKT TYT WINAE AT AT gHT |
A0 gz gew 7 A war 5 17 Twasy
AEA & g aet /) wrA & (oo oqar
mar & oy Aedt § fgoa F A w aa
T v Zar? sura-miete gaa
@AY I|U gRA war ¥ fn gnraveewy
¥ ywrlerr @a & wgac @) safg arv
e WX g6 faad gra oo g
wier wgd § (5o qed & WA A AN
qTX ®) @av §Y Az ad B0 FAT CHHT
wd ag § fs gat ool B Ay Ha R
NaAagwgagas 2! O wwaad &
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[#f wem fagrly aRaY]
Tg aTA 4957 § eqe2 weLl A ¥ AQ
aeft qf 7 ged arrag § fr wewl ®
frud a1d A ATy § 77 Tweq qd9r 9
& | 5ar gea oY wPNT BT owIA WG R
f gt it awr aff ok ng 7 @R
do Az e 39 gift % g9 dw Ratg'e
gt ¥ A4y @Y AW @
faaar war ot f& 8% 77 guar Seqa )
2 gy el AHET A WY qFET F
w1 fe qun well &gl Ay 3T WY
Fant et & 31 W 7 qam R ¥
TagreY 3 frar 7 fp aig iran 61T AR
§1 ATATTYQ 91 § AT TR 4T 69F, AW
B g LA A2y A af am
%3% & fom dws gt ar ) Atew o
ure tfear & ST ¥ T & fr @
909 W17 araT 41 % 9T R geymw ¥
¥ magyam am fx 9 wd &
W 12 ar4 A1 8 A T qmr gwr 7 nw
afgar & gyumw feafs 5 fgmg v
o7 3, & s A wgefa 3 o Bd A
gRaFAMTTIATE ¢

" Thiny year oid Pipli, mother of five
children said, 1 ard three olhers were
dragged out of our houses on the evening
of March 9 and beaten up mercilessly.
Afterwards some people brought to the
spot Jarhawili who was carrving her si¢
day old ¢hild in her arms. She (0o was
balaboured,, Another woman also called
Pipli was beaten up and kicked, Her plea
that she was 10 an advanced stoge of preg-
napcy fell on deal ears. She gave birth
to s child promaturely the same night,
Ummeda, & ckamar, was &lso alleged 10
have been beaten up and relessed only

after someone had paid 1600 to the Pradhan,
Ursmeds has since besn missing,”

& welt nglag ¥ qgar wgw § v
F01 §y wvaeg ¥ st 0 dw iy
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MIPAQE 7w qgr & A sAwr
TIF AT AT 9T ¥ 947 A} wrevay ?
g ag N I Wiy § e ag wonrd
1l g& ? 7% At Fewr o & v wa
gemaly 37T § qF wieatfirs wif g
7! &1 Fur Awaifas wita . ag feato
TAEY § A et # faard fray ?

T AT WA WME ¥ s
o]

ot wrq fagrd woddt . wqg @
wgr g aw o fral 8 wdi B daivx
# oty ¥ ORI AT vwwa AFT &) @t
A | A F U PR 9 6y fedr
TOATT F g2 F NEA T) g 9T AR
2§ f2 % %% w1 w7 Wvd ) owrRg
AR @ a0 wTA N & q@ar TEw g v
forg dvearer 9w % yura & faArs g
& 97 9T &1 il qF Frowm s a
fear mar ? a1 Tv=mT & g ¥ xg
wea H di g frar 3?7 am A
7 wgar qutea adr & fx gfew ¥ wrww

% fem oy

nE A7 5 A0 @1 wwm ad gy
AT OFRR TE AT APE-A1% T |7
? t 71 gfondl & eatam aqmy forar wy
TR e TR Emay qrt & gl
w1 Az Rt e e ey) -
moIM A2, AW N & fag a=v
AT NFLE 1 AT H A A R g w
st {5 a5 Amgis wiv efewdi & g9
gt aeadl gar ! ad gheadl W w
“ariE i &1 fawre garar wqp 7 ag
oA ot faar g fe o a0 & Q0w
WAL 97 & 7y R W) quw forg W
FIHEA N @ Ao gedt §2
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st $v€ xak fan w0 & fooawan B,
afgardl & ST o gwar §, AW W
RIT-HTC HT F3F G0 § 9 qwar § 7
ra¥ fag mardt s &rwdm @ g
fegr mar 7wz & ag saar qugar g sar
FEIT qTRAT YACATT HIFIT §) 4G TG
A% fag dare § s ot umdyr €
QWA ST §T g WX qiw & ogy
srag@i A 7 s faoy o, s
faim @t mard) 3 9F o fau AzamEr
IR GEa ¥ g R gEd frmac
{war o Wle @ wwd ) wIrAat A
1 oamg ?

St §O W 9F ;. WA A, ARAY
I ST A gRIAIT-TAT w7 oA T, fwar |
R ¥ qma fF rw p¥ed At § sad
agraar femar wan & 1 B% woR e §
UM made & 9 foRE W) R,
37471 &t wAtar @1 A ey R e
fraymaragf 7o A qrg faE @
9% WA §8 TEE ook avy

o wew fagrd awadl © ag wed
LR R

Mgmaxdn: Koy w@ri
6 #wv frod qng g

Six houses were found dastroyed on
the spot.

80 s wEW 3¢ o fs @
urefaal & wk on¥ ¥ gaar P-wmard
Hetit I0% wrA-giraw Aifzw W A
vaer i § « v wr fors fom 8,
% w1 fow uy fipur &1 wd fgarh &
o ot §, W egfeerre 33w P A
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frar, wifs sea @jq <o W &1 4%
AT a7 &7 aF & &1 e o€
¢, 3a¥ T} gz aar B o qor A
AU, 7y TYTTHRIIY AW ¥, ARC
agl nar & & quTAT vagr @iz M
¥ e foar wr, wifs wet ofw @
o 8, Ta fam o fgmdt Y 9§ I
LA

w19 3 Fg wral w1 fam far o we-
TaT § g T qfEa § 1 o WEedte
arfead 7, fxa® ohtorasr qao dre W2
wd gafdiz aw gfem wiew ¢,
I gae! wiw ¥ 2, o9 Wt ¥ o
H17 #1 § O S arada $W & T )
¥ate & et we agl aiw e @ E

ot & €7 w2z ¥ qwew §, 3
frefls gz & ot & gwmar § 1%
e & g TTFY FY A WG W wITNG
faezta wrd) § ot =y | Tad &1 @
AT 1 FEAY A& Faars Ifaw widard
& A | ged qe ) ¥ of a8t e
gt faar & e ot AY QY Qo wedr 9%
fame sfeg sda  wad ek
foea far o )

wgi &% §F Wi & qeT &, A
wrAAlT gEea X wa1 & f wmaer ardl
%1 Dz fagy, gaf 7z gram g, bfer
frdt @ w21 ® f waad wogr R—ar
fowr @i ey sé §, eafalr ala w4
W arapata g A, § 58w
A€ wwA

wgt ow wiw W oo & fs e oy
¥ Yo e 6w ) wd, Tg O
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[ v = da ]
THIT &1 ST & AT A gad waA 330
Q¥ AT oo weET L@
[T |

st wew fagdt st ;g
agea, & gar ar fe #7z awere uw
geere st quawt 2 f& 1@ miwy A
wEredr gl g 1 9 KA ST KT ALY
g, gfeam wearm & fag ¥ "OwI
seam €9 ¥ forzre & o gawt gfger
dfergur N qoz 2 & ant
AN &) wEr=Ar Kb g fE

SHR1 PILOO MODI (Godhra) -+ Appa-
rently, the entire mischief in Chhoti Khatu
occured because the Bauris who belong to
the Scheduled Castes had the temerity to
vote according to their choice for Mr.
Somani of the Swatantra party. 1 can
imagine that 1t must have bzen paruiculacly
galling 10 Members of the ruling party
who have styled themselves us the «<ha-
mpions of the downtrodden 11 must abo
have been upsettiog to Mr, Sukhaddwg, the
Chief Minister of Rajasthan, Mrs, Gandhi's
vahiant knight in shining armour, in her
fight against poverty It must have appa-
Ned Mr. Mathuradas Mathur, the Finance
Manister of Rajasthan, to lind that simple
folk of Scheduled Cadtes would prefer the
Swatdntra party to that led by M. Jagjivan
Ram yesterday, Mr. Sanjivayya today and
God knows who tomorrow. But 1t must
have been totally unnerving to Mr, Chaina
Ram, the villain of that area, the Pradhan
of Desdwana panchayat, the paragon of
virtues who has dozens of cises pending
against him. Not one case being pursued to
its logcal conclusion, because of Mr.Chaina
Ram’s intimate connection with the Finance
Minister, Mr. Mathur, The Rajasthan
Government baving shirked the Adjourn-
ment Motion in ths Vidhan Sabha and
having turped down a request Lo entrust
1ne Investigation to the ¢ BI, Mr, Sukhadia
the Chief Minister, gallantly agreed to
visit the srea in the company of Mr.
Matburadas Mathur, the Finance Midister

-
RN S £ 0o
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and Mr. Devpura, the State Minister for
Home Affairs, along with the Opposition
members.

It 1s interesting to note what My,
T. N. Kaul of the Times of India bas to
say In its issue of March 24, He says
that it the purpose of Mr Sukbadia's wvisit
was to  restore confidence amongst the
terror-sticken people, the trip was apparen.
tly a failure as Mr Chaina Ram formed
part of the Chief Minister’s party.

He was seen by some peuple being
pattomised in the Chief Muinister's party
it is further reported i the Times of
India of Maich the 25th, that the Chief
Minister on having completed his inves-
tigation, proceeded t0 Deedwana to have
lunch with the very same Mr Chaina Ram,
who 15 repotted 1o hase descended on
Chhott Khatu village with 50 10 60 per-
sons of his own kind on March, the 9th,
to beat up women, take away their orna.
ments and cash on the trumped up chaige
of a stolen buifalo and aga:n came back on
March 12th, to Jdemolish a number of
housey belonging to these Harijan fami-
lres

I have heie photographs of the dam.
age that has been done to the houses of the
Harsians in this village. With your per-
mission, 1 would like 10 lay them on the
Table

SHRI[ P. K. DEO (Kalahandi): He
should be allowed to lay it on the Table.

SHR1 PILOO MODY: { had written to vou
in this connectton and I have not heard
from you. Apparently, you are not interes.
ted that the House and the country should
see the conditions of the people thers, 1
bavc also here a tape-recording of the
evidence given by the women who wete
s0 severely and brutally beaten up, With
your permission, I would like 10 play it.
If I do not hsve yYour permission, I
would pot play it. The level of

o -

by w1

k]
+ kg
F#"‘ LT IUM_L
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violence in Nagsur constituency durning
the elsction was Quite unbelievable
20 jeeps belonging to the Swatantra
candidate Mr. Somani, were damaged or
burnt  About 40 workers are still hospi-
taltsed They were even refused registra-
tion in Government hospitals and they bad
1o be taken to private nursing homes
Mr. Soman: wrote to the Chief Election
¢ Ommissioner as early as January 15th,
warning hum against the reign of tairor
and the open incitement to violence
advocated by his opponents, n addition to
lodging 50 complaints with the police,
with the € ollector, with the officials of
tbe State Government, with C hiel Minister

ind  other ministets, with the State
I lecion C ommuss.on, with the  Chief
Ilection Commussioner nnd the Prime
sMinster herself  None of these hiought
forward even a reply exuept mere

cvclostyled achnowledgments

In view 01 all that has been suid and
published regarding the incident, which
without any shadow of doubt 13 intimatly
vonnected with the clection and ewven
otherwise, 1 would hiketo know whether
the Government of India will accept the
responstbility of investigating the matter
and conduct a full enduuty in 1o the Causes
of Incidents which have led to this crimi-
nal episude and this reign of tefror

[ would alywo like t0 know from Govet-
ninent what machinery it will employ to
investigate this matter, in view of the fact
that Mr. Chaing Ram enjoys the patronage
of the Finance Minister, Mr Mathur, who
enjoys the patronage of the Chiel Minister,
Mr Sukhadia, who enjoys the pationage
of Mrs Indira Gandhi, who we are told
has only 1econtly recelved & massive ver-
dict from the people,

SHRI K C. PANT My hon. fuend has
made certam insinuations against persons
who are not here 1o defend themselves.
can only g0 by the facts before me,
which show that when this matter came up
before the Lagisiative Assembly on tbe
22nd March, the Chisf Mipister and Mr
Mathur, both of whom wers mentioned by

CHAITRA §, 1892 (SAKA) Harijans in Rajasthan (C.4.) 10

M: Mody, showed their concern from this
particular problem and this incident by
visiting the village on the 3rd.

SHRI PILOO MODY
pany of?

In the wom

SHRIK ¢ PANT Inthe company oi
the leader of the Jan Sangh.,,

SHRI PILOO MODY * And Mr
Chaing Ram
SHRI K ¢ PANT ., and S5P and

¢ PI three rarties

SHRI PILOO MODY  In addition
to Mr Chaina Rwm ,, (interruptions)

MR SPLAKER Please do not
interrupt him when he s replying,
SHRIK ¢ PANF* | was merely

mentioning the fact that the Chief Minis.
ter responded very Quickly when the matter
w15 hiought to his notice in the Assembly
and both he und Shri Mathur, along with
the opposition leaders, visited the wvillage
the very next day This shows qumck
seponse to the situation and not any indiff-

erence to 1t That 1s all that 1 wish to
foint out
Then thete was a reference to a

Lunch given by 8 gentleman, which was
raised clsewhere also. The Chief Mins.
ter has clarified that the lunch was given
by $hri Mathur

SHRI PILOO MODY @ Wheta?

SsHR1 K. C. PANT This particular
lunch you are referring t0 was given by
Shri Mathura.

SHRI PILOO MODY - Where,

SHRI K. C. PANT
the Chief Minister,

That, you ask
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SHRI PILOO MODY : We are asking
you questions

SHRI K, L. PANT . You huve asked
your Questions and now 1 am  repiving.
Then he mentinned the frct that 20
jeeps of Shri Somani were destroyed.  We
on this side ol the House cunnot
imogine 20 jeeps beirg engaged by a candi-
date,

SHRI PILOOQ MODY :
standard level of repy and
jibes fiom the Minister.

1 expect u
.ot cheap

MR SPEAKER : | i from

both sides.

exyrect

SHRI K., t. PANT: Then he 1efer-
red 1o the faet that ecértain  complaints
were made to the Prime Minister, amony
others, 1 carnot say what was done
the complaints recened hy the State
Government but we have received complai-
uts from various parts of the countiy with
regard to intimidation of sotets. 1 may
say that if you look ot 1t from purely
party point of view, 1n this matter we arc
more sinned ogainst than sinning. We
have had 10 (ake mecasures in various
States to prevent intimidation of the poo-
jrer sections of the waciety, but il you go

by facts they are more with us than with
you,
SHRI PILOO MODY : Nagaur 13 a

shining example.

SHRI K. C. PANT : All the compla-
ints that we have received, we have
forwarded to the State Government for
going into them. |should imagine that
alorig with others this t00 was received
and forwarded t¢ ihe Siate Covernment,
As to the investigation of this particolar
incident, 1 Have already said that the State
Government is investigating into it, If
they need our assistance, we shall certainly
sce what we can do about it.

MARCH 26, 1971
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DR. KARNI SINGH (Bikaner) - Sir,
we in the oprosition are not interested in
a post-election post mortem of what has
happened in the poll, We¢ are spoitsmen
and we bow o ths people’s verdict. But
in our mind somewhere there are some
doubts raised, particularly after seeing
the ballot papers yesterday, and these aie
nOt only in our minds, but thee are
shaied by the unation at large, and | hope
the government will hayve the courage 10
clarily the rosition before the people.

I have fought five elections and !
come from Rajasthan from the same aiea
as the cne under discussion today, |
huve seen elections foupht 1 Rajasthan
im Nehru's tire, 1n the time of the late
Panty, the futher of the hon. Minister,
and | realise thut there 15 a great change
that is taking place «ll over.  The post-
clection scene is no lonjer the sume as
it was since 1952, 1957 on 1962, Todev
revenge has come into play. Whel you
see m Chhoti Khatu 18 just one such indi-
cation of how the government sits back
and rliows the puor citizens who 1oted
according to theitr own wishes to be viett-
miced. 1 have seen this »ictimisation 1.0t
only in Chhoti Khatu, 1 bave seen it in
my own constituency. The dey my results
were declared the people belonging to the
Congress Party thers immediately siarted
their witch~hunt. M1, Speaker, 1 am pot
given to making (alse statements and you
hnow me for the last twenty years, 1 will
say that if this witch-hunt is not stopped,
it 1s going 1o be the end of democracy.
It is not enough to be returned to this
House in a very large majority ; it is also
important that this government, which
have been given by the people this im-
mense verdict in their {avour must come
and protect the poorer citizens, the poorer
harijans who have been victimised by the
governmental machinery,

in my copsiituency, )} know \hat peo-
ple who are supposed to have voted for
me have been told that cases will be
opened against them, 1 know that in
certain cases where we had our public
mestings, = few miscreants were asked to
throw stopes, The Collector and the
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Police officers who stood nearby did not
even raise s fingure 1o protect the citizens
until the citizens took the law into their
own hands and dispersed the miscreants.
In Jodhpur, the jeeps of Mrs. Krishna
Kumari, a sitting Member of this House,
were burnt,

MR. SPEAKER : May 1 request you
to be retevant to the Call Attention ?

DR. KARNI SINGH : No civilised
society and the Government can allow
such reign of terror to happen as has
happened in Chhoti Khatu, There is one
thing that is becoming very evident. If
the Government fails to protect the cili.
ens, the time will come when the citizens
must tnke the law inwo their own hands.
I haie seen that when the Government
has failed to pritect the ciuzens, the citi-
sens have hert quite hecanse they are
law-abiding. But how long car you except
them to sit buck and watch these atroci-
ties 1aking place, women beaten up, their
houses desttoyed, all in the name of
democracy., 1 am afraid this kind of ides
is not going to help,

We ulsy  know that Mr. Sukbadia with
his  partisan atitn'e having been returned
to power through the back-door, not by
the verdict of the people a3 Mrs, Indira
Gandhi has been retuined, nnd those
people are wmterested m their chairs and
that they are incapable of aiving people
the protection following thoe  elections,
| wnuld, therefore, like to know from the
l on. Minister whethet the Central Govern-
mant 18 prepared 1o itep 1 any Stale
where the Governm:nt in power has ftarted
‘vhich-hunting agninst the people. Secon-
dly, 1 would like to know what compen-
sation da they propose t0 pay to these
nroor Marijans whoss homes have been
destroyed, whose women have been beaten
Up and whose chiidrea have been killed,
Thirdly, | want to know what protection
dfms the Government of India propose to
Blve 10 the citizens who voted against
the Congress Party, An ex-Army soldier,
Mr. Ajit Siogh, was the oanly man who
gave protection 1o the poor Harijans and
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he gave it because he was agoldier and
he had the guts to stand up against the
atrocities of the Government. May 1
kpow whethar this Government will take
steps 10 see that Mr. Ajit Singh's family is.
glso given protection and that no harm,
is dong to them,

I hope these questions will be answe-
red in the way in which the hon, Minister’s
father would have given so that they can
satisfy  this House and the people &t
large,

SHRI K. C. PANT : My hon, friend
referred to the general Question of intimi-
dation of voters. Sa far as the general
question goes, it has 1eceivad the attention
of the Chicl Election Commissioner even
earlier and after the mid-term poll, he has
made certain suggestions, HMe bad proro-
sed certain legislative meusures also and
these legislative measures which were to
have been further considered by a com-
mittee of the leaders of the Opposition
parties, But afier this committee waos
constituted, the {.ok Sabha was dissolved
and this committee could not consider the
mattsy further, That IS whers this matter
stands. | helieve, in yesterdry's meating of
the leaders of the oppiavion parties with
the Prane Minister  this matter  also
came L,

The other two specific mensures which
were taken duving these elections to guard
against the possibility of intimidation
weie, firstly, that the number of polling
booths was increased particularly in areas
inhabited by Haurijans, etc, where intimida-
tion could be apprebended and, secondly,
the method of counting was changed this
time. As all hon. Members Lnow, this
time, the counting took place on acon-
stituency wise basls, This was t0 avoid the
possibility of voting trends in any parti=
cular_hooth being known. Therefore, if you
louk at the problem objectively, after these
measures, no oue really can get an idea of
the trend of voting in a particulat bgoth.
Voung is secret and individual voting,
of course, it is difficult to know otherwise,
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[Skri K.C. Pant)

but, even the trend this time 1t is difficult
to know, So, I would not be very asser”
tive in saying that such and such a village
or such and such a locality did vote for
so and so under these circumStances, It
is not,,

DR. KARNI SINGH : Then how did
you come to the conclusion that the
Scheduled Castes voted for you

SHRI K. C. PANT : 1t is not an 1s-
olated belief, it is a fact in the whole
country.

SHRIMATI GAYATRI DEVI (Jaipur)
The hon. Minister does not know.
Reports from that ares say that when
the women came back, they were asked .

frg Nz fom & 2 3id spran¥ #
fear & 1

That is why he did not get that report

SHRI K. €. PANT : | do not expect
these women to tell Her Highness that
they have not voted for her,, (/nterrup-
tions)

It is not unknown, Sir, that people in
ber position of life were told one thing
and the voters cast votes the nther way.

SHRIMAT{ GAYATRI DLVI : I am
very sorry, Sir, 1 canpot take it from the
hon. Minister, 1f this is the behaviour
of the Government of India—this is not
what is expected of them—from the way
we saw the soting went ([nrerruptions)
And as far as the women arc concerned,
they are in the hospital in Jaipur. ‘lhey
were going to come here to-day. [ wish
I bad brought them but 1 did not expect
this sort of behaviour from the hon.
Minister. Otherwise, these women could
have come here and when he comes om,
they would have told him which way they
yoted,
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SHRI R. K. SINHA (Faizabad) : Do
you recognize Her Highness and Rajmatas
inside the Lok Sabha ? This is what T want
to know.

MR, SPEAKER : They are not hon.
Members. Then, what is the harm if he
says, ‘Her Highness, the hon. Mcmber ?
(Interruptions)

SHRI K. €. PANT : Sir, I had no
intention of hurting her feelings. | would
not have been called upon to give the
teply if <he had not qdntervened. | was
replving to another hon, Member,

As far as the complaints received, my
bon. friend asked mo, ‘Will the Govern-
ment sit back and do nothing when
complaints are recei.ed, from the State
Governments ?° Complaints are recetved
from the Staic CGovernments where the
Congress Party is in power and where
other Parties are also in power, We have
to be even-handed in our approach to all
these Governments. We cannot be parti-
san in these matiers and we treat all com.
plaints alike and that 18 what we are doing
even NoOw,

I am glad Dr. Karns Singh mentioned
the need to protect pour Harijuns, This
18 what we are trying to do in all the
aleas to the extent possible. In Western
UP, 1n  Bihsr, Madhya Pradesh and
other arcas whete we teceined priot
mtimation  of  possible intunidation,
we did take whatever steps that lay 1n our
rower. We pre certainly nterested that
voting 1s free and [air and that isthe
hasis fur democratic functioning. In
West Bengul, as the House knows, we
tookh  varius stejs. 1 taipk the admmi-
sttatine machinery of this country can be
congiatulated for the manner in which
these elecuons wore held, peacefully and
in an orderly manner and, by and large,
in such an operation except for a faw
complaints here and there, the electiony
rasscd off, | think, very smoothly,

My hon, friend asked me about giviay
protection 1o those who voted agmins
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the Congress. Qur experience s that, by
and large, those who voted aguinst Cong-
ress in these elections ate capuble of tak-
ing care of themselves, It is those who
voled with us, who are the poorest
sections of the community, who need
protection.

DR. KARNI SINGH : Does he mean
that the citizens should he encouraged to
take up arms ? What a ridiculous state.
mont 7

SHRI PILOO MODY : The Minister

ts heginning to over.reach himself,

DR, KARNI SINGH : T think this 1
an extra~ordinary stalement that is being
m ule,

SHRIMATI GAYATRI1 DEVI rose.

SHR!I K. (. PANT : Sir, 1 am bpot
ynlding.,....(Interruprions) This runing
romumientary is not necessary because I am
piung 1o explamn that every citizen is
entitled to the protection of law.,,(Inter-
ri ptions), That 1s why T am telling You,
A'l citizens are entitled to the piotection
¢f lan. 1 think my hon friend and Mr,
Vaspayee before him, emphasiced that the
1. eaker sections of the community deserve
i aicular protection..,,. (Interruptions).
lhat is all 1 say, 1In regard to the
just duestion regarding protection t0 the
citizen. 1t is a State subject—Law and
order i8 n State subject. It is for them
(i peavide protedtion, So (ar g we are
concerned, when we come into the picture,
rs we did in West Bongal, we do our level
best to piovide every protection to the
citizens that we can,

SHR! P, K. DEO : It is a matter of
concerh that the Stalin era has dawned
this country in order to liquidate all sorts
of opposition. As early as 8th February
the Swatantra party in Rajasthan brought
1o notice of the Election Commission and
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the Government of India that a reign of
terror has been let loose in that part of
our country and they wanted the CRP to
be deployed there so that there could be
free and fair election, but no steps were
taken in that regard. On the 16th February,
whon the Maharaja of Kishangarh was
shot at and killed, the Prime Minister
Suo motu came with a statement for a
CBI investigation and (t was welcome by
the Chief Minister. But 3 days afterwards
the 1. G. ot Police ar.d the Home Minister
of Rajasthan Government came with a
statement that there was no" politieal
motivation and the culprit has been appre-
hended, thereby to prejudice any CBI
proba which was contemplated by the
Prime Minister,

Now, coming t0 the post.election
period, it is a wmatter of concern that
victimisation of this soit is allowed to
continue, I would like to kpow cate"
gorically from the Home Minister if Mr.
Chand Ram who accused No. 1 in this
case accompanied the Home Minister and
the Chief Minister to entertain them in
that particular village. And, secondly
1 would like to know this. 1t is not a
fact that even though more than 100
cases are pending against Mr. Chand Ram
and in this case it has been blatantly pro-
ved that he is at the root cause of all
the troubles, he is being given the mantle
of protection by no less a person than the
Finance Minister and the local MLA, Mr.
Mathuradas Mathur who once happened to
be my collegue tn this House ? Taking
into consideration all these facts the
House cannot abdicate its responsibility
to look after the walfare of the haijans
especially under Act. 338 of the Constitu-
tion. 1 would like to make a demand on be
half of the Swatantra party and all of us
from this side that a categorical assurance
should come from the Government that
there will he a judicial probe into this
entire stale of affairs to be presided over
by no less = person than a judge of the
Supreme Court and that all files and
papers should be handed over. I would
like 10 have the reaction of the Govern-

ment 10 my suggestions,
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SHRI S, M. BANERJEE (Kanpur) ?
And also what happened in Morena.
Villages have been burnt by the Rajmata
of Gwalior.

SHRI P. K. DEO : Have an endquiry’
judiesl enquiry,

SHR1 PILOO MODY: Not a goonda
eQuiry but a judicial enguiry,

SHRI K, (. PANT: My hon, friend
hus agatn repeated what he has said ear-
lier. Certain complaints were referred tn
the Government of 1India and T have al”
ready stated they were dealt with, The
second roint he made was whether a
rarticular gentleman accompanied the
Chief  Minister. According to press
rerorts, he did. But so faras 1 am con-
cerned, | bave no official information from
the Rajasthan (overnment on the point,
9o far as the gnestion of entertaining the
Chief Minister 1s concerned, 1 have already
said that Mr. Muthur entertained him,

SHRI PILOO MODY : Did he get that
information alin  from the Rajasthan
Government or from the press report ?

SHRI K ¢, PANTD 1 hay, ahicads
answered the st vussten ., L,

SHRI P. K. DEO : What waS$ the ans-
wer 10 the 1ast question regarding judicial
probe ?

SHRI K, C. PANT : | have alteady
answeted it. Shri Atal Bihari Vajpnyee
had asked that question already.

So far as the root cause of the trouble
18 concerned, as I have said, there are two
versions of the incident and two versions
of what the root cause was. Until the
investigations are complete, I cannot say
which of then. 1s correct.

SHRI P, K, DEQ : It is not a question
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of law and order. It is a question of Hari-
jans who have been affected here, and it
is our responsibility and the responsibliity
of this bouse., Why are Government
abdicating their responsibility to probe
into the meatter on behalf of the Govern-
ment of India and why are they leaving
1t to the Rajasthan Government who are
a party 10 it ?

MR. SPEAKER : The hon. Member
may please resume his seat, Now, Shn
H. M, Patel, The hon. Mamber is absent.

Some Hon, Members rose—

weaw wpvaq ;. w1fA v Tifew &
avq f47 aeet 1 a9 A1 @ faw aw
&1 Bl 1F0 (Raar § wa 7o% &1 |

SHRI KALYANASUNDARAM (Tiru-
chirapalls) : 1 have given notice of an
adjournment motion, .,

MR. SPEAKFR - When 1 am standing,
the hon, Member should «it down,

SHR1 KALYANAUNDARAM : By
the ‘ime 1 enuld rise, ¥ou were already on
your Jeys, .

MR, SPEAKER : The hon. Member
mav kindly sit down. When | am standing,
he should sit down,

SHRIT K. 8. CHAVDA (Patan) : Ona
roint of informatinn from you,,,

MR. SPEAKER : An Hon., Mesmber
has arrived Inte and he wanis to take his
oath mow. He has requested thmt he may
be permitted to do 50 now,

SHR1 K. 8, CHAVDA : On a point of
information from you,,,
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MR. SPEFAKER : The Hon, Member
seems to be 8 very active Member. Why
should he not allow the hon. Member who
wants o take the oath to do so ?

MEMBER SWORN (Contd.)

Shri Naik Balkrishna Yenkanna
(Kanara)

11.42 lus,

RE : GEFNELRAI FLECTIONS

st mAvaT SR o (wfegr) .
Qe WEXG, HF G5 § AN WEAIGHTEA
fra w3 9z A Wiy gq dez AT E
WL W, Iq W AH AT H aga I aw
ot gl @1, ¥ter gew W sERw
fawrr &1 ot g gfeqr Az g ga &
T 9u # gfsafady Ay & af « & wrga
g fr @ ss ¥ guar Al samw
fawa,. . (swaar)

MR. SPEAKER : The bon. Member
mway resume his seat now. The obser-
vations made by those hon, Members who
are speaking without my permission will
not go on record. Interruptions **

1143 brs.
RE : MOTION FOR ADJOURNMENT

SHRI KALYANASUNDARAM (Tiiu-
chirapalil) : 1 had given snotice of an
adjourgment motion regarding the tragic
death of two airlines officers at the Deihi
airport, It is mot an ordinary accident
that has happened. It has happened in
the context of the lock.out, and, so, it is
urgent and impottant,
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MR, SPEAKER : No, I have not
allowed it. It is just an accident. 1f some
accident has happened, what has Govern-
ment to do with it ?

SHRI KALYANASUNDARAM : It is
not just an accident. There is a lock-out
ia the IAC, and two officers were used for
jobs for which they were pot accus-
womed......

MR. SPEAKER : The hon. Member
muy kindly resume his seat.,.

SHR1 KALYANASUNDARAM : |
know that, You ure standing just to pre-
vent me from speaking and to make me
jesume my seat,,,

MR. SPEAKER : That is one way of
making a Member sit.

SHRI INDRAJIT GUPTA (Alipore) : 1t
has been customary in this House that
when accidents of this nature take place,
at least the hon. Minister just comes
forward swo molu to make u statement, I
hope you will direct the hon. Minister to
make a statement, ,,

MR. SPEAKER : | hope he will,

SHR1 INDRAIJIT GUPTA : As my
colleague has pointed out, it has taken
pluce 1n the context of a lock-out where
officers were being made to do work fo:
which they were not normally accustomed.

We should know the facts.

MR, SPEAKER : He is correet. 1,only
said it is not a matter for an adjournment
motion, But if the Munistel comes out
with a statement, that would he in order.
I welcomae it,

SHRI P. K. DEO ¢ | had given nutice
of.,.."..

[ S —

S Not recouded
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MR. SPEAKER : No. 1 have not per=
mitted him. Tt will not go on record.

11.44 bes,

PAPERS LAID ON THE TABLE

MONOPOLIES AND RESTRICTIVE TRADF
PRACTICES (AMFNDMENT) RULES

THE MINISTER OF COMPANY AFF-
AIRS (SHRT RAGHUNATHA REDDY) : 1
beg to lay on the Table a copy of the Mo-
nopolies and Restrictive (Trade Practices)
(Amendment) Rules, 1971 (Hindi and
English versions) published in Notifica.
tion No. G.5.R. 92 in Gszette of India
dated the 12th January, 1971, uuder sub.
section (3) of section 67 of the Mono-
polies and Restrictive Trade Practices Act,
1969. [Placed in Library See No. LT-
16/71.]

GOLD (ONTRUL AMENDMENT
RULES, INCOME-TAX (FIFTH AMEND-
MENT) RULES WEALTH-TAX (AMEND.
MENT) RULES, AND NOTIFICATION
UNDER CENTRAL EXCISES AND SALT
ACT,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE. (SHRI VIDYA
CHARAN SHUKLA) : I beg to Jay on the
Table—

(1) A copy of the Gold Cuatrol (Forms,
Fees and miscellancous Matters) Amen-~
dment Rules, 1970 (Hindi and
English yersions) published in Noti.
fication No. 5.0. 19 in Gazette of
Indis dated the 2nd January, 1971,
vnder sub-section (3) of section 114

of the Gold (Control) Act, 1968,
{Placed in ary See No. LT.
17/1.)

(2) A copy of Income~tax (Fifth Amend-
ment) Rules, 1970 (Hindi und English
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versions) published in Notifieation
No. 5.0. 4001 in Garette of India
dated the 16th December, 1970, undet
section 296 of the Income-tax Act,
1961 together with an explanatory
Memorandum, [ Placed in Library See
No. LT-18{71.]

(3} A copy of the wenlth-tax (Amendment)
Rules, 1971 (Hindi and Bnglish versions)
published in Notitication No. 5,0. 999
in Garette of India dated the Ist
March, 1971, under sub-section (4) of
section 46 of the Wealth Tax Act
1957, {Placed in Librarv See No,
LT-19/71.)

(4) A copy each of the following Nou-
tication {Hindi and English versions)
under section 38 of the Central Excises
and Salt Act, 1944 :—

(1) The <emral Fxcise (Four-
teenth Amendment) Rules, 1970
rublished in  Naotification No.
G.S.R. 2065 in Gazette of India

dated the 26th December, 1970,

The Central Fresse {Fust Amend.
mant) Rules, 1971 published in
Noufication No, G.S.R. 63 in
Garette of India da'ed the 9th
January, 1971, [Placed in Libra-
ry See No. LT-20[71.}

(ir)

(5) A copy each of the following Noti-
fications (Hindi and English versions)
under section 159 of the Cusioms Act,
1962 and section 38 of the Central
Excises and Salt Act, 1944 ;~—

(i) The Customs and Central Excise
Duties Export Drawback {General)
Eighty-second Amendment Rules,
1970, published in Notification
No, G, 8, R, 1984 in Gazetls of
lndia dated the 5th December,
1970.

The Customs and Central Bxolse

(i
; Duties Export Drawback (General)
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(sii)

()

(v)

(vi)

Eighty=tbird Amendment Rulas,
1970, published in Notification No
G.SR. 2004 in Gazette of Indm
dated the 12th December, 1970,

The Customs and Central Excise
Duties Export Drawback (General)
Eighty.fourth Amendment Rules,
1970, published in Nolification
No. G.8.R. 2036 1n Gazette ui
India dated the 19th December,
1970,

The Cusoms and Central Lacise
Duties Export Drawback (General)
Fighty-filth  Amendment Rules,
1970, pubhished in  Notiheatiou
No. GS R 2037 in Gnsstte of
India dnted tne 19th December,
1970,

The Customs and Central Lxcise
Duties Export Drawback (Genetal)
Eighty.sixth  Amendment Rules,
1970, published in Notilication
No. G.S.R. 2038 in Garette of
India dated the 19th December,
1970,

The Customs aud Central Excise
Duties Export Drawback (Cieneral
Eighty-seventh Amendment Rules,
1970, published in Notificotion
No. G.S.R. 2039 in Gareite of
india dated the 1%th December,
1970,

(vii) G.S.R, 2041 published in Gasette

{viii)

of India dated the 19th Decembes,
1970 containing erratum (0 Noti-
ficatiop No, G.S.R. 1859 duted the
31st Octobaer; 1970,

The Customs and Centrai Excise
Duties Export Drawback (General)
Righty-sigat Amendmeut Rules,
1970, published in Notification
No. G.S.R 2066 in Gazette of
l;{;‘f; dated the 26th December,
1970, |

{ix} The Customs and Central Excise

Duties Export Drawback (Goneral)
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Eighty-ninth Amendment Rules,
1970, published in Notification NO.
G.S.R. 2067 in Gazette of Tndia
dated the 26th December, 1970,

The Customs and Central Excise
Duties Export Drawback (General)
First Amendment Rules, 1971 pub.
lished in Notification No. G.S.R,
39 in Gazette of India dated the
2nd Januvary, 1971, .

The Customs and Cential Excise
Duties Export Di awback (General)
Second Amendment Rules, 1971
published in WNotification No.
G.SR. 84 in Gazette of India
dated the 14th January, 1971,

(xii) The Customs and Central Excize

(nin)

(x1v)

Dutres Export Drawback (General)
Thind Amendment Rules, 1971
published in Notification No,
GS.R. 85 in Gazette of India
duted the 16th January, 1971,

Lhe Customs and Cential Excise
Duties Export Drawback (General)
Foutth Amendment Rules, 1971
rublished in Notification No.
G.S.R, 111 in UGozette of India
dated the 2td Janvary, 1971,

The Customs and Central Excise
Duties Exgort Drawback (Genperal)
Fifth Amendment Rules. 1971 pub-.
lished 1n notification No. G.S.R.
112 1n Gazette of India dated the
23rd January, 1971,

(xv) The Customs and Cential Excise

(xvi) The Customs

Duties Export Drawback (General)
Sixth Amendment Rules, 1971
published in Notification No.
GS.R. 179 in Gazette of India
dated the Gth February, 1971

and Centeal Bxclse
Duties Export Drawback (General)
Seventh Amendment Rules, 1971,
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published in Noticution No,
G.S.R. 180 in Gazette of India
dated the 6th February, 1971,

(xvii) The Customs and Central Excise
Duties Export Drawback (Gene-
ral) Eighth Amendment Rules,
1971 published 1n Notification No,
G,S.R, 181 in Unvsette Of India
dated the 6th February, 1971,

{xviii) The Customs and Central Fxucise
Duties Export Drawback (General)

Nioth Ameodment Rules, 1971,
published in Notification No.
G,S.R. 182 in Garzette of Indiu

dated the 6th February. 1971,

(xix) The Customs and Central Fxcise
Duties Export Diawback (General)
Tenth Amendment Rules, 1971
published in Notification No,
G.S.R. 217 in Garetle of India
dated the 13th February, 1971,

(xx) The Customs and Centtal Excise
Duties Exrort Drawback (Genperal)
Eleventh Rules, 1971 published in
Notification No. GS.R. 218 in
Gazette of India dated the I3th
February, 1971,

(xxi) The Customs aud Central Excise
Duties Export Drawbackh (Gene-
ral) Twelfth Amendment Rules,
1971 published in Notification No.
GS.R. 219 in QGazette of India
dated the 13th February, 1971,
together with an  explanatory
memorsndum,

(xxii) The Customs and Ceutrul Excise
Duties Export Diawback (General)
Thirteenth, Amendment  Rules,
1971 published in Notificution No,
GS.R. 248 in Gazette of Indin
dated the 20th February, 1971.

(xxlil) The Customs aod Central Excise
Duties Export Drawback (General)
Fourtesnth Amendment Rules,
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197} published in Nutification No.
GSR. 249 in Gazette of India
dated the 20th VFebruary, 1971,
|Placed in Library See No.
LT.21i11)

(6) A copy each ol the following
Notifieations (Hindi and English
versiops) under Section 159 of the
Customs Act, 1962:--

(i) G.S.R. 1985
Gazette of India
December. 1970,

published in
dated the Sth

{(1i}) G.S. R 206 published n
Guzette of India dated the 12th
December, 1970 together with un
explanaiory memomandum,

(iii) G.S.R, 207 published in Gi.elte
of India dated the 12th December,
1970 together with an explanatory
memorandum,

(iv) G.S.R. 2040 published in Gazetle
of India dated the 19th December,
1970

(v) G.S.R. 42 published in Gazette
of India dated the 1st January,
1971 together with an explanatory
memotandum.

fy1) G.5.R. 8Y published in Goeele of
lodia dated the 16th January,
1971,

(vif) G.8.R. % published in Gazetie of
India dated the 16th Japuary, 1971
together with an  explanatory
memorandum.

(viil) G.8.R. 91 published in Gazetts of
India deted tbe 16th January,
1571 togetber with sn explanatory
memorandum,

(ix) G,S.R. 183 published in Geetie
of India dated- the §th Websusty,
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i971 together with an explanatory
memorandum,

(x} GSR, 222 published in Gazeute
of India dated the 13th February,
1971 together with an explanatory
memorandum,

{xi) S.0. 98 published in Gazeite of
India dated the 1Ist January, 1971
together with an explanatory
Memorandum. { Placed in Libra-
rv. See Nu. LT-.22/11]

(1) A copy each of the following
Notifications (Hind: and Lnglish ver-
wons) issued under the Central Fxcise
Rules, 1944 -

(1) G.S.R. 2005 published in Gazette
of India dated the 12th December
1970 together with an explanatory
memorandum

{it) ¢ SR, 2001 published in Gozette
of Indin dated the 15th Dacember,
1970 together with an explanatory
memorandum,

(ni) GS.R. 204, 2044  and 2045
published in Guasette of India
dated the 17Tth December, 1970
together with an  explanatory
memorandom,

(1v) G.SR. 2047 and 2048 published
in Gozette of India dated the
1Rth  Decembsr, 1970 together
with an explanatory memoran-
dum,

(v) G.SR. 2063 and 2064 published
in Gazstte of India dated the 26th
December, 1970 together with an
explanatory memorandum.

(vi) G.8.R. 3) published in Gazette of
Todia dated the 2nd January, 1971
twgethar with an  explanatory
memorandym,
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(vii) G.8.R. 294 published in Gazatte of
India dated the 27th February, 1971
together with un  explanatory
memorandum,.

(vii) GS.R. 295 published in Gazette
of India dated the 27th February,
197) together with an explanalory
memorandum. [Placed in Libra-
ry. See No. LT.23j71]

et —

11, 46 hbrs,
MASSAGF FROM RANY A SABHA

SCCRETARY: Sir, | have 1o report the
lollowing message iecetved from the Sec-
retary of Rajya Sabha @ ~

“In accotdance with the provisions
of rule 111 of the Rules of procedure
and { onduct of Business in the Rajys
Sabha, 1 am directed to enclose o copy
of the Imports and Exports (Contivl)
Amendment Bill, 1971, which has been
passed by the Rajya Sabha at its sitting
held on the 25th March, 1971.”

IMPORTS AND FXPORTS (CONTROL)
AENDMENT BILL

AS PASSID BY RAIY A SARHA

SECRETARY : Sir, | lay on the
Table of the House the Imports and
Exports (Control) Amendment Bill, 1971,
as passed by Rajya Sabha,

1147 hrs.

RESIGNATION BY MEMBER
(SHR1 BHAGIRATHI GOMANGO)

MR. SPEAKER : 1 baveto inform
the House that Shri Bhagirathi Gomango,
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an elected member of Lok Sabha from
Koraput constituency of Ornssa, has
resigaed his seat «n Lok Sabha with effect
from the 25th March, 1971,

51,48 brs.

GENERAL BUDGET, 1971.72-
GENERAL DISCUSSION AND
DEMANDS FOR GRANTS ON
ACCOUNT (GENERAL),
1971.72. Contd.

MR. SPEAKER : The Houss will
now take up item 6 namely, further gere.
ral discussion on the Budget (General)
for 1971-72 and tteru 7, namely, discussion
and voting on the Demands for Grants on
Account in respect of the Rudget (Gene.
ral) for 1971~ 72.

DFMAND NQO. 1—MINISTRY OF
DLFENCE

MR. SPFAKFR  Motion moved

“That a sum not exceeding  Rs.
40, 60, 000 be wpranted to the President,
on acconnt, for cr lowards defiayioy
the charges durniug the year ending on the
31st day of Murch, 1972, in respect of
*Minsstry of Defence’.”

DEMAND NO, 2—DEIENCE SFRVICLS
EFTFOTIVI.ARMY

MR SPEAKIR Motion maved ;

““I'hat o sum not exceeding Rs. 2,71,
2533000 be granted to the President,
on aceount, for or towards defraying
charges during the year ending on the 31t
dsy of March, 1972, m respect of ‘Defe-
nce Sarvices, Tlective~Army."

DEMAND NO. 3—DEFENCE SERVIC ES
RFFECTIVE.NAYY

MR, SPEAKER : Motion moved ;
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“That a sum not exceeding Rs. 19,75,
33,000 be granted to tihe President,
on account, for or towards defraying
the charges during the year ending on the
3ist day of March, 1972, in respect of
‘Defence Services Fflective-Navy

DEMAND NO. 4—DEFENCE SERVICES
EFFECTIVF.AIR FOR(CE

MR. SPEAKER - Motion moved :

"“That 3 sum not exceeding Rs. 81,65,
00,600 be grunted to the President, on
account, for or roward defraying the
charges duting the year ending on the
Jist day of March, 1972, mn respect of

‘Defence Services Effectise~-Awr Force'.

DEMAND NO, 5—DEtINCF SERVICE
NON-FFFECTIVE

MR, SPFAKFR Motiop moved

“That a sumn not exceeding R3S 15,76,
A7, 000 be granted to ihe President, on
account, for or towards defraying the
charges during the yecar ending on the 3ist
day of March, 1972, in respect of ‘Defence

1 e

Services Non-Effective’,

DI MAND NO, 6—MINISIRY OF
I DUCATION AND YOUTH SERVICFS

MR. SPLAKFR  Motion moned ¢

“Thut a4 sum not exceeding Rs, 41,
66, (0 be grunied to the Presdent, on
account, for or towards defraymg the
charpges during the year ending on the
31st day of March, 1972, in repect of ‘Min.
1stry of Fducation and Youth Services’,”

DEMAND NO. 7--EDUCATION

MR, SPEAKFR : Motion moved ;

"That a sum not exceeding RS.24,39,47,
oX) be granied to the President, on acco-
unt for or towards defraying the charges
during the year ending on the 3ist day of
March, 1972, in respect of Education'”
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DEMAND NO, 8—ARCHAEOLOGY
MR, SPEAKER: Motion moved .

“That a syro not exceeding Rs, 70,62,000
be granted to the President, on acco-
unt for or towards defraying the
charges during the year ending on the
3ist dny of March, 1972, in reepect ef
*Archaeology'.”

DEMAND NO, 9 - SURVEY OF
INDIA

MR. SPEAKER : Motion moved :

That a sum not cxceeding Rs, 2,08,84,000
be grunted 10 the President, oH qecount,
tor or towgrds defiying  the charges
during the year endine on the 31st day of
Narch, 1972, n respect of ‘Survey of
Indin ™

DINMAND NO. 10 =OTHEFR REV-

INLE EXPENDITURE O THE

VM ISTRY OF FDUCATION AND
YOUTH SIRVICES

MR. SPEAKER * Mntion moved ;

""That n sum not exceeding Ry, 1,62,15,
00 be yranted o the Piesident, on
weount, for or tewards defraying the
harges duting the yeur epding on the 31st
tay of Muweh, (972, 10 respect of  'Other
Revenus Fypeaditure of the Mimstry of
Educaticn and Youth Services',”

DEMAND NO, 11—FXTERNAL
AFTAIRS

MR. SPEAKER : Motion moved :

-

“That a sum not exceeding Rs, 9,38,08,
M0 be granted 1o the President, on
account, for or towards defraying the

828 during the yeat ending onthe 31st
day of Mareh, 1972, in respect of ‘External
A&h!ru

CHAITRA 5, 1893 (SAK A)

DG A 34

DEMAND NO. 12—0THER REVE-
WUE EXPENDITURE OF THE
EXTERNAL AFFAIRS

MR, SPEAKER : Motion moved :

“That a sum not exceeding
Rs, 7,272,000 be granted 1o the
President, on account, for or towards
defraying the charges during the vear end-
ing on the 31st day of March, 1972, in
1espect of ‘Other Revenue Expenditure of
the Ministry of External Affairs".”

DEMAND NO. 13—MINISTRY
OF FINANCE

MR. SPEAKER : Motion moved :

“That & sum not exceoding
Rs, 6,293,000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending onthe 31st day of March, 1592,
in respect of 'Ministry of Finance'.”

DEMAND NO, 14—CUSTOMS
MR. SPEAKER : Motina Moved :

“That a sum  pot exceeding
Ry,  3,18,00,000 he granted 1o the
Mesident, on uccount, for or towards
defraying the charges during the year
ending on the 31st doy of March, 1972, in
respect of ‘Customs®.”

DEMAND NO, 15~UNION FXCISE
PUTIES

MR, SPEAKER : Motion Moved:

“That a sum no. exceeding Rs. 6,36,30,000
be granted to the President, on account
far or towards deftoyng the charges
during the year ending On El“ 3is1 day of
March, 1972, in respect of Upion Exeise

.

Duties’.
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DEMAND NO. 16~TAXES ON
INCOME INCLUDING CORPOR-
ATION TAX ETC.

MR. SPEAKER : Motion moved :

“That & sum not exceeding RS,
6,68,70,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1972, 1o vespsct of
‘Taxes on Income including Corpotation

(1]

Tax etc'.

DEMAND NO. 17—S5TAMPS
MR, SPEAKER : Motion moved :

“Fhat a sum not excezding Rs.
1,62,55,000 be granted to the President, on
account, for or towards defraying the
charges during the sear ending on the 3ist
day of March, 1972 in rtespect of
‘Slamp’."

DEMAND NO. 18—AUDIT

MR. SPEAKER © Motion moved

‘““That & sum not exceeding R,
10,60,00,000 be granted to the President,
on account, for or towards defraying
the charges during the year ending on the
31st day of March 1972, in respect of
‘Audits”.”

DEMAND NO, 19—CURRENCY AND
COINAGE

MR. SPEAKER : Motion moved .

“That & sum not exceeding Rs.
5,53,40,000 be granted 10 the President,
o account, for or towards defraying
the charges during the year ending on the
31st day of Mareh, 1972, in respect of
i« urrency and Coinage’.”

MARCH 26, 1971
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DEMAND NO. 20—MINT
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,52,02,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the 315t

day of March, 1972, n  respect of
‘Mln"..l
DEMAND NO, 2i1—KOLAR GOLD

MINFS

MR. SPFAKFR  Mation moved

“That o  sum not exceeding
Rs, 2,71,83,000 be granted tu the presi-
dent, oM daccount, for or towards

d:fraying the charges during the vyear
ending on the 3lst day of March 1972,
in respect of ‘Kolar Gold Mines' "

DEMAND NO 22—PENSIONS AND
OTHER RETIREMFNT BFNFFITS

MR. SPEAKFR  Moation moved :

“That a sum not exceeding Rs, 5,15,
m3,000 be granted 10 the [President,
on acconttt, for or towards defraying
the churges during the year ending on the
Jint day of March, 1972, in resgect of
‘Pensions and Other Retirement Henefits’,”

DEMAND NO, 23—0OPIUM FACTORIES
AND ALKALOID WORKS

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 6,14,
73,07 be granted to the President,
an account, for o rowards defraying
the charges during the year ending on the
31st day of Maceh 1972, in respect of
‘Opium Factories and Alkaloid Worky',"
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DEMAND NO. 24—OTHER RLVENUF
EXPENDITURE OF THE MINISTRY
OF FINANCE

MR. SPEAKER : Motion moved :

““That a sum not exceeding Rs. 16,17,
44,000 bo granted 1o the President,
on account for or fowards defraying
the charges during the vear ending on
the 31st day of March, 1972, in respect of
‘Other Revenue Expenditure of the Miais.

CRL

try of Finance'.

DEMAND NO. 25—GRANTS-IN-AID
0 STATE AND UNION TERRITORY
GOVERNMENTS

MR, SPEAKER ; Motion moved :

“That a  sum not exceeding Rs.
1,93,47,86,000 be granted 1o the President,
on account for or towards defraying the
churges during the year ending On the 3lst
day of March, 1972, in respect of
‘Grants-in-aid in State and Union Territory

LT

Governments',

DEMAND NO, 26 - MiS¢ ELLANEOUS
ADJUSTMENTS BETWEEN THE
CENTRAL AND STATE UNION

TERRITORY GOVERNMENTS

MR, SPPAKER : Motion moved :

“That & sum not exceeding
Rs. 18,35,000 be granted 1o the Presi.
dent, on account, for or towards
defraying the charges during the yeat
ending on the 31st dayof March, 1972,
in respect of ‘Miscellaneous adjustments
batween the Central and State and Union
Territory Governments’,”

DEMAND NO. 27—PRE-PARTITION
PAYMENTS

MR, SPRAKER : Motion moved !

“That s sum not exceeding
Rs. 13,000 be graoted 1o the Presi-

CHAITRA 5, 1893 (SAK4)
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dent, on account, for or rowards
defruying the charges during the year
ending on the 31st day of March, 1972, in
respect of 'Pre-partitien Payments’,"”

DEMAND NO. 28 ~— MINISTRY OF
FOOD, AGRICULTURE, COMMUNITY
DEVELOPMENT AND COOPERATION

MR, SPEAKER : Motion moved :

“That is sum oot exceeding
Rs, 70,18,000 be granted to the President,
on account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1972, in
respect of ‘Ministry of Food, Agriculture,
Community Deveclopment and

L)

Cooperation’'.
DEMAND NO, 29—=AGRICULTURE
MR. SPEAKER : Motion moved :

“That a sum wot exceeding
Rs, 5,52,25,000 be granted to the President,
on account, for or fowards defraying
the charges during the wear ending
on the 3ist day of March, 1972, in

respect of ‘Agriculiure’,

DEMAND NO, 30 — PAYMENTS TO
INDIAN COUNCIL OF AGRICULTURAL
RESEARCH

MR. SPEAKER : Motion muved :

“That & swm  not excecding
Rs. 6,27,33,000 be granted (o the President,
oft geconnt, for or towdrds defraying
the charges during the Yenr ending
on the 31st day of March, 1972, in sespect
of ‘Payments to Indian Council of Agricul~
tural Research.”

DEMAND NO. 3] — FORES]
MR. SPEAKER : Motion muved .

*“Trhat a sum not exceeding Rs,
6706000 be granted lo the President,,
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on account for or towards defraying the
charges during the year ending 0n the 3ist

day of March, IV72, 1 respect of
-Ipomti-'-
DEMAND NO, 32 — OTHER

REVENUE EXPENDITURF OF THF

MINISTRY OFf FOOD, AGRICULTURE

COMMUNITY  DLVELOPMFENT AND
COOPERATION

MR. SPEAKER : Mouion muved

“That a sum not exceeding Rs.
15,59,12,000 be granted L0 the President,
on account, Yor or towards defraying the
charges during the vear ending on the 31t
day of March, 1972, 1n respect uf ‘Other
Revenue, txpeaditure of the Minstry ot
Food, Agricalture, Commupuy Develog-
ment and Cooperation’,”

DEMAND NO. 33 — MINISTRY OF
FORFIGN TRADE
MR, SPLAKER : Mbption moved *
“That a sum not exceediug RS,
1%,87,000 be granted to the President,
on account for or towards deftaying the
charges during the year ending un the 3ist
day of March, 1972, in 1espect of *Manustry
of Foreign Trade."

DEMAND NO, 34 —FOREIGN TRADL

MR. SPEAKER : Motion moyed :

“That a sum nor exceeding Ko,
32,74,15,000 be granted 0 the Presi.
dent, on account, for or towards defra-
ying the charges during the year ending on
the 31st day of Muarch, 1972, tn respect of
‘Foreign Trade'.”

DEMAND NO. 35 . OTHBR REVENUE
EXPENDITURE OF THE MINISTRY
OF FOREIGN TRADE
MR, SPEAKER : Motion moved :

“That a sum oot sxceeding
Rs, 2,56,53,000 be granted to the President,

MARCH 26, 1971
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on account, for or towards defraying the
charges during the vear ending on the 31st
day of March, 1972, in respect of "Other
Revenue Expenditure of the Ministry of
l'oreign Trade’.'

DEMAND NO 3¢ - MINISTRY OF
HEALTIT AND FAMILY PLAN-
NING AND WORKS, HOUSING
AND URBAN DE\LLOPMENT

MR, SPEARLER . Motion mosed

“lhat & wum  net exceediny
Ry 270000 be vranted 1o the President,
on 2cconnt, for v fonardy defrnymg the

charyes durmg the yeuwt emliuy on the

st Jday of Mah, 1972, 1 respect of
"Muastry o Henith and 1 analy Pianowng
and W ks, Housieg and Urbnn Develop-
ment”.™”

DEMAND NO. 37 « MEDICAL AND
PUBLIC HTALTH

Motion moved

Tilhat o4 sum nut exceeding
WL d,03 0 be granied 1o the Presidem
Vit aecoult fro oor Jowards defiaying
the chargtes duinyy, the wear ending on the
3« day of March, 1972, 1n respect of
‘Medical and Public Health',”

MR. SPEAKENR

DEMAND N0, 38 . PUBLIC WORKS

MR. SP{A KER : Motion moved :

“lhat  a  sum  aot exceading
Rs. 15,199,000 te gianted 10 the Presi-
dent, ou acceunt for or towards defray-
ing the charges during the vear ending on
the 31st day of March 1972, in respect of
‘Public Works'"

DEMAND NO. 3% - STATIONERY AND

PRINTING
MR, SPEAKER : Motion moved :
“That & sum oot excpmiing
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Rs, 5,28,12,000 be graoled to the Presi-
dent, on account, for or towards defray-
ing the charges during the vear ending un
the 3ist day of March, 1972, in respect of
‘Stationery and Printing".™

DEMAND NO. 40—O0THER REVENUL
EXPENDITURE OF THE MINISTRY
OF HEALTH AND FAMILY PLAN-

NING AND WORKS, HOUSING
AND URBAN DFVELOPMENT

MR. SPEAKFR . Mouion moved

“That  a sum  uut excecding
Rs, 1,09,90,000 be pianted to the Presi-
dent, ot accenntt, Lor or towards defray.
ing the charges duning the vear ending on
the 31st day of March, 1972, 1n respect ol
‘Other Resycnue Expenditure of the Ministry
of Health and Family Planoning and
Works, Housing and Urban Development’.”

DEMAND NU. 41—MINISTRY OF
HOME AFFAIRS

MR. SPEAKER Mouon moved

“That u  sum  not exceeding
Rs. 46,02,000 be granted to the Presi-
dent, on account for or towirds defray.
10g the charges during the year ending on
the 3ist day of March, 1972, in respect of
'Ministry of Home Affairs’.”

DEMAND NO, 2—CABINET

MR. SPEAKER: Motion moved -

“That »  sam oot exceeding
Rs. 28,22,000 be granted to the President,
on gecount, for or towards defraying
the charges during the year ending on the

Elst day of March, 1972, in respect of
Cabinet’.”

DEMAND NO. 43~~DEPARTMENT OF
" PERSONNEL

MB. SPEAKER. : Motion moved .

CHAITRA S, 1893 (S4AKA)
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“That a sum not exceeding
Ra. 1,39,94000 be granted to ihe Presi.
dent, on account, for or towards defra-
ying the charges during the year ending on
the 31st day of March, 1972, in 1eipect of
Departmenl of Pemnncl‘ "

DEMAND NO., 4$4—=~ADMINISTRATION
OF JUSTICE

MR. SPEAKER : Motwon moved :

‘ That a sum not exceeding Rs. 82,000
be granted to the President, oft account,
Sfor or towards defraying the charges during
the vear ending on the st day of .Jarch,
1972, 1n respect of ‘Administration of
Tustice™,”

DEMAND NO, 45—POLI(E
MR. SPFAKER ! Motion moved *

“That a sum not exceeding
Ry, 3548,52,000 be granted to the Presi-
dent, un account, for or rowards defray-
1ng the charges during the year ending on
the 3Jvi day of March, 1972, in respect
of ‘Police’.”

DLMAND NO, 46—CENSUS
MR, SPEAKER : Motion moved :

“That a sum  not exceeding
Rs, 3,62,84,000 be granted to the President,
on account, for or towards defraging
the charges durivg the year ending on the

31st day of March, 1972, in respect of
‘Census’.”
DEMAND NO. 47—STATISTICS

MR, SPEAKER : Motion moved :

“Thai a sum not  encesding
Rs. 1,46,80,000 be granted to the President,
on account for or towards defrayiog the
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[Mr. Speaker)

charges during the year ending on the 3ist
day of March, 1972, in respect of ‘Satls.
ties*."

DEMAND NO. 4—PRIVY PURSFS
AND ALLOWANC( ES OF
INDIAN RULERS

MR, SPEAKER - Motion moved &

“That a sum not exceeding R,
88,000 be gmanted to the President,
on account f{or or towards defraying
the charges duripg the year ending on the
31st  day of March, 1972, n  respect of
'Privy Purses and Allowanees of Indian
Rulers’.”

DEMAND NO, 49— TERRIIORIAL
AND POLITICAL PENSIONS

MR, SPEAKER . Motion moved

“Thata sum not exceeding Ro.
9,43,000 be granted 0 the President,
on account, f or ar 1owurds delraying the
charges during the year ending on the 3lst
day of March, 1972, in respect of
“Territorial and Political Pensions® ™

DEMAND NO. 50—DELHI
MR, SPEAKER : Moution mioved

“That o sum not exceeding R»
19,82,26,000 be grunted to the President ¢n
account, for or towards defraving the
charges during tha year ending on the 31st
day of March, 1972, in respect of ‘Delhi*,”

DEMAND NO 51—C HANDIGARI
MR, SPEAKER : Motion moved :

“That & sum not exceeding Rs,
2,69,59,000 be grapted 10 the President,
on account, for or towards defraying
the charges during the year ending on the
315t dey of March, 1972, in respect of
‘Chandigard’,”

MARCH 26, 1971
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DEMAND NO. 52—ANDAMAN
AND NICOBAR ISLANDS

MR. SPEAKER . Motivn moved :

“That 2 sum not exceeding Rs.
1,6947,000 be ygramoed to the President,
un account, for or rowards defraying the
charges during the year ending on the 3ist
day of March, 1972, in respect ol
‘Andaman and Nicobar Islands".”

DEMAND  NO S3—TRIBAL AREAS

MR, SPFAKER : Motwn moved

“That s sum not  eaceeding R
938,185,000 be grunted 10 the Prewident,
on accounf, 10r or towards defraying
the charges Curing the year ending on the
3ist day of March, 1972, w1 respect of
‘Tribal Area’."

DEMAND NU, 54—DADRA AND
NAGAR HAVELI AREA

MR SPLEAKER Metios moved

“That a sum not exceeding Rs.
28,99,000 be granted to the President, on
account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1972, 1n respect of

‘Dadra  and Nagar Haveli Area’.”

DEMAND NO, 55—LACCADIVE,
MINICOY AND AMINDIV[ 1SLANDS

MR, SPEAKER : Motion meved :

“That a sum not exceeding Rs.
60,75,000 be granted to the President,
on account, tor or towards defrayiug
the charges during the yesr ending
on the 31Ist day of March, 1972, in
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respect of ‘Laccadive, Minicoy end
Amindivi Islands' "

DEMAND NO, 56—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF HOME AFFAIRS

MR. SPEAKER : Motion moved :

“That o sum not  exceeding
Rs. 4,31,18,000 be granted to the President,
on account, for or towards defraying
the charges during the year ending on the
3ist day of March, 1972, in respect of
‘Other  Revenue Expenditure of the

v ore

Ministry of Home Affairs’.

DEMAND NO. 57— MINISTRY OF
INDUSTRIAL DEVELOPMENT AND
INTERNAL FRADE

MR. SPT AKFR Motion noved

“Thut a suin not exceeding Rs, 25,815,000
he granted to the Presideni, on account,
for or towards defraying the charges
during the year ending on the 3lst day of
March, 1972, in respect of ‘Ministry of
Industrial Development and  Internal
Trade'.”

DEMAND NOQ. 58 - INDUSTRIFS

MR. SPEAKFR * Motion Mo ved :

“That a sum not exceeding
Ra,  1,95,95000 be granted to the
President, on account, for or towards
defraying the charges during the vear end-
mg on the 31st day of Mareh, 1972, in
respect of ‘Industries’.”

DEMAND NO. 59—SALT

MR. SPEAKFR : Motion moved

“That a sum not exceeding Rs. 30,12,
MO be grunted to the [President, on
account, for gr 1owards defruying the
charges during the yeac ending on the 3ist
day of March, 1972, in respect of ‘Spit’”
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DEMAND NO, 60~—0THER REVENUE
EXPENDITURE OF THE MINISTRY
OF INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE
MR. SPEAKER : Moifion moved :

“That 2 sum not exceeding Rs, 5,24,
82,700 be granted to the President on
account, for or towards defraying the
charges during the year ending on the 315t
day of March, 1972, in respect of ‘Other
Revenue Expenditure of the Ministry of
Industrial Development and Internal
Trade'.”

DFMAND NO. 61—MINISTRY OF
INFORMATION AND
BROADCASTING

MR, SPFAKER : Motion moved

"That 2 sum not exceeding Rs, 10,79
000 be gianted to the President, on
account, for or tmvards defraying the
churges duttog the yeor ending on the
3ist day of March, 1972, in respect of
‘Ministry of Information and Broadcasting',”

DEMAND NO. 62-—-BROADCASTING

MR, SPEAKFR * Motion moved .

‘That a sum not esceeding Rs. 5,43,
31,000 be granted to  the President,
on account, for or towardy defraying the
the charges during thr year ending on the
3ist day of March, 1972, in respect of

LA

'Broadcasting’,

DEMAND NO. 63—OTHER REVENUF
EXPFNDITURE OF THL MINISTRY
OF INFORMATION AND
BROADCASTING

MR, SPFAKER : Motion moved-:

“That a sum not exceeding Rs.
2,89,19,000 bhe granted to the Presideut.
on aceennd, for or towards defraying the
charges during the year endiug on the 3ist
day of March, 1972, n respect of
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m&n NO. &—*HINISTRY OF
;:mutcamm AND rm

,,,-'sman Motion mv-d .

000 . ‘be 'graated. o the Prasident, on
mecount - for or towards  defraying

ithe nhrsu during the year ending on tbe

31st, day of March, 1972 in respect of
'Hinmryof ln'inuon md Power' »

'- nmam NO, 65-~MULTIPURPOSE
R‘VER SCHEMES

!\ﬂ. MKER Motim: mowd

| 4D,000 be granted to the President on
- “gopount, for ~or towards defraying
e -w Gharges during the year ending on the
Ci3lm day of March, 1972, in respect of
":-.-.'.:’Mui’ﬁpwptm 'Rlvel m’“ o

S MARD, NO. 64 VBN REVENUE

- EXPENDITURE OF THE MINISTRY -
- OF ARRIGATION AND POWER

MR l:'_P-Eﬁ'KER H -Motion moved '
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, ..For. ©r towards
31st -day

Y, tum noz | mmlin;
. 32.13 be “grésted @0 the President,
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_huu sum not sxeudln; Rs. 15,38,

"mn & sum not- etceuling Rs. 1,12,

‘Thu,a‘sum not umdin; Rs, 3 80 89'_-

j dermvini
he' ‘charges during the year ending on 'the .
of ‘Match, 1972, i respect of .
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- Mareh, 1972, in respect of .
Emplnymnt I.Iltl_

 DEMAND N, as--mkacm
: GENERAL M‘N‘ES SA'FETY L b

M‘R SPEAKER Motion mored

"‘Ihat 8 sum ot excoedmn :

‘Rs. 20,94,000- bolraaled to. the President,

ot afcount, for of fowards defraying lha

 charges during the year ending 31st day of

March, 1971, in respect of ‘Director’

_ Ganeul Minu Safety".”

DE“AND NO. 69--~LABOUR
AND EMPLOYMENT

MR. SPEAKER : Motion moved :
sum not

“That - s axccadmn

“Ré. 8,50,87,000 be granted to the Presi-
dent, on gccount, for or lowards defray-
ing the charges duting the year ending

onthe 31st day of March, 1972, in Tespect
of ‘Labmsr ud mploymmt’ ", :

DEM.AND NO. ?O—EXFENDITURB-
ON DISPLACED !‘ERSONS

MR. SPEAKER Moilon mnved

“'rlm - aum _' not qmm{“
Rs, 3,92,48,000 be granted o i Presi- -
dent, o!l at'eom, for -or towards Mfﬂd N

“ing fie chatges ‘duridg the yoar énding of
i“" 3ist' day of March, 1972, in respect-of
medim_an Duphcnd !'emm

:  DEMAND NO. ﬂ-——otﬂak REVENUE

<EXPENDITURE OF THE mmsm‘r'

b f-ﬁ__ OF LABOUR, EMPLOYMENT AND

REHABILIT.&T] D'N

: m.smaxza'
“"'!'Mt 8
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on accownt, for or towards defraying
the charges during the year ending
on the 31st day of March, 1972, in respect
of ‘Other Revenue Expenditure of the
Ministry of Labour, Employment and
Rebabilitation®.”

DEMAND No. 72 . MINISTRY OF
LAW

MR. SPEAKER : Motion moved :

“That a »um not exceeding
Rs, 34,17,000 be granted to ihe President
on account, for or towards defray-
ing the charges during the year ending
the on the 31st day of March, 1972, in
respect of ‘Ministry of Law'.”

DEMAND No. 73—OTHER REVENUE
EXPENDITURE OF THE MINISTRY

JOF LAW
MR, SPFAKTR ' Motion moved °
“That a  sum not exceeding

Rs. 6,18,000 be granted to the President,
on acconnt for or towards defraying
the charges duling the year ending on the
31st day of March, 1972, in respect of
‘Other Revenue Expenditure of the Mini-
stry of Law'.™

DEMAND NO, 74 - MINISTRY OF
PRTROLEUM AND CHEMICALS
AND MINES AND METALS

MR. SPFAKER : Motion moved

“Tha) a sum not exceeding Rs, 21,24,
000 be granted to the DPresident, on
account, for or towardy defraying
the chagges during the year ending on the
3ist day of March, 1972, in respect of
‘Ministry of Petroleum and Chemicals and
Mines and Metals’,”

DEMAND NO. 75 . GEOLOGICAL
SURVEY

MR. SPBAKFR : Motijon moved
“That a sum not exceeding Rs. 5,16,00,000
be granted to the Prosident, on
account, far or towards delftaywg
thé charges during the year ending on the
Bist day of Maxch, 1972, im respoct of
‘Geological Survey’.”
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DEMAND NO. 76 - OTHER
REVENUE EXPENDITURRE
OF THE MINISTRY OF
PETROLEUM AND CHEMI.
CALS AND MINES AND
METALS

MR, SPEAKER + Motion moved :

“That a sum not exceeding Rs, 5,59,14,
000 be granted to the President om
account, for or towards defraying
the charges during the ¥ear ending on the
3ist day on March, 1972, in respect af
‘Other Revenue Expenditure of the Minis-
try of Petroleum and Chemicals and Mines
and Metals’.”

DEMAND NO. 77 - MINISTRY
OF SHIPPING AND TRANSPORT

MR. SPEAKER ! Motion moved

“That a sum not cxceeding Rs. 52,96,
000 be granted to the President, on
account, for or towards defraying
the charges during the year ending on the
3ist day of March, 1972, in respect of
‘Ministry of Shipping and Transport’.”

DEMAND NO. 78 - ROADS
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs, 8,13,38,
000 be granted to the President, on
account, for or towards defraying
the charges during the year ending on the
3tst day of Mareh, 1972, In respect of
‘Roads’.”

DEMAND NO. 79 - MERCANTILE
MARINE '

MR. SPEAKER : Motion moved .

“That & sum not exceeding Rs.
2,32,69,000 be granted to the Presidsnt,
on account, for or towards defraying the
¢harges during the year ending on the 3)st
day of March, 1972, m respect of
‘Mencantile Marine’,”

DEMAND NO, 80 - LIGHTHOUSES
AND LIGHTSHIPS

MR. SPEAKER ; Motion moved !
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[ Mr. Speaker J

“That s sum not exceeding Rs. 46,77,
Q00 be granied to the President, on
account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1972, in respect of ‘Lightho-
uses and Lightships’.”

DEMAND NO. 81—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF SHIPPING AND TRANSPORT

MR, SPEAKER : Motion moved :

“That a  sum not excesding
Rs, 2,04,51,000 be granted 10 the President,
oh account, for or towards defraying
the charges during the yYear ending on the
3i1st daoy of March, 1972, in respect of
‘Other Revenue Baxpenditure of the
Ministry of Shipping and Transport’.”

DEMAND NO. 82—MINISTRY
OF STEEL AND HEAVY
ENGINEERING

MR, SPEAKER : Motion moved !

“That a sum not exceeding Rs. 9,14,000
be granted to the President, on account,
for er towards defraying the charges
during the vear ending on the 31st day of
March, 1972, in respect of ‘Minisiry of
Steel and Heavy Engincering”.”'

DEMAND NO. 83—OTHER
REVENUE EXPENDITURE OF
THE MINISTRY OF STEEL

AND HEAVY ENGINEERING

MR. SPEAKER : Motion moved :

“That 8 sum pot  exceeding
Rs. 2441000 be granted to the
President, on gccount, for or towards
defraying tha charges during the year end-
ing on the 31st day of March, 1972, in
respect Of ‘Other Revenue Expenditure of
the Ministry of Steel and Hepvy Enginper-
ing.

MARCH 26, 1971
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DEMAND NO. 8§4—~MINISTRY OF
SUPPLY

MR. SPEAKER : Motion moved :

“That & sum not exceeding Rs. 39,46,
000 be granted to the President, on
account, for or towards defraying the
charges during the year eoding on the 3ist
day of March, 1972, in respect of ‘Minis-
try of Supply.”’

DEMAND NO. 85-SUPPLIES
AND DISPOSALS

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs, 1,57,
38,000 be granted to the President on
account, for or towards defraying the
charges during the year ending on the
3lst day of March, 1972, in sespect of
‘Supplies and Disposals'.”

DEMAND NO. B86—OQTHER
REVENUE EXPENDITURE
OF THE MINISTRY OF
SUPPLY

MR, SPFAKFR : Motion moved :

‘That a sum not exceeding Rs, 15,50
000 be granted to the President, on
account, for or towards deftaying the
charges during the year ending on the
31st day of March, 1972, in respest of
‘Other Revenue Bxpenditure of the Minis-
tiry of Supply’.”

DEMAND NO. 87—MINJSTRY
OF TOURISM AND CIVIL
AVIATION

MR. SPEAKER : Motion moyed !

“That & tum not exceeding Rs. 5,65,
000 be sgranted to the President,
og account, for or towards defray
the charges during the year sading o the
st day of March, 1972, in of
Ministry of Toutism snd Civil Avisvon®,"
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DEMAND NO, 88"METEOROLOGY

MR, SPEAKER : Motion moved :

“that & sum not exceeding Rs.

1,72,54,000 be granted to the President,

on dccount for or towards defraying
the chargos during the year ending on the
31st day of March, 1972, in respect of
‘Meteorology'."” '

DEMAND NO. 89~~AVIATION

MR, SPEAKER : Motion moved :

“Yhata sum mot exceeding Rs.
5,96,06,000 be granted to the President,
on account, £ or or towards defraying the
charges during the year ending on the 31st

day of March, 1972, in respect of
‘Aviation®,"
DEMAND NO. 90-—=0THER

REVENUE EXPENDITURE
OF THE MINISTRY OF

TOURISM AND CIvViL
AVIATION
MR. SPEAKER : Motion moved :

“That & sum uot exceeding Rs,
97,385,600 B¢ granted to the President on
aeoonnt, for or towards defraying the
oliaiged duting the year ending on the
31t dey of March, 1972, in respect of
‘Other Revenue Expenditure of the
Ministry of Tourism and Civil Aviation®,"

DEMAND NO, 91—-DEPARTMENT
OF ATOMIC ENERGY

MR, SPEAKER : Motion moved :
& sum not excesding Rs,
ted {6 the President,

P
g or or lowards defraying

thif chiirjds uﬂu the year ending on the

Sy o' :;Hhh !ﬂl. in rupocl of
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DEMAND NO. 92—0THER
REVENUE EXPENDITURE
OF THE DEPARTMENT OF

ATOMIC ENERGY

MR, SPEAKER : Motion moved :

“Thet a sum not exceeding Rs.
17,85,70,000 be grunted to the President,
on account, for or towards defraying the
charges during the vear ending on the 31st
day of March, 1972, in respect of
‘Other Revenue Expenditure of the
Depariment of Aiomic Energy’.”

DEMAND NO. 93-=DEPARTMENT
OF COMMUNICATIONS

MR. SPEAKER : Motion moved ;

“That a sum oot exceeding Rs
0,38,000 be granted to the President,
on account, for or towards defraying
the charges duringthe year ending on the
31st day of March, 1972, in respect of
‘Department of Communications'.”

DEMAND NO. 9%--OVERSEAS
COMMUNICATIONS SERVICE

MR SPEAKER : Motion moved :

“That = sum not exceeding Rs.
1,58,11,000 be granted to the President, on
account, for or towards defraying the
charges during the year ending on the 31st
dey of March, 1972, in respect of
‘Overseas Communications Service'.”

DEMAND NO, 95—P0OSTS AND
TELEGRAPHS (WORKING
EXPENSES)

MR, SPEAKER : Motion moved :
“Thata sum not excésding Rs.

96,06,76,000 be granted to the President,

on account, for or towards defraying

the charges during the year ending

on the 31st day of Mateh, 1972, in
¢4 of ‘Posts and Tﬂumphs ('wark-

m)a "
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DEMAND NO. 96—POSTS AND

TELEGRAPHS—DIVIDEND
TO GENERAL REVFAULS
APPROPRIATION TO
RESERVE FUNDS AND RE-
PAYMENTS OF LOANS
FROM GENERAL

REVENUES

MR. SPEAKER : Mution moved :

“That s sum not exceeding RS,
5,60,46,000 be granted to the President,
on account, for or towords defraying the
charges during the year ecnding on the
31st day of March, 1972, in respect
of 'Posts and Telegraphs—Divident to
Genersl Revepues, Appropristion ‘0
Reserve Funds and Repayments of Loans

5 a4

from General Revenues’,

DEMAND NO. 97-=0O} HER

REVENUE EXPENDITURE

OF THE DEPARTMENT Of
COMMUNICATIONS

MR, SPFAKER * Motion moved °

“That s sumn not exceeding Rs,
15,57,000 be granted 10 the President, on
uccount, for or towards defraying the
charges during the year ending on the 31s\
day of March, 1972 in respect of
‘Other Revenue Fxpenditure of the Depart.
ment of ( ommunications,”

DEMAND NO. %—DEPARTMENT
OF COMPANY AFFAIRS

MR, SPEAKER : Motion moved :

“That & sum not exceeding R,
11,49,000 be granted to the Piesident,
on account, for or towards defraying
the charges during the year ending on the
Jist day of March 1972, in respect of
‘Department of Company Affairs".”

DEMAND NO. 99—OTHER
REVENUE EXPENDITURE
OF THE DEPARTMENT OF

COMPANY AFFAIRS

MARCH 26, 1971
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MR. SPEAKER - Motion moved .

“That « sum not  exceeding Rs,
38,08,M0 be gruated to the President,
ot account, for or towards defrayiop
the charges during the vear ending on the
3ist day of March, 1972, in  respect of
‘Other  Rovenue Expenditure of the
Department of Company Affairs’.™

DEMAND NO. 100—~DEPARTMENT
OF ELECTRONICS

MR. SPFAKER : Motion moved :

“Thit a sum oot exceeding
Rs. 43 93,000 be granted to the President,
on account, fiy or towards defraying the
charges during the yenr ending on the 3]st
duy of Mareh, 1972, in  respect  of

L ad

‘Departinent of klectronies'.

DEMAND NO, 101 =—DEPARTMLNT
(OF PARLIAMENTARY AFFAIRS

MR. SPE ARER : Motion moved :

“That £ sum  aut  excesdiog
Rs. 137,000 be granted to the presi-
demt, an uccount, for or lowards

defraying the charges during the Yyear
ending on the 3lst day of Mareh, 1972,
in respect of ‘Departnient of Parliamentary
Affuirs ™

DEMAND NO, 102-~DEPARTMENT
OF SCIENTIFIC AND INDUS-
TRIAL RESEARCH

MR. SPEAKER : Motion moved :

“Thet & sum not exceeding Rs. 7,40,
58,000 be gramted (o0 the President,
oM account, for or towards defraying
the charges during the year ending on the
3ist day of Mareh, 1972, in respsct of
‘Dewlmsntaf Scientific and Indumtr
Researen,” '
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DEMAND NO, 10}—DEPARTMLNT
OF SOCIAL WELFARE

MR SPEAKER : Motion moved :

“Thai g sum not exceeding Rs, 8,05,
00 be granted to the  President,
on account for or towards defraying
the chaxges during the year ending on
the 313t day of March, 1912, in respect of
"Department of Social Welfare'.”

DEMAND NO. 104~~OTHER
REVENUE EXPENDITURE
OF THE DEPARTMENT OF

SOCIAL WELFARE

MR, SPEAKER : Motion moved ®

“Thst a  sam not exceeding Rs.
1,94,39,000 be gianted 10 the President,
on account for or tawards defraying the
charges during the vear ending on the 3ist
day of March, 1972, in respect of
'‘Other Revenue Expenditure of the Depart.
ment of Social Welfafe',”

DEMAND NO. 105—PLANNING
COMMISSION

MR. SPEAKER - Motion moved :

“That & sum nol  exceeding
Rs. 54,10,000 be granted to the Presi-
dent, on account, for or lowards
defraying the charges during the vyear
ending on the 318t day of March, 1972,

LR 1]

in respect of ‘Planning Commussion',
DEMAND NO. 106—LOK SABHA
MR, SPEAKER : Motion moved :

“Fhat 8  sum  not  exceeding
Rs. 92,62,000 be granted 10 the Presi-
demt, on account, for or towards

defraying the charges during the year
ending on the 315t day of March, 1972, in
respect of ‘Lok Sabha'.”
DEMAND NO. 107 . RAJYA SABHA
MR, SPEAKER : Mation moved :

“That & sum not exceeding
Ra, 37,82,000 be granted t0 the President,

CHAITRA 5, 1893 (SAKA)
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onaccount, for or towardy Jefruving
the charges during the year cnding
onthe 3Ist day of Much 1¥72, 1n
respect of ‘Rajya Sabha,”

DEMAND NO, 108—SECRLTARIAT
OF THE VICE PRESIDENT

MR, SPEAKER : Motion moved :

“That a sum not excecding
Rs, 1,15,000 be granted 1o the President,
on gcoount, for or lowards delraying
the charges during the year ending
on the 3lst day of March, 1972, id
respect of ‘Secretatint of the Vice Presi~
d““."

DEMAND NO. 109—DEFENCE
CAPITAL OUTLAY

MR. SPFAKER : Motion moved :

“That a Sum  not exceeding
Rs. 34,42,67,000 be granted to the President,
on aeconnt, for or lowards defraying
the charges during the year ending
on the 3ist day of March, 1972, in respect
of ‘Defence Capital Outlay"."”

DEMAND NO.  110—~O0THER
CAPITAL OUTLAY OF THE
MINISTRY OF DEFENCE

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs,
1’53|”|(m be granted to the pfﬁqldﬁn(,
on account, for or towards defraying
the charges during the year ending on the
31st day of March 1972, n rtespect of
‘Other Capital Outlay of the Mimsiry of
Mm““"

DEMAND NO, 111—CAPITAL

OUTLAY OF THE MINISTRY
OF EDUCATION AND
YOUTH SERVICES

MR, SPEAKER : Motion moved :

"That a sum not exceeding Rs. 48,18,
000 be gramed to the President, on
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account, for or towards defraying the
charges during the sear ending on the 31st
day of March, 1972, in respect of ‘Capital
Outlay of the Ministry of Fducaticn and
Youth Services'."

DFMAND NO., 112—CAPIT1AL
OUTLAY ON THE IND1A
SECURITY PRESS

MR. SPEAKER Motion moved *

“That a sum not  excesding
Rs, 21,03,000 be granted to the Prasi-
dent, on account, {or or towards defray-
ing the charges during the year ending on
the 31st day of March, 1972, 1n respect of
‘Cepital Outlay on the India Security
pr“st_n

DEMAND NO. 113—CAPITAL
OUTEAY ON CURRENCY
AND COINAGE

MR, SPEAKER : Motion movyed :

“That a sum not exceeding
Rs. 3,5542,000 be granted to the Presi-
dent, on account for or towards defray-
ing the charges during the year ending on
the 318t day of March, 1972, in respect of
‘Capital Outlay on Curréncy and Coinage'.”

DEMAND NO. [#4—=CAPITAL
OUTLAY ON MINTS

MR, SPEAKER: Motion moved :

“That & sum npot exceeding
Re. 9,641,000 be granted to the President,
onaccount, for or towards defraying
the churges dusing th year ending on the
3ot day of March, 1972, im respect of
‘Cagital Outlay on Mints'.”

MARCH 26, 191
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DEMAND NO. 1B5-DAPITAL
OUTLAY ON KOLAR GOLD
MINES

MR, SPEAKER : Motion moved *

“That a sum ot exceeding
Rs. 4555000 bt granted 16 thé Prisi-
dem, ot account, for of towdtds difra-
ying the charges during the yeer eriding on
the 3ist da¥ of March, 1972, in re¥pset of
‘Capital Outlay on Kolar Gold Mines'.”

DEMAND NO. 116—~COMMUTED
VALUE OF PENSIONS

MR. SPEAKER . Motion moved -

“That a sum not exceeding Rs 3,83,73,000
be granted to the Preésident, off account,
for or towards defeaying the charges during
the year ending on the 3ist day of farch,
1972, m respect of ‘Comthuted Vitue
of Pénsions”."”

DEMAND NO., 117—OTHER
CAPITAL OUTLAY OF THE
MINISTRY Of FINANCE

MR, SPREAKER : Motios moved ;

“That « sum mot !Iu;d‘hl
Rs. 22397,000 be greated to the Presi-
dent, oft accownt, for or towards defray-
188 the charges during the year ending on
the 31st day of March, 1972, in respect

of ‘Other Capital Outlay of the Ministry
of Middnee'."

DEMAND NO. 1i8==CAPFTAL
OUTLAY ON GRANTS 10
STATE GOVERNMENTS FOR

PEVELOPMENT

MR, SPEAKER : Motiea moved

“That & sum mot  emeeeding
Re. 9,64,67,000 be grapted w the Poesident,
on account, for or towards defraying
the clritjes duiriig the ¥t dididifon the
?rlltwf.l;y of Masch, 1972, in ""‘E‘.ﬁ
Ga| on o
Sovernments for Development.
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NQ. 119~LOANS AND

ARVANGES BY THE CENTRAL
GOVERNMENT

MR. SPEAKER : Motion moved :

““That s sum not excesding Rs. 2,63,
7104000 be granted to the President, on
acpount for or towards  defraying
the chargas during the yesr ending on the
3igt day of March, 1972 in respect of
'Lpans and Advances by the Central
Government'."

DEMAND NO, 120-—PURCHASE
OF FOODGRAINS AND
FERTIL1ZERS

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs. 41,12,
21,000 be gramted to the President on
account, for or towards defraying
the charges during the veer ending on the
31st day of March, 1972, in respect of
‘Pyrchase of Foodgrains and Fertillzers'.”

DEMAND NO, 121—OTHER
CAPITAL OUTLAY OF THI
MINISTRY OF +0O0D,
AGRICULTURE, (OMMU-
NITY DEVELOPMENT AND

COOPFRATION

MR. q.PEAKER . Motionp moved .

“That a sum not excesding Rs. 20,87,95,
000 be granted 10 the President, on
daccount, for or towards defraying
the charges during the year ending on the
31st day of March, 1972, in respect of
‘Other Capitpl Qutlay of the Ministry of
Food, Agriculture, Community Develop-

L1

ment and Cooperation'.,

BEMAND WO, 22—CAPITAL
OUTLAY OF THE MINISTRY
OF FOREIGN TRADE

MR. SPEAKER ; Motion moved :

““That & sum not  emcesding
Ra. 1,62,93,000 be granted 10 the President,

CHAITRA §, 1893 (54K A)
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on account, for or towards defraying
the charges during the year ending om
the 31st day March, 1972, in respest of
'Capital Outlay of the Ministry of Foreiga
Trade',”

DEMAND NO. 123—CAPITAL
OUTLAY ON PUBLIC WORKS

MR. SPEAKER : Motion meved :

“That & sum not  exceeding
Rs, 3,51,67,000 be granted to the President,
oM accotwnt, for or towards defraying the
charges during the year ending on the 31st
day of March, 1972, in respect of ‘Capital
Outlay on Public Works",”"

DEMAND NO. 124—DELHI
CAPITAL OUTLAY

MR, SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 2,23,34,000 be granted to the Presi-
dent, oft account, for or towards defrays
ing the charges during the year ending
on the 3ist day of Maich, 1972, in respect
of "Delhi Cagital Outlay’.”

DEMARD NO, 125—~0THFR CAPITAL
OUTLAY OF THE MINISTRY OF
HEALTH AND FAMILY
PLANNING AND WORKS,
HOUSING AND URBAN
NDEVPLOPMENT

MR, SPEAKER : Motion maved :

“Thet a sum ot exceeding
Rs. 7,73,01,000 be granted to the Presi-
dent, o7t account, tor oy sowards defray-
ing the charges during the year ending on
the 31st day of March, 1972, in respect of
‘Other cupnal out lay of the Ministry
of Heslth ond Foamily Planning and
Works, Houting and Urban Develpp.
wtl.1|
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DEMAND NO, 126—( APITAL QUTLAY
IN UNION TERRITORIES AND
TRIBAL AREAS

MR, SPEAKTR : Motion moied :

““That & sum not exceeding Rs. & 59,
76,000 be granted to the President,
on account, for or towards definying
the charges during the year ending ta the
st day of Muarch, 1972, in respect of
‘Capital OQutlay in Union 7enntories and
Tribal Areas’."

DEMAND NO. 127—O0THER CAPITAL
OUTLAY OF THE MINISTRY OF
HOME AFFAIRS

MR. SPEAKER : Motion moved :

“That 8 sum not exceeding Rs. 68,33,
000 be granted to the Piesident,
on accoun!, for or towards defiaying
the charges during the year ending on the
31st day of Maich, 1972, in respect of
‘Other Capital Outlay of the Ministry of
Home Affairs’.””

DEMAND NO, 128—C APITAL OUTLAY
OF THE MINISTRY O INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADF

MR, SPEAKTIR : Motion mnved :

“That 8 sum not exceeding,
Rs 2,03,70,000 be granted to the President
on account, for or towards defraying the
charges during the year ending on the
3tst day of March, 1972, in respect of
Capital Quilay of the Minisiry of Indus-
trial Development and Internal Trade'."

MARCH 26, 1971
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DEMAND NO. 129—CAPITAL OUTLAY
OF THE MINISTRY OF INFORMATION
AND BROADCASTING

MR, SPEAKER ! Motion moved :

“That = sum not  exceeding
Rs. 2,74,80,000 be granted to the
President, on account, for or towards
defraying the charpes during the vyear
ending on the 3Ist day of March, 1972, in
respect of ‘Capital Outlay of the Ministry

of Information and Broadeasting',

DEMAND NO. 130 —CAPITAL OUTLAY
ON MULTIPURPOSF RIVFR
SCHEMES

MR SPEAKER : Motion Moved :

“That & sum nol  exceeding
Rs, 3,92,88,000 be gtanted 10 the President,
ol acenunt, for or toward, defraying the
charges during the year ending on the 318t
day of March, 1972, in 1cspect of ‘Capital

+

Outlay tn Multipury ose River Schemes',

DEMAND NO, 131—-0THER
CAPITAL OUTLAY OF THE
MINISTRY OF IRRIGATION

AND POWFR

MR, SPEAKER : Motion moved :

“That & Sum not exceeding
Rs. 7,50 07,000 be gianted to the president
on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1972, in respect of
‘Other Capital Outlay of the Ministry of
Irtigation god Power'."
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DEMAND NO, 132—~CAPITAL
OUTLAY OF THE MINISTRY
OF LABOUR, EMPLOYMENT

AND REHABILITATION

MR, SPEAKER : Motion moved :

“Thet & sum not exceeding Rs,
2,52,53,000 be granted to the President, on
account, for or towards defraying the
charges during the year ending on the
31st day of March, 1972, in respect of
'Capital Outlay of the Ministry of Lubour,

Fmployment and Rehabilitation',

DEMAND NO. 133—CAPITAL
OUTLAY OF THE MINISTRY
OF  PETROLULM AND
CHIMICALS AND MINES

AND MLETALS

MR. SPEAKFR : Mouon moved !

“That a sum not exceeding Rs.
27,02,71,000 be granted to the President,
on account, tor or towards defraying
the charges during the year ending on
the #1st day pt Mareh, 1972, n respect of
‘Capual Outley of the Minisiry of Petrol-
eum and Chemicals and Mines and
Metals",”’

DEMAND NO. 134—CAPITAL OUTLAY
ON ROADS

MR. SPEAKER : Motion moyved .

“That a sum not excceding R,
18, 55,72,000 be gravied to the President,
on'account, for or towards defiaying
the charges during the year ending on the
31st day of March, 1972, in respect of
‘Capital Outlay on Roads’.”

DEMAND NO, 135-~CAPITAL OUTLAY
ON PORTS

MR, SPEAKER : Motion moved :

“That s Sum not exceeding Rs.
3,65,40,000 be gramted to the Piesident,
on account, for or towards defraying the
charges during the year ending on tke 3lst
day of March, 1972, in respect of ‘Capital
Outlay on Ports’,"”

CHAITRA 5, 1892 (SAK 4)
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DEMAND NO, 136~OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
SHIPPING AND TRANSPORT

MR. SPEAKER : Motion moved :

“That a sum pot exceeding Rs. 4,51,
64,000 be granted to the President,
on account, for or towards defraying
the charges during the yeat ending on the
dist day of March, 1972, in respect of
‘Other Capital OQutlay of the Ministry of
Shipping and Transport’."

DEMAND NO. 137--CAPITAL OUTLAY
OF THE MINISTRY OF STEEL AND
HEAVY ENGINEERING

MR, SPEAKER : Motion moved :

“That 8 sum not exceeding Rs. 7,62,
15000 be granted 10 the President,
onaccount, for or towards defraying the
charges during the vear ending on the
31st day of March, 1972, in respect of
‘Capital Outlay of the MiniStry of Steel

(T

aod Heavy Engineering’.

DEMAND NO, 138—CAPITAL OUTLAY
ON AVIATION

MR, SPFAKER: Motion moved :

“That a sum not exceeding Rs 4,45,
76,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the 3lst
day of March, 1972, in respect of 'Capital
Outlay on Avitation”,”

DEMAND NO. 139--OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
TOURISM AND ('IVIL AVIATION

MR. SPEAKER: Motion moved :

“That a sum not exceeding Rs, 4,52,
27,000 be granted to the President,
oh account, for or towards defraying the
charges during the year ending on the
3ist day of March, 1972, in 1espect of
‘Other Capital Qutlay of the Ministry of
Tourism gnd Civil Aviation”,”
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DEMAND NO. 140—~CAPITAL OUTLAY
OF THE DEPARTMENT OF ATOMIC
ENERQY

MR. SPEAKER : Motion moved :

““That a sum not exceeding Rs., 21,71,
71,000 be granied to the President, on
account for or rowards defraying the
charges during the year ending on the 31st
day of March, 1972. in respect of "Capitn]
Qutlay of the Department of Atomic

Foergy'.

DEMAND NO., 141—~CAPITAL OUTLAY
ON POSTS AND TELEGRAPHS (NOT
MET FROM REVENUE)

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs. 29,35,
00,000 be granted to the President, on
account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1972, in respect of ‘Capital
Outlay on Posts and Telegraphs (Not met
from Revenue)’."

DEMAND NO. 142--OTHER CAPITAL
OUTLAY OF THE DEPARTMENT OF
COMMUNICATIONS

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs, 61,27,
000 be granted tu the President, on
account, for or towards defraying the
charges during the yenr ending on the 31st
day of March, 1972, in respect of ‘Other
Capital Outlay of the Dezpartment of
Communications®.”
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W owar ¥ owy wgrd e el &
fdr wra &1 sqxeqr Bt widnht ot g
faz So &0T %o W wweqr &1 uf
Tl qrg g Wit wyr wav & fr gad Ao
&g frag grd 7% faadm &)
WHEA ¥ fAY 175 &O¢ 5o i syaeqr
wt v & ) arq § @va qg W ey 99T R
fe fwal Y Aw @ &7 garg fear
arir | @R qw & A dgak @ <!
g3aw fed ey mar ¢ fs fas awi¥
dw ¥ A afer @d gfaar ¥ Agmé
7 @ &, i ¢ fad cad w1 arg w2w
I R waagl wEr mE ) sw A
¥ awz gar AM & A vy § ol
AT & AR War &, 3@ F A [
mg frum s F e 3R gk § A9l
e AW gare A fey R, sw
# ardt ogl qr ogiv s fear
fe w tw ¥ aga wed) A€ wrgm afv-
ot o 1 @Y dar ArgA ar 2w ag
art fastqr ¥ qgaft 1 ) gewd N
T uz § (ogg oz & 2z af g1
77 § FF wqT KF WA, T4 Tw sray W)
A & faragawgt & wmam oo A
F1{ saxeqr ¥ gz ¥ adl 3

dar w wgE ¥ gaed) A W@ w0,
tar g7 Qark PE s quz § zeal
FT AT WTF qAAT T KT ATIAT HIL
g W AT 9T q@AT1 HghAg e
Wt ot dw & gF faaar e arraRy
eI gOr | oty wr AW & fgmewe
9o £ Tl & welr gRrY g gfeaat
1 QRN ST @ X1 g g 1e
Foing ¥ gaagmt ¥ O ¥ wrw e
wk &, wiw st ¥ wd w1 ger qar g,
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site wrafi w wrrd ¥ afw T wara
mar ) 8 e v ot ST g SrE
YN AT R AT AP ECR W
¢t wlx gl avww b A AIMAR
difgy gurd wite st Atearm gk
¥ ooz Qe A F nm A A Y
wigh § fr 30 ¥ e aferda 1 B
¥ ¥ quz ¥ A @rg arg aff R Akl
o qot ari §f ew A g Ak g

a9 ¥ W eFEr gATR R WY
R Fa o frrd Qw @ A e
wgr o7 5 T dwe § aa 5g X S
N rerd q AN W g F wrga
qfada g man ) A aF AT F g
Frargw 8, Fuwr I #f Paerd
® & 1 IR A A o a1y wd0 | Kigq
T g A ama fe wifer ag @
et ) ¥w ¥ wmw ofdw e
*frqagaed § Fr o & o & af
fawr ¥ W fa®r | w447 779§ FATHGTE
WE AAT 9 N IE A A IFRA 6
w8 o suweq @it wifgg O ot
W Yer ¥ dix wiasd waw wow
sw ¥ esr wfgg & 1 gondd AtwAm) A
graten fegr ar, ¥ ¥ ag &) gan
st o fis g1 & Sww w ey o
W ot wiw A femt qrr ¢ @
FH A W war fem wg o
¥fer gaaht ot W arawar A o) uf
t o Mm ¥ o ROv e
g1 60-63 gwT dger ¥oifrae dere
&, % wft worwee f fir wewre fienr derd
wwm fid gy Wlwae’ 6 ot
fomaer ot b & Qv qwft 8, fwe
ook Yor ¥ § frw o @ 3k firwre
o awer et 84

CHAITRA $, 1893 (S4K A)

D.G. 4. 1

W W W age ¥ qww §)
fefg®t & g3 it v Abnra Ty
mar B IEx feer § e wg A
forgeamn ¥ wiffie &1 v o soh
& § ot o7 % wg WY W s A
g ax aw dw & wba af @ ewat
g, wiawrd ofeads aftarg o qed
¥ 1 7g <Yy ag wifg s & Fe gk qw
% dtvary 3o § gwa wgd §, v
ofcad® s angd £ faw g0 A I
%1 & fie a0 svar I B w1
Al w frmr §) ww wiw 2§
fF v Oy 7R W ¥ WRE
T ®UT w1 wT fmm fwr mg s
TF 1Tt & Mg § 9wy wa wrx §
WY 99T &7 ¥ 610 W1 EWq, 58 0

gt

frag st ot am fr wft 7§ R
g& s gt g da o s wre ¥ afwa
Ty T Y & wread fed B
I Ry, I wfe F gt g
e, wrad war fiem ? qadt g A o
W Ao mIE FE? e
alv & gdf sme s¥w & wgi e g
ary A i Ot @ & v va fag 3y
fay amo, o o g At fear T g
ok g g ame d a @ s ofedqn
gt amf aa et af § 1 o A
ot sot w2e & N fra? go ke §, o
R w19 ¥q wY A 7 {1 AR I
qaw & st ¥ foer ¥ gk wite ¥ g
R wivwr §, qerfrs o @ua o atw
® ot ) ad o W e A wgr T g
e o woe # gt s W seTg
wff foar {1 & we ol wpEv fe
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[sh 5y andq]

ZEt gEal W) WY Y KT, AW 5
a & afiem gw ag & avgd § fir g e
W gy o & e aw I @b
2, 97 & a<w qafar save fray o

wHOTT & garc W aw wg 1 )
7t agy el @ wod wiv W& Oy @
2 & ¥ el W wawar £ GEH 9T
wrE i arg A RO AR A
1§ sqreqy ¢ 1 KW IAT ¥ Q1Y) AT AT
& wwT v vf ¢ ) Afew $E @ Do
eI S gEe W v g, T &
agY s § )

R fadr & dm @ wen § afedt
¥ 1 g /il W s 3 afr @ 2w
Ty 9% g% w1 %< oy &1 oy faar o
afE Rl grRdr o Awrar 16T I
¥ F@ ¢, s glfawrd 1 afew ww
¢ WY sqiT Tl faar v &1 owAfaw
Aoy duy A faq W g PR
To W W fag o1 ¥ wWia ¥ W6
g a1 faqr | gfe gara W€ Qo A
a1, g0 i€ wrzAt Adf ar, vafan R
q@ Ag T WA aF | qgt W o W
s & wiwg f& g aAr faar wrg
e 9y Tk vy fawrg wor & o =gt
qef &1 faafg w&d §1 agt W@ wnew
MR g F N TR A A
) oy agi 47w dD § wfe
IOF AN O AWE F g N gy gl
fearmar g 1

e o oA
& wrer wd arr fewr gaR dw ¥
suy ng B+ Rreeft e an G e
PN Wi oSt e & Wi e g R

MARCH 26, 1971

D.C. 4 7

W W & e \ e e
g I5AT 9L QF ETHE A aA %
T 87 i) feg oy & ek q@d aww
o o 3qT NI ¥ fay i € aww
fogia onw WA R Tge @
2, AT g 7 weal nqur aw w2
WIT AW I3 war agl e § wvawrd
11 IASTGGT WK % A5 AT qr wgv &
WL T AR Y w1f A Foav  gan
festatd &1 % ®Y Fiex wA qTer oY
AT AN §, TR gHIA IAF fwA
axg & P, g war ) 1 wg feestt
7 oAs E9Pwa ur T fady &) few gy
A& fear war & 1 g ¥ Wy a9 Ay
sga1 wg1 & f& oefas sasl & awi
w5 O AlE @ frarnr o saqeqr
e @it ¥fwa g@o @d faw o
garer A AT feam s s 43 @,
W oaf gh§ AxA IR A gy
LRI

% wg 361 § fn sl sl oy A2
AT AiEd 1 oY T § g v g qifEy |
AR 5% 4 WEAT WY &1 e
AATATET H HTA KT W WX 0§ @
ag fem 1 anwsE g am @ §
W O oy gee Eri § 9wt gw T
dauax # qf §) ag wg mar}fs
Ty ¥ qF G <@ e W ar
ufgd 1 g% wTE AN g gETY, R AR
W T gar oAy § Sl gEd avw
60 Tt X Ay A E ) w@ Xg W
fzran off wor 8, ww Al vy v R
W B fawnre o< gwdt § Fs sarmne
WIQAT 7 QAT HT®  wwE W & vt 67
e @ o W wm ol
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a7 $o6f #7 agrawey fear afer
wam 14 det wr fear 1 usfoweg &
arz ot adw @’ Atwd Af G 81
i S A s famfed afi ¥ ad €
315! wvuf ag fomar &1 &9 A Foey
wersz § HT SN g avw § Al A few-
A ¥ g 2, o o 9 Mad &
farak w13’z 7t § s fesnfeY ad
& it § 1 @ R sgrrfE’ w e
78t fraan &1 gawr’ &Y gfeg
§z wmar gy & AT AL WIN KA
wigy § Wiv wal dar w4t §, 9% O
¥ifa X gu N W g IR Ff 7@
fraer & 1 wax R § @A G
R ama kN oasd 3 fF ML AR W
edimEy fisar arg | W 14 I w0
& welt firar war § 1 andy o 3% F AW
TEFHW FW § a7 Hlowg § 7 aw
N % § s A usiawy QAr
afgd + aw dx goafet & g
T Y faft @ e § o A e
Faw  Qar wfgy) T oAby gw
AATTHA |1 E § 1 7@ Qo fe
sgr ) AWM ey fadad e de
Tsdiaer gAr agg wed

& v Y qrr ot oy @ gfar
vEi e W & dw SO 8 wod
e d ¥ fr § 1 Afew gD TR
wior @t AW smw W s grat ¥
™ gu & oW wed B oz
s ¥ ag foer e d 3T W
Tty &) | Afe i T W o
R o A W af 3R WD
gmar aff fm? wod A g
A A a yatr R fedw
. w1 Ufrawe frar WQ | are
weag st

CHAITRA §, 1892 (SAKA)

D.G. A %

At W dfeal R A o o
T % aff wam e w won Al &
gAR 3 9T Wy eeww fpar § ) gmd
Uy v N gu § feedi afget
gir & 9 Wk Aodl ¥ sy acd
gRer 37 N s ¥y qE ¥ Afew
T & qar e ¥ forgl sl Y agraa
s 20 ¥ el A A g 97 ug-
aar 41, w8 1 A afers gl
Wy &1 wefy gd) i oA 3AE)
99 & & wa § W & | I
gmEaT & &t Wy &P oor @ g
g% i afas g7 A Mot
a Al arrar § & qa® Ay am aw g
qS W AT AT § wwA, faad,
w13, 3w, 47 v gy gna fam g ...

U® RO R ;. gHT A faear
CEaC

fioww em  ddw W g
famat &1 gu &t & o% wqw G
ix faez famar § o 3a#) 48 43
frez fomar & 1 woar &l & agt @y
dieia & go ¢ fs a1d fgara @ ot
3% fedly ¥ g3k Tg @t § dA
wr gy & 1 gardl sumord g 3w &
@ § oY e g faer @ agr
t 1 e var @Y & fewa § Ak
AgrT a1t ag ¥ e W gy & o
% dfeat g Y gy 1 & oy whig
T Fg oW g frowd w0 e
geeit &) afee eefeg & 75 s
frRmeryr fovem §) QW X%
@ @R W E g AW a0 wnr § Wie
g0 a3 0¥ oF ww ey s
Wi § ¢« d0 ¥ 75 ofoere W ot waa
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 geld e ¥y § i aT X
am g Py w09 @
qam gufaity SEdEEd #ogod &
: ﬂﬁmﬁatﬁitﬂamtrmmﬁ
AT &nmmﬁqaﬁanmﬂﬂm
audt il s
w¥ 7% sqmifeay wie gl & qrg
* o g ot geaf §, a7 IR 20 F qugd
w1 e s gifes oot § ) w X
% ga & o\ Tufed qn & o F wwar
- wifgg 1 &TER A WL I Y g
g # a7 wfgy | age ¥ andt § s
aft iz & af § ok ¥ @ @
atg ety ar fee oee fafrag sT @
a€ ¥ wfem fawr oz @ are @Y
g § ar off vl ¥ §, Wr IR
forg %1€ fafwe aff &
12 hrs,
gt T FE /TET FNOEAR & AN
9T g wT ord g, Hfwa ¥ g oflaw ¥
W 1 IR N arar wilgy | Iy
qg dfew frdrdr @ fe fad 2o &
CEra ot A Y § L3 S qu e W
- SUE. FX, T LW ITH e A A wafw

ﬂin.ﬁaa-‘: anwary o safe &

gk fedft & ara fear § 1 e

.,mmﬂﬁhh%m wﬁw&awﬁ '

,Wﬁwﬁi .

: ﬁ'w AT A ufmmqﬁwﬁ
.'m i! W wfgg 1 wr P A @
-j;wifhh‘? Wl, ¥ Wt st
sy ﬂu’rﬁw&l,irﬁmmmm
ey st S 8 A A st
et mtkuﬁﬂﬁmw
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mkcﬁzs. m;
i :-.j&mm;c amm,

caar g

b ¢ 4, _\__

1 tﬁt ini wife mn@wm
& gy, Wi dw W w7 ag e

wrar 1 vl & gfed fad | grT e
Sxg ayrim, 7 IowvRsT aeyel & AT
wEh Wi IEEr gEmE M ¥ ¥
s | 3w feafs % arar ¥ froer @
WMt ffx @ W@ F N £y
1T, IANT TEAT A Y AT GRS & |
nTS AT AW AraEs ) wror fgwraa @

HEEMO IFIm €Y gAm A qfeEdA

W< A & safa & grac af § 0 wF
1T NN FooF frew Toogen fa
ST AWH TP AT GWHIT & AWH
aw af frew few awi & fer o <@
& affr v Iw A glwey waw S
atdw & genr cama feqr swAAT
TR TH-RIT ) A& $27T Whe opyar
* 3 wrearga 20, @ oW A wdT

ag Nt agy v} fe ¥w & ada
ot we A fed wegfadr &t e
¥ ferg A% sy @ard ard « it S g
% AT 8, ¥my wriagy SO §, A
yurc wk §, ok faars . we s
w1 & fag mowey W QX wlawr Ry
w¥ wifgh | g% oy & f foghr feli

L& WG GG ¥ w0 gy fray
wEME Y M’g

R A Pk A B, N g ﬁm‘#&'

i 5 e &1 R WY e O wArg
o ofgh 1 gt du ¥ R gt
§fond od faed tfhﬁw!i:_
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P oelf & oftng % v T R
oo, Yeraw e @ e
gfeg a6 aff oot {1 AR W
70 ey & hiteae o wfgd o =
worcaes & ferwrs wrdandt st wfgd

are gere quet et ¥ egw
aferdw widf, adt figar § o on g
§1 fegar # g7 aregwar ¥ ¥
fgar ot adi Jwr o wwm § ) Ay
geer q wifawt @ §, e swr
wey g3 W adr frorwr g€ faeay
T W AF T g g qW & o wO
TR W g, AY o ady § N
W | g § oo ernl 9 @
AR E I g AR YR e
art g i s W 7§ Aifaat s
wifgy, afe gt 2w ¥ g% af v w
TR

Wt TR meRt (TE) o owewm
wiea, g oo Feeed {T §TA
wrer fear ol o

MR. SPEAKER : They are taken ns
moved,

So far as calling members is concerned,
I have decided that one 0ld member will
be followed by one new member, If the
whips send two names, the new member
will hayve preference for some time.

SHRI RAMAVATAR SHASTR! : 1
beg to move *
“That the demand for grant on

Account under the head Education be re~
duced by Ra, 100,

[Pailore to semove -the R.5,8. office
from the pramises of Banaras Hindu

Vaivensity (1)] *

CHAITRA &, 1893 (SAKA)

D.G. 4 1

“That the demend for grant on account
under the head Education be reduced by
Rs, 100."

[Need to make proper arrangements
for the development of Urdu language

0]

“That the demand for grent on
Account under the head Education be re-
duced by Rs. 100,”

( )][Step-mthuriy treatment towards Utdy
3

““That the demand for grant on account
under the head Education be redoced by
Rs, 100,

[Need to nationalise education through-
out the country (4)]

“That the demand for grant on acconnt
under the head Education be reduced by
Rs. 100"

[Need t0 introduce uniform syllabii in
all the schools and colleges in the coun-
try (5)]

“That the Demard for Grant on
Account under the Head Education be
reduced by Rs, 100."

Yatlure to accept the demands of the
teachers.of schools and culleges, (6))

“That the demand for grant on
Account under the Head FRducation be
reduced by Rs, 100.”

[Need to set up at least one central
University in each State. (7)]

“That the Demand for Grant on
Acconnt under the lead Education be
reduced by Rs. 100"

[Need to bring the Patma University
under Centre's control in view of ts
deplorable condition, (8)}
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[Shri Ramavatar Shastri]

“That the Demand for Grant on
Account Under the Head Ministry of
Home Affairs be reduced by Rs. 100"

[Need to institute an enduiry into the
attitude of favouritism adopted hy the
officers and the police during the last
clections to Yok Sabha (11)]

“That the Demand form Grant on
Account under the Head Ministry of Home
Affairs be reduced by Rs. 100.”

[Need to ban communal organisations
and communal propaganda. (12)]

“That the demand for grant on
Account under the head Police be reduced
by Rs. 100,

[Need to check the High-handedness
of Police, (13)]

“That the demand for grant on
Account under the head Police be reduced
by Rs. 100"

[Need to resiore the facilities to sus.
pended and discharged rolice per-onnel
after their reinstatement, with effect from
the date of their suspension and discharge
from service, (14)]

“That the demand for grant on
Account under the head Ministry of Irri-
gation and Power be reduced by Rs. 100."

[Need of granting additional financial

aid for the implementation of Kosi,
Gandak and Sone River Projects in
Bihar, @)

““That the Demand for grant on account
undér the head Ministry of Irngation and
and Power be reduced by Rs, 100.”

[Need to provide special assistance to
Governmedt of Bihar for the completion
of Pun Pun River Scheme, Mokameh Tal
Scheme and Berhia Tal Scheme, (16)]

MARCH 25, 1971

D.G. A »

“That the demmnd for grant om
Account under the head Ministry of Trri-
gation and Power be reduced by Rs. 100+

[Need to provide more funds to Bihar
Government for State tube.well schemes.

am

“That the demand for Grant on
Account under the Head Ministry of Irri-
gation and Power be reduced by Rs, 100."

[Néed to supply mote power to Bihai
and to reduce its rates (18)]

“That the Demand for Grant on
Account under the Head Minisiry of Irn-
gation and Power be reduced by Rs, 100"

[Failure to proyide umgation faciinies
from Ganga in Patna, Shahbad, Gaya
Monghyr and Bhagalpur districts of Bihar
(19)1

“That the Demand for Giant on
Account under the Heud Mintiry of lmi-
gation and Power he reduced by Ry, 100,

[Need of not pernutting Government
of Madhiya Pradesh to construct a dam
on Sone rniver in the area falling under
their Jurisdietion, (20)]

““That the Demand for Grant on
Account under the Head Ministry of
Labour, Employment and Rehabilitation
he reduced by Rs. 100."

[Need to change the antt labow
policy of Labout Depattment (21)]

“IThat  the Demand for grant on
Account under the (fend Ministry of
Labour Employment and Rehabilitation be
teduced by Rs, 100.”

[Failure to accept the nine point
demands of the employees working in Pro.
vident Fund Offices (22)|

“That the demand for grant on
Account under Head Ministty of Labour
Employment and Rebsbilitation be re.
duced by Rs. 100,”
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{Anti-lsbour and  arbitrary policy
of officers of Provident Fund Officers.

(23)]

“That the demand for grant on
account under the Head Ministry of
Labour, Employment and Rehabilitation
be reduced by Rs. 100.”

Failure to check increasing unemploy-
ment in the country™ (24)]

“That the demand for grant on account
under the Head Director General Mines
Safety be reduced by Rs, 100,

[Unsatisfaclory arrangement for mines
security.(25)]

“That thq demend for grant on
account upder the Head Directar General
Mines Safely be reduced by Rs, 100."

[Need to equip the mines with the
latest devices of Sceurity, (26)]

“That the demand for grant on acco-
unt under the Head Labour and Employ-
ment be reduced by Rs, 100."”

[Fulure to implement strictly the
awards of Labour Tiibunals and Arbitration
Boards, (27)]

“That the Demand for grant on
account under the head Labour and
Employment he reduced by Rs. 100,”

[Nead to pay special attention the
welfare schemes for mine workers, (28)]

“"That the demand for grant on ncco-
und under the head Labour and Bmployment
be reduced by Rs~ 100,

[Failure to provide wages to mine
workers in accordance with the recom-
mendation of the Pay Commission. (29))

“That the demand for grant on 8cco-
unt under the hedd Expenditore on Dis-
pinced Persons be reduced by Rs. 100.”

CHAITRA §, 1893 (S4K 4)

D.G.4 &

[Need to improve the pitiable condition
of displaced persons, (30)]

MR. SPEAKER : The cut Motions ere
also before the House.

it gt oy (gf) :  sva wghaw,
ardl faw 4 A R gwz o fem &, #
I 81 AgAET e § A A ff 3
1 auré Wt 2y § fv 3y wid aar i
T awar i gE ¥ ww A ¥ af
wm ait g ¥ qaz ¥ WH
ofgs grgm ¥ gary s & fag £
fiwam st s T wd o d
el ¥ a? aiw Qv 3fz W s
femr @y §, ¥Per sz QA D
WY LA AF ALY | TR A §
YOL GAAT , WA G { qOw v
Lo grw g & ofw ok owa
W g & fag are-gfew o e wor
qT, a1 G A WY 6w T & quwe
wfwv & fay wfedt & aw a ol
W fg & faw o=t ¥ Frdew soar
T E s 23 WA gEpF I
fog welr wwE & @A N IR
w &x &%)

o AR 2 A OF ATE W o
feart 2 & s g0 s 0¥ Az @
qfeare §, faa & o ol SO9 soaf
%) grefe &, Paaer 1€ fgara-fear gw
fw ¥ fed) wroar qr @@ ¥ g7 45 § =g
t—Fwa W oy srar o7 w7 aRd §
%8 w1 @7 §) 73T fAsiad § fag qgd
fow foar war &, &fer wigar awz §
€@ grasy # @€ A7 weare A @ A
g3y g% fowm g we sA
Al gdsgveq N via-dw ww
1w wrg # uwsgreer ok
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[ €& fex]

Yz-argere st o g Aofy g a2
Wy g wer gr AN weg & fed

i

e woif Tag (fwr) L
AAAT BT X T QS qEAT ATHA
! ¥q gATT ¥ wrig qrdf 3 FAST W
g% fodr ) w1 ag a9 adg WA q1 7 AN
FrRAZYEN ¥ srw of N oy fq
AW TWT WY EUT | A FA€l QOIT
g% ¥ famr q1 ? mad g qww AW
I ¥ Fg WY 9T qET GeX B,
Afrq ag ot a5 A 2& |

st gy  sru ¥ gq AW
® sAFTEE @ amar §
(vweurw) x7 WY wy A7 0 @S ¥ Pz
mr g

DR. KARN! SINGH The Congress
Party has spent crores of rupees Tf they

can prove that it was ali white money, I
can accept 1t ([nrerruptions)

o wem  fagrd wioddy @ &g A%
¥ra7 § 39 Y AveA forr

waw Wi ;. Fd ot A
WA I WITN H AT @ EIT N
Ay Afae

@t gt fog  weoaw w@ew, A O
Wt gwlfe & [t ¥ *g QT ¥Y
gea® ¥ G PR FANT qIEY W
wgn 3w w1 ¥ gsE W A R
R ¥ guwn g fE W A
fegaraqre sorr g ok far wmom
wr Wie WY gurk WY 17 6T & wwAr

g

MARCH 26, 1971
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RN & uk s ar vow @ grfew
gafs & w1 W geE & e
oD B 1 g weere cud wfw
wrTeR Wi See § 1 & @ At T 3
o aeif B g g Afew § wgar
wrgar g v gzere INTME que A
FLAT AT 3 O W By F WL AP I
¥ mfas Geam § frr g fs qa Y
feelt @ &0 wiferer oar gat g
Ay H g Hama § ol gz & a¥ a
sRa B A Mz gfem o e
Frea) ® vsdaswn w1 faad fe s
Y wrr A% Wi e & weEe qugr
oY Wt | or gRre won W Y i
® fazrar wgedt & oY a8 wifes gar-
Far ard 9v get g€ & 1 R qu favrrg
s m ¥ qifes gmam o o
Tuad wlt  Afer Y g aoE
¥ el Y X QT qAAT & AW ] [
2, fom ¥ gvw wfwidr and § ol ge
F17 & afqwrd ar &, & qrod avewq
T farzg wear qurr g R ogasT A
A7 adwr § Ay AT TATAAT WY AZATH
W A A FUA L wfaw R
A WA F) BT AW WAAT K qra Al
atm & fog qyeX ¥ Y wwae gErd
T &7 DA § AfwT Fowrd wN-
wifel & werw § gen ¥y qA-gA
af g o1 fewe glar qwar § o A K
o9 & WMy g war f fe gg @
poee rgw I wfgwrd § fomd wig
wrag! e A ar a4 gorw A0
fgr $12 & 37 & 97 Mmoo Nt wE
w0 QU S fermm g win dm &
wae wrfgs wigwre 59 gt ¥ s
g ¢ faw & RTzmgen o wye



88 Gemeral Budget &

wrorrem § foed fo @1 g ot 4 @
7T e, W) ATyl $ 1Y O -
ril A ga FHATD N e € Ry
TR wreary ot 5% §, wifex 97 g
W A w1 o & forg aarorig ) 906
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R SR E
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W & e WA N g Ao
form et P wrigg ot g et fef
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wifa WX I T A wg g @ WO
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afedl f g i qe g ¥ P
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werare et gf §, A oy ¥ fad
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SHRI1 C. C, DESAI (Sabatkantha): Mr,
Speaker, Sir, we congralulate the Prime
Minister on her outstandiog victory and
she has now got the opportunity of poiting
all the promises made in the manifesto as
well as the promises made in the President’s
Address into eflect. We give this crednt
to her ungrudgingly on behalf of the pai.
ent Congress which though badly beaten
and completely emasculeted, has taken up
the challenge hiavely. We r1ecognise
the prominent position of the (ongress
led by the Prime Minisier varously known
as Congress (N), then becoming ( ongress
(R). For a short time 1t became ( on-
sress()) and pow it has become Congress
(S). The Prime Minister 1s now in a posi-
tion to put everybody in his proper place
whether it 18 Babujt or Chatrapathij, whe-
ther it 1s the young turks or old women
in the party or whethet they are her Com.
mumit friends or D M.K. partners,

1HE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) - She has
put you in proper place

SHR1C.C, DBSAL . | am 1n my place
all right, I know my place; ¥ou have to
know your place now.

However, { wish to say this that we
shall extend to the Government our ful-
lest cooperation in the fulfilment of the
policies designed to eradicate powetty, (o
dovelope and buildup industries, to prevent
wastage of national resources and find a
solution to the problem of the umemployed
both educated and uneducated, rural as
well as urban,

These are the policies which the Con.
gtos party inhetited redlly from undivi-
ded Cougress taking imto coasideratjon
the 10.point progtamme of the ATCC in
Babgalors in 1969, Wo shisl] cdbperale whar
ever we oan, with forfeiting out righ
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to Dpposs wherever wa must, in the inter.
est of the pation, in the interests of the
peopls and in the larger, interests of the
weaker sections of the community,

It is necessary t0 remind the Prime
Minister of the old adage.-Power corrupts
and absolute power -corrupts absolutely,
We should not forget the foul and wide-
spread corruption which existed in this
country, which was witnessed on the eve
of the elections, maybe for whatever por-
pose these might have besen practised.
But we must warn the Government that we
shall not any longer tolerate the absolute
corruption which may arise {rom absoute

power,

We welcome the decision of the
Government to go about the abolition of
the privy purses in & constitutional manner.
If only they had done this last year all
this unseemly controversy which arose
hetween the Government and the Supreme
Court would have been avoided.

I believe I am correct in saying the
then Law Minister was properly advised
by the Law Ministry and even by the
Home Ministry that it was uncogstitutional
to go about the derecognition order in
the way in which they did. However, he
thought ot no end hiy own legal acumen,
and he set aside the advice given by the
Law Ministy and even the Attorney-
General und advised the Government n
favour of tha derecognition with the result
that we all kpow. We hope that the now
Law Minister who is an eminent retired or
former High Couit judge will give dus
weight to the advice of his Ministry and
will not project his owa political opinions
and views either in the interpretation of
law or in the enunciation or administration
of justice,

There is one more point which I would
like t0 emphasise in this connection, and
thiat is the desirability of consulting as
often as possible the Attorney-General in
matters relating to law. 1 know case after
case in which committed advice may hava
bsem given by the Law Ministry to asuit
thy' whims atd whimsicalilies of the Migis-
ter in charge, but whan the party bas poin.
tod out to Government that in a case like
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this it would be bstter also to consult the
Attorney-General, they have felt that they
should not do so bacause they have felt
that the opinion given by the Attorney-
General may be adverse either to the
views of the Ministar or to the opinions
of the Ministry. This is particularly so in
matters relating to taxation and the pro-
visions of the commercial laws such as the
Monopolies and Restrictive Trede Practices
Act, because the equation is uncven between
the private party and the Government.
Government have the legal opinion and
the legal counsel free, whereas the poor
private party has to spend from his own
pocket to vindicate and obtain justice in law
courts. Therefore, Government should be
more careful and infact, government would
be well advised to consult the Attorney-
General wherever there is any violent
difference of opinion between the Ministry
and the private party concerned,

SHRI R, D. BHANDARE (Bombay
Central): Now, my hon. friend belongs to
Congress (0) and not to the Swatantra
Party.

SHRI C, C. DESAI : For the infor.
mation of the hon. Member, 1 may say
that | am speaking now as a representative
of Congress (0). He still seems to think -
and live in {968 when 1 represented the
Swatantra Party, He does seem to have
changed with the times.

SHR!I R. D. BHANDARE: I
only reminding him,

am

SHRI C. C. DBESAl: 1 am fully aware
of what | am doing. I am not one of
those who dv not know what they talk,

In the matter of foreign policy,
while we support the principle of non-
alignment we must warn Government that
non-alignment rnust be real and true non-
alignment and not the Non-alignment that
we have witnessed during' the last few
years, that is, npreasing the so-called fri.
onds 1n the Arab world or in the African
countries,

1 have had the benefit of visiting both
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tries. ' 1 know ‘the condition of the
people there, particularly the  people of

: Indian origin now resident as citizens in
" those cotntries, and I have no hesitation

-in saying that.

although countries 1like
Kenya, Uganda and Tanzania are friends
of India, the condition of the poople of

- Indian origin in . thoss countries fis 5o
better than that of the people of Indian

origin resident as citizens of South Africa.
In one country we call it apartheid, while
in the other countries, we do not -call it
apartheid, but it is just as bad; this apar-
theid is undeclared, yet, in practice, it is
just as bad a3 in South Africa, Our Foreign

- Office, howevr is partial to and almost afraid

of those countries for reasons best koown

to themielves, and the same thing obtains

in the matter of Arab countries, [ am

not taking up the question of Israel in this

context. But the test- of friendship of

Arab countries is where we have any con.
froniation, even a minor confrontation,

with our next~door neighbours Pakistan

and China,

Take the case of the recent hijacking
of the Indian airliner which was taken
thers and blown up. It was said the other
day by the radio of Betar Kendra of Bangla
Dash that Mr, Bhutto hada hand in this

particular atrocity.

. N&no of tl':asa- &iab countries has said

a word against Pakistan, 1f  any such
thing had happsnad in  India, they would

_have basn ths most vocal and vociferous
. “in condemning India snd
-“This is ‘what T woutd call discrimination
* ‘a% patween India -and Pakistan in their
. approach.
~.dhe
.,'--.Aubll, Syrix Jordone or" Lebanan. they
. are plkalike, -'We should take due not of
- .of - this itendency  on
. -the
~adopi. o' poticy.of sppprasement. which _ we .
peosont in. the Atsb iy or  utogri, There wil ba Pugieh,. -

such incident.

All these Arab countries are
_same; whether it 'is UAR, - Saudi

‘ot the pars of
“and ~should not.

J'mb -eountries

HM&CH 26 !H’l

umaam m ehmwmmm ;

‘.na.a..'w |

in this- mmry! ’What is the’ }uulﬂum- !

- for giving diplomatie -recognition to' the

Artab League? - ‘Whers eise does this. . ‘hap~-
pen? Whith -other country has done such
a thing? 'But in this country, we believe
subservience to. Arab interests in preference
to our own, 1 hope that Government,
strong as it is now; will be cured of this
particalar diftem

Now there is one other matter on which
1 would like to speak ; this concerns what
i happening in Pakistan todny. Befors
long, may be in a day or two, East Pakis-
tan or rather I would call it Bangla Desh,
may well bs an independent, sovereign
country. We must do everything possible
10 assure the people of Bangla Desh that
this country will never entertpin the
slightest feeling of animosity, hostility or
unfriendliness towards the people and the
problems of that country, They have
nothing to fear from this country. We
have & Deputy’ High Commission in
Daccs. 1t should immediately be raised to
the status of u full Embassy, Although’
continuing to be a Deputy High Commis.
sion, a senior officer of the rank, grade
and status of ambassador should be
posted in Dacca forthwith, The office
should b strengthened because very soon
we will have far more relationship with
Dacea, patticularly in the matter of liberg-
lisa'tion of issue of - visas and resumption
of trade between the two countries, There
must be imaginative thinking on the
part of our foreign office, They must look
ahead and see what is happening in Bangla
Desh. They must prepare - themselves
from now so that they may be up to the'
task which they will be called upon to :
discharge in the next few days, .

© Even in West Pakistan, a similac situa-
tion is likely to ariss because with separa..

_tion for all ‘practical purposes—1 do ‘not

say that Pakisten will be - completely.
broket . up, but.it is as good as broken up- -
West , Pakittan - also will not retain its

lharrril.lh Sind, there will be ‘Frestisr
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1 speek as one who spent the last four
years of his service in Pakistan. I know
the people there very well. I know Mau-
lana Bhashani, Sheikh Mujibur Rahman
and others, I can assure you, this House
and the people of the country that they
have nothing but the friendliest feelings
towards uvs. Itisup to us to see that
the same feelings are reciprocated when
that country becomes independent. The
relationship that ‘will subsist hetween
India and Bangla Desh will be what sub-
sists between the US and Canada.

Now, what is happening in East
Pakistan <hould have a lesson for us. It
should be 1ealised and recognised by
Government that whatever may be the
geographical and rolitical conditions, no
peaple can rule over another section of
the community without 11s willing consent.
I refer to the case of Jammu and Kashmir.
Where was the necessary of bumning the
Plebiscite Front just on the eve of the
elections except to prevent these people
from contesting the election and showing
where the interest or the opinions of the
people of Jammu and Kashmir lay ?
What would have happened ? Heavens

would not have fallen if the Plebiscite
Front was allowed to contest the
elections,

There would have been one of two
tesults, Fither people like Sheikh Abdul-
la and Mirza Afzal Beg would have
fought the elections and lost them, In
which cose they would have been put in
their proper place and we would have
known that they do not enjoy the confi-
dence of the peopie of Jammu and
Ksshmir, or, if they had won = which, |
think, they would have done — they would
have had to come before this very House
and to take the oath of allegiance to the
Constitution whereby any question of
challenging the inviolability or testing of
acocession would have gone by the board.

Once they have taken the oath of alle-
giance (0 the Constitution of India as it is
today, there is no question of a plebliscites
there is ne question of doubting or dis-
puting the fact of accession, We should
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have tested that. All this talk would have
gone by the board, It would have looked
democratic, that we were not afraid of an
opposition party coming t0 power in any
part of the country, and we would have
killed this bogey of doubtful or disputed
accession once and for all. But why did
the Government do that ? They had a
purrose. They wanted to prop up that
unpopular regime in Jammu and Kashmir
known as the Sadiq Government,

This is where we object. This is where
the party in power takes the law into its
own hands, interferes with the normal
events, interferes with even normal elect-
ions, Many examples of this have been
seen latterly which will, 1 hope, come
before the House in some form or other
sooner or later. It must be realised that
this country will not bein a position to
maintain its rule in Jammu and Kashmir
without the willing consent of its people,
and it 1s up to us to obtain i1, and it is
possible to obtain the willing consent
of thg people of Jammu and Kashmir,
even though they may belong to a different
faith from the majority community in
this country; but we must follow the
correct principle, the correct practice, We
must give those people a fair opportunity
for free, fair and unfettered elections, of
coming to power and forming the Govern~
ment if they are in a majority. So long
as we do not do that, discontent will
spread. The suppressed feelings will fester
and we shall have a problem like what
President Yahya Khan is facing today in
Bangla Desh,

SHRI1 MADHU DANDAVATE
(Rajapur) : The Kashmir Constituent
Assembly long ago took a decision.

SHRI C, C. DESAI ; | know that, but
these people seem to think that by allow-
ing Sheikh Abdulla or others to come to
power they would either be doing some
damage or disservice to their own stooge,
the Sadiq Government, or that they
would be ruising afresh the question of
accession. Neither of these things is
valid, and neither should be allpwed to
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come in the way of the correct attitude of
the Government, which should be to
obtain the free and willing consent of the
people of Jammu and Kastmie. Tt should
not be & matter of any botheration with
this Qovernment as to which party
comes to power whether in Mysore, Kerala
ot Jammu and Kashmir, They must
realise that honesty is the best policy, and
that truth would survive all falsshoods
and misdeods,

There is an order of ban on Sheikh
Abdulla, There is no jmitification to
continge it now that the elections are
over, now that you have got your own
candidates elected except one who repre-
sentt the constitueney of Srinagar. At
least now I hope the Government would
not extend the period of the ban on
Shaikh Abdulla and Murza Afzal Beg and
would allow complete freedom of
expression within the country and within
the four corners of the law,

While talking about Kashmir, I am
reminded of the case of our Ambassador
in the Soviet Union That gentleman
hails from Kashmir, and to the best of
my knowledge—and 1 would like Govern-
ment to verify it = during the last one
year, he has spent far more time in
Kashmir that in the Soviet Union. He bas
drawn all the salaries and allowances
partaining to the Ambassadorship in the
Sovist Union., How does he spend all
his time in India, and how does he enjoy
all the privileges and benefits pertaiping
io the post of an Ambassador 7 Simply
because he belongs to & particular com-
munity, bhe should not be exempt from
rules of discipline and decorum or service
coaditions, All this reQuires an investiga.
tion, and I hope that the External
Affairs Ministry will take due nots of
this ' eomment made by me that during
the Just {2 wonths this particular gentle.
man has spent more time In Indis, has
not forsgooe any of his salaries or
allowsnices, end [n addition bas been
duvbling in the election polities of the
Sinte,
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Coming to comsttuctive projects, I am
most concerned about the Narbada
project. A good friend of mine sitting
there referred to 1t yesterday ; he is even
more concerned with that because he
comes from the area affected by that river.
But not only we in Gujarat but also the
people of the whole country are interested
in the Narbada project. | was horrified
to hear the other day from the Chief
Engineer attending the Tribunal proceed-
ings that they would take about five years
to complete its work and I hear that the
M.P. State Government is to pay <ome-
thing like Rs, 8,000 per day to the Counsel.
Imagine the cost of Iitigation in it has
to continue for five yenrs, Three judges
are sitting on the tribunal ; they will take
another few years to write their judgment.
The execution of the project will take
not less than ten years. It is such a project
that from the foodgrains that would be
produced when the project is completed,
we can feed the whole country and also
export some foodgrains and we need not
go round with a begging bow! to the
Soviet Union or the TUlnited States under
PL 480; we can alto raise as many cash
crops as we like such as cotton, oil.seeds
or tobacco, The World Bank is prepared
to finance the execution of this project
but there i< no settlement in this country,
Now that the Goveioment hns got a
massive majority and the Prime Minister's
word is practically the law, 1 hope the
case will be taken out of the hands of the
tribunal, T say this as a Member of Parlia-
ment from Gujatat, not necessatily wilh
the consent of the Govérnment of
Gujarat. Isay, as a responsible Member
of Parlisment from Qujarat, even at this
late stage 1 hope the Prime Minister will
take courage in her hands and withdraw
the cass from the Tribunal and give a
decision Quickly, whatever height it may
e, whatever aregs it may submerge. Wa
in Gujarat will accept that and 1 have
ro doubt that the people of M.P, will
accept that, Rajasthan and Maharashtra
have ofily margiaal intetest in the peoject.
This gotion would ensure thal she séleibe
13 implemented quickly and the wakes
of ths Narbedk which pow fow inte (e
ocsin will be cotderved and utitiéel for
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irrigatign snd geupration of power bene.-
fiting the country a3 p whole, It does
not matter if the dam is a few fest higher
oc loxer s0 100g as the scheme is sanct.
inned and it Is taken up at one Of the
highest priorty under the Prime Minister’s
own cate and attention, 1 have every
teason to belisve that T can persunde my
friends in Gujarat to take whatever deci-
sion is given by the Prime Minister as the
best in the circumstances,

Qnce more we say that we recognise the
massive majority of the splinter pariy ;
we congratulate the Prime Minister ;
we admire her and we salute her. | say on
behalf of my colleagues in our party that
we shall give Ler and her Government
full oo-nperation and support that we can
possibly give so long as we are not called
upon to sacrifice any of the vital interests
of the counmtry.

**SHR1 M.S. SIVASAMY (l'tuchendur) :
Mt. Speakar, Sir, I wish t0 introduce my-
self to the Howse My name is M. S,
Sivasamy, elected from Tiruchendur
Constituency of Tamul Nadu as a Dravida
Munnetra Kazhagam Membar, 8ir, I wish
to speak in my mother tongue, Tamil,

Mr, Speaker, Sir, the success In the
Fifth QGeneral  Elections eannot
bo considered asthe victory of any indi-
vidual political leader, however emnent
he tmy be, or of any political party. The
sucoess in this General Election is that of
the people who have voted for the progres-
sive forces.

Inthe Fourth Lok Sabhg, after the split
i $he Congrass Party, the ruling party
wae reduged 10 miperity in this douse. At
that time, as the Miaisters siting opposite
atn well Aware, bping & progressive palit-
cal pagiy,the Dravide Munpsim Kazha-
e, wnhwitatingly apd  uoresscvedly
wipported all the progressive mmasures
bepughbt before the House by the Govern-
mamt. For instancs, the Pavy Porses
Abplivon Bill as alep the Bank Natianali-
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my Party, | am bappy to siate herp that
today, after the natfonalisation of 14 big
banks which were under the momopoly
contro] of 75 families, te rikshaw.pullsrs,
taxl.drivers, retail shop-kespers, small
‘business people and artisess wre able 1o
avail of credit facilities at reduced rate
of interest, We should not end owr
efforts here. 1 wish to suggest that
insurance companies, all scheduled banks,
and major industries must be natioo.
alised,

Mr. Speaker, Sit, the Bank Natlon.
ulisation Act as also the President's Order
abolishing the Privy Purses weré declared
ultra vires of the Constitution by the
Supreme Court of India, The Constitu~
tion could not be amended in order to
implement such progressive measures
because the ruling party did not have two.
thirds majority in this House. Now the
ruling party has not only been returned to
power with a massive majority but also
wvith the requisite twc-thirds majority for
getting through any amendment of the
Constitotion. The Government cannot
now take shelter under the plea they are
unable to adopt progressive measure, if
vacessary even by amending the Constity.
uon, because thay have got the necessary
two-thirds majority in this House to amend
the Constitution wherever it i3 felt neces.
sary. All the right reactionary forces
have been completely routed in this
Geaneral Election and the Prime Minister
should lake coursge in ber hands to amend
the Constitution with a view to bringing
upliftmeot t0 the poor and backward sec-
tions of opr society,

As 1 pointed out earlier, this General
Election has proved beyond doubt that
the people have voted for profressive
policies. The D.M.K, Party, which is the
major partner in the Progressive Fromt
of Tamil Nadu, bas been seturned to power
with upprecedented mpjority, The D.M.K,
Is » State party and the party bas reflected

sation Bill received the solid suppoet of the hopes and asgirgtions of the poorer

o — e T ———— e s,

ﬁhm;ﬁmmvum Tamil,
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sactions of the society in its menifesto.
The DMK, Party bas given many assu-
ranoes in its manifesto for the welfare of
the downtrodden and backward sections
of the society. Similarly, other State
Parties in power have their own program.-
mes and they have their own separate
identity. All the revenue raising resources
are concentrated 1n the hands of the
Central Government. The financial insti-
tutions like the Industrial Credit and
Development Corporation, the Industrial
Finance Corporation, the Industrial
Development Bank of India and such
other credit institutions are under the
control of the Central Government, If
the State Parties like the D M.K. are to
implement the assurances given to the
people, they must have adeQuate finances.
I would like to suggest that when the
Government come forward with a propo-
sal to amend the Constitution, they must
bear in mind the predicement in which
the State parties are placed without ade-
quate financial resources,

Mr. Speaker, B5ir, the power 10 isSue
industrial licences is in the hands of th:
Central Government, Bui, alter the
licences are given, the State Goveraoment
have 10 provide land, water, eleciricity,
State's shate of finances, etc. (0 the
industrial establishments. When the State
Government have 10 face this heavy
burden, the Corporation Tax from such
industs ial establishments goes to the
Centre. 1 would like to suggest that the
power to issue 1ndustrial licences should
vest with the State Governments, The
State Governments should also get the full
{inancial benefit from the Corporation
Tax.

Sir,the Planning Commission as also
the National Development Council are
headed by the Prime Minister. Even the
Figapce Commission is made to function
under the Minister. These national bodies
function now ds ministerial services, 1
would like to suggest that they should be
converted iato mutonomous institutions
which will enable them to function
impartially, I would also recommend that,
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if necessary, the Constitution may be
amended to constitute & State Planning
Board, which should be autopomous in
character.

Currency Prinring, Foreign Aid and
Foreign Loans, P.L. 430 Aid —all these are
concentrated n the hands of Central
Government. The State Government have
to depend entirely on the Central Govern-
ment for implementing any worthwhile
programmes, I feel strongly that the
Constitution should be even amended,
enabling the State Governments to funct-
ion independently and to stand on their
own legs with finuncial autonomy,

The 1nterim Budget {or the year 1971.72
shows a deficit of Rs, 240.30 crores. The
hon. Finunce Mnwster has not shown
his cards a%to how this huge deficit is
guitng to be bridged One may naturally
surmise that there will be further taxation
1 the General Budget to be presented in
May. [ would appeal to the hon, Finance
Minister that he should so formulate his
taxation pioposals as not to affect the
poor, muddleclass and small merchants,

Mi, Speaker, Sir, onion 18 expor-
ted [xom vur couniry to Ceylon, Singapore,
Persiap Gulf snd to even European coun-
tries like France. From Tamil Nadu
Ceylon gets 95 of 1ts requirement of
onion. Even here, the export of onien
to Ceylon is to be routed through WNatio.
nal Agricultural Federation—its Expert
Division—with the result the onion
exporters of Tamil Nadu are affected,
while aniqn is exported to other countries
by exporters. 1 am unable to appreciate
this kind of discrimination. The small
farmers cultivating onion in Tamil Nadu
are not able to derive the advantage from
such exports, I would suggest that the
Central Government may either take over
the entire exports of the Country or the
export of small commodities like onion
may be left to the resources of the peopls
involved in their production.

Before I conclude, I will reiterste thet
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the Govarsmont with thelr two.thirds majo-
rity in this House, should not be hesitent
in smending the Coustitution of India if
they think it very sssential to implement
progressive measures for the welfare and
upliftment of the poor and backward %ec-
tions of our society.

13 brs

The Lok Sabha adjourned for
Lunch Till Fourteen of the Clock.

Sy e

The Lok Sabha Re.assembled after
Lunch at four minutes past fourteen
of the Clock,

[SHRL R, D, BHANDAR! in the Chair]

Re. DEVELOPMENTS IN EAST BENGAL :

SHR1 SAMAR GUHA (Contai) Sir
| wanl to draw your attention L0 a very
urgent matter, 1t is also a very imporiant
matter, Just now we have heard the radio
news that civil wai has started in Bangla
Desh,  After landing 60,000 troops from
West Pakistan the army has taken position
in almost all the big cities and in all key
positions,

Yahya Khan declared the Martinl
Law, His Government have promulgated
corfew in Daces and in all other big
cities. They have taken possession of the
Dacca Betar Kendra, They have issued
orders to shoot at sight all Bengali people
there. Notonly so. The East Pakistan
Rifle is in the midst of a grim baitle with
the Pakistan: Army there.

My report is that hundreds of people
are being butchered and killed, An order
has been issued to shoot at sight anybody
in the street. There is another report
that at the Karachi airport, hundreds and
thousands of Bengali people have assemb-
led to have passage ¢o0 East Pakistan,
There also hundreds of people have been
Killed.
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1 want to draw the attention of the
Government that there i an apprehension
that either Mujibur Rahman and other
big leaders will be shot or they will be
immediately arrested and flown to West
Pakistan by using Colombo sirpost, There-
fore, my immediate submission to you and,
through you to the Prime Minister, is that
the Government of India should write to
the Government of Ceylon that no passage
should be given either to the Pakistani
Air Force plane or to Pakistani civilisn
plane to carry any military personpel
from West Pakistan 1o East Bengal via
Ceylon.

There is also another thiug. The
Dacea Betar Kendra has been forcibly
closed. The All-India Radio is the only
source of information from the people of
Bepgal. The All-lndia Radio should broa-
dcast the news,,,...({nterruption) Let me
finish, This is the first ti ne that the San-
gram Parishad of Bangla Desh has itsued
an appeal to India and to Ceylon to
immediatey mobilise international opinion
in favour of the Liberation Movement.
1 wonld request the Government o raise
this matter in the UNO in combination
with other Asiun countries,

1 would also request. the Government
10 give facilities for the movement of (he
Bengalis who have asgembled at the Kara-
chi airport,

Lastly, 1hayo alteady given a Call
Attention Notice on the subject and 1 have
also given notice of a short duration dis.
cussion on it The matter is very vital and
urgent.l have said many times in this House
that the Key to the solution of Indo-Puk
problems lies in the succes of the Liberation
Movement of Bangla Desh, This i8 a very
vital issue; this Is a very crucial issue. We
canpot sil quiet, Our Government should
take serious note of it and do something
in the matter.

SHRI 8. M. BANERJEL (Kanpur) @ Sir,
not only the Martial law has been promu-
Igated but orders have besn {ssued to shoot
people at sight. Even the press correspon-
dents who wanted to ksow somsthing
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about it have been asked by the Army (‘ol-
onels and Generals not o come out of the
hotel and that they will be shot at if they
conle out  This reign of terror is going
on and this conspiracy has been hatched
up by all those who ure agents of imperia-
list forces who neyer wanted Mujibur Rah.
man to thrive in East Pakistan. The
victory of the common people in Bast
Pakistan who defeated the communat for.
ces and other reactionary forces is not 1o
their liking.

The suggestion is this, Demoecracy 18

being murdered in East Pakistan by fascists,

Let us pledge our support and say that we
shall defend the right of the people in
other countries also. We also believe 1n
human rights. 1 would reQuest you and
through you the Prime Minister to uphold
the banner of democracy and to give more
support to Mujibur Rahman. If Mujibur
Rahman is dead, naturally, again, Yahya
Khan regime, fascist regime, will come
into being. We are opposed to this. Let
the people of Pakistan know that India
stands solidly behind Mujibur Rahman and
that we condemn any action of the Yahya
Khan.

SHRI JYOTIRMOY BASU (Diamond
Harbour) ! This is a matter involving
the people who are the same flesh  and
blood. 1t was the conspiracy of the im-
perialists that the country was devided,
On that pretext, we cannot shut our eyes
and adopt an ostrich like policy. What
is bappening today in Rast Pakistan? Al
though we have repeatedly tried to geta
statement from this Goveroment about
their astitade and policy in regard {0 that,
we bave failed in that, Neither the
Chair has come forward to gat thus House
this informasion to.day. After all that
bas been said on the sadio and by diffacent
speakers in the House, will you be 50 good
as to ditect the Govermment immediately
to make a statement forth with on the floor
of the House giving fuller details through
their own spurces of nformation end also
what they are going to do with segard 10
this killing of people of RBangls
Deb ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SHISPING AND

TRANSPORT (SHRI RAJ BAHADUR) :
The Government paturally share the
feclings of anxiety expressed by members
opposite at the, happenings in the Bangla
Desh, We would collect all possible
information from our own Sources,,,

SHRI JYOTIRMOY BASU : You
have not so far ?
SHRI RAJ BAHADUR : We are col-

lecting and we will colleet,

SHRI JYOTIRMOY BASU: Let us
have 1.

SHRI RA]} BAHADUR *© And we
shall be watchful and a statement would
be made as and when neaded.

SHR1 JYOTIRMOY BASU : Right
now.........(Tnterruptions).
SHRI RAJ BAHADUR * At the eat.

liest opportunity,

SHRI SAMAR GUHA : If you do not
make a statement forth with, our gsolida-
rity with the Liberation Movement there
veosnInterruptions),

SHR! RAJ BAHADUR: 1 am not yielding.
You have interrupted me before 1 coneluds.
We shall certainly make a fuller statement
at the enrliest opportunity

SHRI JYOTIRMOY BASU : Why not
to-day ?

SHRI RAJ BAHADUR : If it i to-
day, then tp-day, if it is at this wmoment,
then 8t this .moment...(lBsectapsions)
We should pot act in of in
haste. We bave to weigh the sitpation sate-
fully aid consciously snd shen amake o
statoment,
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ot yops Wt (sorg) : Yande
gy, fafeee o & ag syt fe
gutfie e ot wadlie F aee @ R
e fieay o | & oy amm gt § 6
wifwt ag zrew w7 snday

SHRI JYOTIRMOY BASU : We want
your ruling on this, Sir,

MR. CHAIRMAN : 1 will

your wish to the Minister,

ot gege aewelt o g qugr & f
feedt ot 3y 4w oifece & Al ¥
grat gargigma #t fem w2 frar ol

convey

MR, CHAIRMAN : Kindly resume your
seat Mr. Sambhali.

Y xemre @St . g4 qen |ae
Taa-gu &1 § | ¥ afeeaw A i
¥ gral dre dw ) fem fr o <1 &
T IR AT 6T %7 AT AE &

SHR! RAJ BAHADUR : Sir, mey 1 add
that we héave to collect all the facts and
unless and until,,,

oY YEETE GFT g Tq & qgd o)
Fer-gM & 1t § oK N F gufas
wure god TR} ) W) 9@ Wy wa {w
ez mifeemal oha) & gl der Rw A
TER-GE A A7 @ &, g A A fed
W g B gughr dma ¥ wmr
wifgy WYt &7ar A & AW HEw ww
gevedf oo wwr vy oy

MR, CHAIRMAWN : The hon Member
may kindly resume Ris seat now,

SHRY BAMAR GUHA © I only want
10 draw your attention i0 one important
mattet. The matter is vety urgent for the
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reason that Sheikh Mujibur Rahman ma¥
be shot dead eny moment, Only inter”
nationsl opinion apd oOpinion from the
peighbouring countries like India and
Ceylon can save his life. The mmtter is
very urgent. He may be shot dead any
moment, [ would like t0 make a sub~
mission. Does the Government consider
the matter urgent and important or
not ?

SHRI JYOTIRMOY BASU: Sir, you
are unfair,,,

MR, CHAIRMAN : [ bhave always
been fair to you. You must be very care-
ful in the use of wyour words, Don’t
accuse me that I have not been fair to

you.

The Minister of Parliamentary Affnirs
has already taken notice of it and he will
convey the matter to the Minister for
Foreign Affairs and the necessary state-

ment will be made in this House either
to-day or tomorrow.
SHRI SAMAR GUHA : This is a

vital matter for Prime Minister also, not
only to the Extornal Aflairs Minister,

MR, CHAIRMAN :
your seat,

Kindly resume

SHRI JYOTIRMOY BASU : Sir, it is in
vour hands to direct the Government to
make a statement to.day. I they are not
in possession of the facis, they mre not
fit ta sit on the Treasury Benches,

SHR1 RAJ BAITADUR ! Even for
making a statement, it reduires to go bes
fore the Cabinet, then the Cabinet meets,
considers all the facts and then only a
statement can be made.

SHRI JYOTIRMOY BASU : But the
House will rise tomorrow.

SHRI SAMAR GUHA : Only remame
ber that the life of Sheikh M yjibpr
.
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Rahman is 1n the hands of the people of
India and Ceylon,

SHRT RAJ BAHADUR : We are
second to none 1n regard to our anxiety
about this sntuation. ...,/ Interruptions I**

MR CHAIRMAN Nothing will go on
record, Nothing that is being said now
will go on record.,.,.../Interruptions/**

The Minister has already taken note
of what has been stated. He has told you
categorically.

SHRI RAJ BAHADUR * This i a
sensitive issue in a sensitive region and
for the sake of {reedom and democracy,
we would have to proceed with due care
and caution. We will certainly meake a
statement, after going into all these things

MR, CHAIRMAN
Chand

Mr. Narain

M. 18 bes

GENERAL BUDGET, 1971.72-GENE-
RAL DISCUSSION AND DEMANDS FOR
GRANTS ON ACCOUNT (GENFRAL),
1971.72- Contd.

SHRI NARAIN CHAND (Hamupur)
Sir, I want to congratulate the Finance
Minsster on the bold incentives he has offe.
ved in regard to the economic Iife of oui
oountry, There are certain new incentives
One significant thing 15 the awareness of
the seriousness of the problem of the
unemployed. A provision of Rs, 50 crores
is being made for the programme of cieating
employment opportunities, This is a wel-
come Btep. There is an assurance of
ihmediste implementation of this progra-
mme. The scheme will start in right earnest
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froifs the neat month, There is compassion
fot the poor, for the unemployed.

112

. Certain elements in West Bengal have
been whipping up regionalism and parochi-
alism shouting -

“grrmT A QAT 2w, T 2,
‘grare ary arave vy, fegaam”

Whereas, 1t should have been
“grre A A A v g

There 1s provision in the Budget for
setting up a new industnial Corporation in
Calcutta, for that Calcotta where the indus-
tty 1s withering away wherefrom the
capital 1s flying to Haryana and Punjab,
for that part of the countrv, there 1 1 bold
provision of an Industriil C orporation
T welcome thic <tep, and | support the
Finance Minister and the Government of
India on this step [ am suie that this step
will stay the flight of capital and check
the outflow of money ftom the State of
Rengal which has heen reduced to an
utter state of dejection and depression
where there 15 economic depression be-
cause of regionalism and parochialism
and & kind of ideology that cuts across
the barriers and where some anti-pational
element draw inspiration from a country
whete even the telephone calls are answe-
red m ( hinese with the reply ''Power
flows out of the barrel of @ gun™ | have
studied a few books in the Chinese
language and literature and I know what
sort of people they are. | know certain
anti-national elements derive inspirations
from them and following them, there are
cries of

Amar Desh, Tomar Desh, Bangla
Desh’

~npot Bharat Desh, but Bangla Desh-
}!m Naam, Tomar Naam, Viet
ml

"!&o'i rwor;d,
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This is highly deplorable. 1 am grate-
ful 1o the Government for having made
some provision for setting up the Indust.
rial Corporation there so that Bengal
does not wither away, s0 that the Bengal of
Subhas Bose does not wither away and the
Bengal of C. R. Das does not die out and
this Benga! comes into its own and stands
on its own legs in the economic sphere.

Then, there 1s the problem of deficit
finaneing, I am aware that deficit financing
15 going to be of the order of Rs. 240
crores and it is a realised [act that a
country on the verze of economic develop~
ment can absorb & dose of deficit financing
because of the green revolution that is
taking place in the country and because
ol the increased input in the industrial
sphere, Therefure, deficit financing is not
something which is to be abhorred,
enticised and condemned. Rather, 1t isa
step which should bs welcomed.

Then, I come to bank nationalisation.
from the figures available from the Finance
Minister’s speech, we find that during the
period following July, 1969 when the
banks were nationalised, 145 new branches
per month have been opened in the rural
arcas, whereas tho figure was 47 in 1968
and whout 80 in the first six months of
1969, This shows that bank nationalisation
has raised hopes for the vast millions
who ars living in the villages; where there
ure no roads, no post offices and no railway
connections, the people ate having bank-
ing fucilities, This is a direct outcome of
bank natiovalisation which was introdvced
by the Prime Minister of India, Shrimati
Indira Gandhi, 1 hail this step, and I am
sure that the benefits will accrue in the
years to come, and will lead to leglsiative
and other measures which wonld bring
richness and better ways of life and some
new hope for the people in those areas
where there is darkness, for the cotiages
where there is no Jight and for the areas
which are inaccessible now to the common

map,

Sir, T am more concerned with my
own State, Coming s 1 do from Himachal
Pradesh which borders Chine, ¥ would

CHATTRA 5, 1893 (SAKA)

D.G A 114

like to highlight some serious problems
which we are facing. 1 represent the
Hamirpur constituency here and it has a
voting population of 4. 22 lakhs. But not
even a single metre of roilway (rack is
there. There is the famous temple of
Jwalamukhi of old and the modetn temple
of Bhakra Nangn] dam. But the railway
line just stops short of the Bhakia dam.
T wish it covld be brought to Una by
extending it by just n few miles into
Himachn!l Pradesh ¢o that the people could
be saved from the heavy octroi duties that
they are obliged to pay when the trucks
are unloaded near the railway station in
Punjab and then the goods are brought
into Himachal Pradesh,

There is slso the famous place of
Buddhist note, namely Reivalsar where
Padmasambbava did his penance and
wherefrom he carried the message of the
Buddha, the Light of Asia to other
countries, Lakhs of people from all over
India come to visit that place, but there
are no proper railway connections. Even
in regard to the temple of the fire.eating
Goddess Durga, Jwalamukhi; the railway
station is actually 12 miles from tbe
temple on the Knangra Valley railway. I
hope the Railway Minister would take
note of this and connect the Jwalamukhi
temple with the Jwalamukhi Road railway
station, Though the names are sumewhat
confusing, yet they are 12 mlies apart,
If this convenience could be given,
reople from Madhya Pradesh, Vindhya
Pradesh, Bengal, U. P., Maharashira etc.
could visit that temple 1 comfort every

Year,

1 am sure that as soon as the impor-
tance of Mahayana is accepted—Bodh
Gaya will have its own importance—
Riwalsar will have an equal imporiance
for Europeans and Americans. I am aware
that soms missionaries are' working there,
1 have visited some cave temples where
Padma Sambhav prayed. People from
Ladakh, Kinnaur, Lahaul, Spiti and other
areas bordering China coms thers for pray-
ing and worshipping. 1 wish there dre
some facllities for them,
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The most important problem there in
the Himachal Pradesh is the acute scar.
city of drinking water. It is an irony of
fate that Ilimachal Pradesh which is »
land of perennial snow and gushing rivers,
which are resfonsible for the green revo-
lution in Punjab, Haryana and Rajasthan,
should have within 1ts fold many areus
where people have to walk for miles for
their drinking water. Ladies have to
walk on naked foot for miles for bunging
pitcher of drinking water, In Tehsil
Hamirpur, which is my Native Tehsil, there
are villages wheie water has to be stored
during two months of the rainy season
and with this supply they have t0 make
do for the whole of the year, There 15
po water available anywhere else,

I request the Central Goveinment to
take this problem in their own hands,
realising the gravity of the situation and
take urgent steps and solve it, because the
acute snhortage of drinking water has re-
duved our life 10 one of misery und
penury. People go 1o the border to shed
their blood fighting the Pakistani and
other clements, They go to the Wagah
border where the Dogras rise, the Paharis.
weave and the senas g0 They shed their
blood in the border lands, in NEFA and
othzr placzs,  But their wives, sisters and
daughiers have 1o walk for miles for a
drop of drinking water, Thcy shed their
blooed for the defeace of the couutry, but
thete is no provision for this elementary
peed. I have visited thase areas For
miles and miles there 1» not a gingle well
or a fountain or a river or brooklet, There
should be some provision for these people
whose men are fighting in our forces,
who are on the battle front for months
and years together, Their wives, moihers,
sons and daughters should at lsast have
this telief.

The ptoblem is so buge, the expend:-
tate involved so large that the State
Government, with its limited resougces, is
upable 1o thekle it. 1 would call ypon
the Central Goverbment to take this jn
hand. The armed Yorces, and mem who
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in srms, require help not only on the
froet and in the barracks and in the can-
tonments, but their families have also
to be helped , their wives, sons, daughters
and mothers and helpless widows have also
need our help, 1 wish some serious
thought is given to this problem,

Then there 18 the problem of school-
going children, They have to walk for
miles carrying bottles of water, somatimes
5.6 or 7.8 miles There is no jeep, raun-
way or bus which they can use 1 the
boy drops ths bottle on the way, he does
not reach the school. If he reaches home,
be is cursed by the parents, S0 he just
loiters on his way and there gets the kind
of education which we can call the edu.
cation of nature, of which Wordsworth
was s0 fond. But we do want of our
children to have the proper type of sduca-
tion in order to enable them to take then
rlace in society at the proper time, So
immediate attention has 10 be paid 0 this
acute problem of drinkmg water for which
fomething has to be done immediately,

There are some other problems in our
area which have to be taken up by us.
Qur area 15 an area {rom where people are
going out. Tie brain.drain is the maxi-
mum mn Himhchal Pradesh As soon as a
boy does his matriculation, he goes out to
another schnol or collera in Punpmb or
spmewhere else and then hankers afiar a
10hb. T wish some sort of iadustries are
set up shere, Hamirpur is a place where
we have enough of resin, pine and other
rzsources. Paper mills can be sct up
there ; csment factoties can be established.
[ wish the Centra} Government in the next
budget makes some provision for drinking
water, for sxtension of railway connections
and for the establishmant of soms indus-
tries in Himachal Pradesh,

SHR] VIRENDRA AGARWAL (Mora.
dabad) : At theoutset, 1 congratulate the
Finance Minister for displaying s sense
of rsalism and pragmatism to the problems
facing ths country. The Finance Minista,
has reiterated the Government’s resoly
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for eradicating mass poverty and unemploy-
ment. His whole Budget speech is pun-
ctuated with emphasis on effectiveness,
determination and speed. The common
man i3 s0 much fed up with pledges and
promises made during the last 23 years
that he is no longer interested merely in
reiteration of the Government’s policies.
He is now interested to judge every
action by the performance in terms of
exactly how it helps in raising his living
standard, Therefore, the whole Budget is
to be viewed from the common man's
view point which remains to be the corner
stone of any domocratic functioning,

Mass poverty is durectly linked up
with the Qquestion of price stability. The
Finance Minister has rightly laid greater
emphasis on the  economic policies
huving bold re-orientation towards growth
with :ocial justice, But to the common
man social justice essentially implies
price stability, As soon as Mr Y, B.
Chavan had assumed the charge of the
Union Ministry of Finance, he had decla-
red that he would give the top most
priority to the stabilisation of prices. 1t
is rather unfortunate that he has now
learnt easy ways of explaining away the
phenomenon with expert advice from hus
senior officers. As he has already conced-
ed, that the prices arc constantly rising
though he has found consolation when
he described it as a world phenomenon.
What we need today is a definite policy
for holding the price line, It is widely
recognised that if we are genuinely inter-
ested to hold ths price line, then there
must be in evidence a significant improve-
ment all round in production. Who can
afford to disagree that higher production
is the only solution to the problem of
spitalling prices 7 Monetary and fiscal
policies ¢can have only @ marginal impact
on prices. Itis a matter of gratification
that our revered President has also
oonceded in his Presidental Address that
#ll such obstacles placed for curbing the
production should be removed in both
public and private sectors, What we need
today is a reasssssment of policlas and
systems with & view to introducing seleci~
ive coatrols aimed st simulating develop-
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mebt rather than acting as “drill sargeants’
of the economy. So long we do not
succeed in feviving the Industrial invest.
mept activity we cannot ensure either
price stability or social justice, It Isa
matter of satisfuction tbat the Finance
Minister has conceded that the overall
growth in money supply has also been larger
than what is warranted by the growth in
production. Deficit financing within certain
limits, If employed for productive purposes,
can also help in augmenting our resourges,

The Finance Minister may be required
to impose additional taxation when he
presents his regular Budget in May. But
I would like 10 assure him that any rise in
tax rates will only help in raising prices,
Certain Tax relief to the productive
apparatus seems to be absolutely essential
if the Government is genuinely interested
10 hold the price line. To neutralise the
ill effects of rising prices on fixed snd
sularied income groups, I would suggest
that the recommendation of Bhoothalin=
gam Committee needs to be accepted for
exempting the tax limit upto Rs. 7,500 so
that the lowsst income group could have a
little sigh of relief and may appreciate
that really a new era of socialism has
commenced.

The Finance Minister has rightly emp-.
hasised thet the problem of unemployment
15 100 serious to bs ignored or treated
lightly. He bas shown a greater realism
when he made it clear that the twin pro.
blems of mass poverty snd unemployment
today remain as acute as ever. In large
pockets, there has perhaps been a worsen-
ing of condiiions, He has commended
the fifty crores schemes for oreating more
employment opportunities with a productive
bias, 1t is rather naive to assume that Emp-
loyment is created by allocating funds in a
Budgst, Provision of dolls to unemployeds
will simply create a nation of beggars, The
crucial question today is how to create
large jobs which can absorb 28 million-un-
employed persons at the end of the Fifth
plan, There are already 13 to 1€ million
people who are unemployed in the country.
The only way to increase employment is to
increuse the size of the cake so that more
can partake of the slice. The employment
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It is estimated that
j mililon will be sdded 1o the existing
~lgbour foree of 190 million duting the

Fourth' Plan’ perind.  The Fourth Plan is

. expected 10 generate 18,5 to 19 million
new job, unempmrment will incresse by
“a forther six 10 seven million. . Adding to
the present backiog of 10 milhon. it will
make a total unemployed force of about
16 t0 17 milliuns. Anuther = estimate is
that the . present backlog of 13 million
will amned 274 million by the end of
197172, According to the figures of regis-
tration with the employment exchanges
thete were 18,75 lacs matriculates, 1.86
lacs Graduates and 53,118 Engineers last
year, . When the Growth rate of produc.
tive employment falls far behind the
nationa) output, the process of planning
is oot only distrubed but becomes worsend
for execution, Itisa wrong assumption
ihat 4 larget out lay for meeting financial
requirements. of the Fourth Plan meant
for ‘expansion of basic industry in the
public sector can cither accelerute the
gtowth rate. oOr generate employment
opportunities. There is no demoratic
Government in the world which can take
. upon itself the. task of creating employ-
-~ ment opportunities for the total unemp-
* loyeds. ‘It is always the concept of self-
" employment which helps in solving this
“gigantic problem. = Modern technology if
applied (0 - smaller units of production
can convert “svery house into'a workshop,
but it noeda close and effective coordina-

" ‘tion betwsen the big and small sectors

o of industry. - Japan Offers an inspiring
' mple of ‘s ‘country surmounting every:

type of ' obstacle 10 industrial growth-and:
- having provided the right plasning tech. -

1o silt “one's. .own conditions, - The
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' This nation wide Rs, 30 crores programme
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more than 25
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with certain nation building activities as
roral works, road construction “etc, Public.
secior may expand but it is doubtful'if
it can ever absorb 48,000 frustrated,  angty,
unemplovad eusmun in the count!y

The Fourth Plan hgd mphulsod lha
need for a 9 percent rate of growth in
industry, But during the year as a whole
the industrial production is expected to
increase by roughly 6 percent. Let the
Finance Minister ask why it is that des-
pite this heavy investment and consider-
able industrial growth the problems of the
common man have remained unsolved.
Is the direction of our investment
in tune with the needs of the Indiap
economy? Tt is often not realised that
the nature of investment itself often
setves the cause of growth and social
justice. Uniless the question of misdirected
investment is tackled boldly, both the
Government and the people will continue
to witness economic stagnation leading
10 an atmosphere charged with social ten-
sion and violence.

Let us clearly undersiand that threats
and name calling neither produce goods
not social justice, Every addivional curb
either on starting or expanding a» indust-.
rial unit has direct repurcussions on. prices -
and employment, You are following
exactly.a contradictory policy but ex-
pect prices to be stabilised and emplpy-
ment potential 10 be increased. . We hsve -

‘created 40 many hurdls to upom that the

target of 7% which alens can sustain the.
Fourth Plan of the size already proposed,
can never be . achicved.. If you .incresse

the size of meplmth;nuapplampm'

earnings will widen futher jending - - ingvita.
biy to.snothier devaluation ‘of the fupes,

‘The public_sector enferprises have claimed.
" R#8,:30 .crOTes - mOre 10 LOver; thoi:lmu:
‘than.the Budget provision, -
awefully failod becauss shey are aot;. wky-

'Elu!  have 30
ing according. to thejs instalied
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generated are going dowr asd will” have
to be made up by deficlt financing.
It is obvious that our ecomomic poli-
cles can never succeed in stabilising the
prices if you allow the nation's hard-earned
resourcas to be sQuendered on such bottom-
less pits.

The Finance Minister has commended
the functioning of the nationalised banks,
that it has opened On an average as many
ns 145 new branches par month uas against
80 per month during the first six months
of 1969 and 46 per month during 1968, ls
it not & lact that it has further added to the
cost of administration while the record
of the new branches opeaed in mobilising
local deposits and utilising them for
productive purposes has not yet shown
satisfuctory results ? The aims of bank
nationalisation such uas 10 improve the
living standards of the masses and to
accelerale the country’s economic growth
by providing credit to the priority sectors
such us agriculture, small industries,
exports and self-emiployed people are
laulable enough. But the crucial question
today ts whether the nationalised banks
have been able to fulfil the expectation
of thewr customers and whether they have
succeeded in improving their Sarvices to
them. The most essential thing to ponder
over 1s how far bank credits have gone to
finance productive schemes and have help-
ed to augment production in both forms
and factories. I understand that tha
ndtionalised banks are only accumuiating
bad debts. Let the Finance Minister take
the House into confidence on the extent of
the rise in the proportion of bad debis
since nationalisation.

The interim Union Budget at the
momant is simply an accounting formality.
The overal] deficit of Rs. 230 crores in the
current Yyear Inspite of the additional
taxation last year, and the substantial
shortfall in plaa expenditure shows that in
fiscal discipline, protession and praciice
are still far apart. The Finance Miaister
has not yet indicated whether the deficit
18 (D be covered by additional taxation or
defigit financing. It is widely known that
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there is a point beyond which the
“Deepening of the resourcs base™ become®
o counter productive in term sof taxatio®.
Our tax rates have reached a saturatio®
point when they have begun paying dimini~
shing return. Tax Rates are producing
inhibiting effect on the investment and
growth. High rates of tax with high rates
of evasion unltimately result in a diversion
of legitimate savings to specuiation aad
consumption in a parallel blackmarket
economy. What we need today is certain
tax relief in the form of excise duties 1
well as on personal income %o that the
common man could bave certain reserves
for investing in industrial activity. Broad-
basad democratisation of industrial structure
1s sbsolutely essential if we are keen to
accelerate the growth rate,

Presenting the Budget for 1970.71, the
Piime Minister had raised the tax exemption
himut on div idend incomes upto Rs. 1500
but this limit needs to be further raised to
Rs. 3000 so that the lower middle class
could participate rather effactively in the
industrial activity of the country. This
sense of belonging can goa long way in
bioadening the entire industrial structure.

MR. CHAIRMAN : Since it is his
mawden spaech, [ did not want w ring the
b:tle But ths hon. Membar must remem-
ber that he has taksp 15 munutes, Please
conclude.

SHR1 VIRENDRA AGARWAL : 1
shall conclude within a minute. Political
siability and economic eqQuality reison-
ably demand decentralisation of economic
and political power in the state and a
guarantee of national minimum by 1975.76,
Democratic socialém will have fittle
meaning if the consumption rate of the
common man does not constantly rise, It
is n0 use building false hopes thaet there
would be better performance in the Tuture,
When we exhort the people for social
justice and economic equaltty, it bscomes
our responsibility to ses that they are
not reQuired to shoulder heavy biirdedl i
the form of punitive taxatioh strbcture ubd
souring prices, Otherwise the people will
have no other choise but to beliove that
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eradicating roverty and upemployment is
merely a full proof slogan for belooling
them. It is & challenge 10 the present
Leadership, and the earlier they show
definite results the better it s for their
own future.

SHR1 K.G, DESHMUKH (Amravat1) :
Sir, the budget presented by the hon.
Finance Minister, though interim, gives
us a clear indication of the piogressive
and socialistic policiey of our Govern-
ment, For instance, he said, there will be
cmploymeat-oriented schemes, schemes for
Biving creqit 10 relaively weaker sectivns
of the community and Special schemes
for the benetit of small faimers and farmers
in dry farming areas. It 18 a watter of great
satisfaction that our Governinent has laken
a decision to implement new employment
oriented schemes with a view 10 provide
employment to at least one member in
cach family. I am thankf{ul to the Govern-
ment for this scheme, but 1 have seen that
in many families, two or {hree members
are employed while 1n other families, even
tbough there are girls and women who are
educated and who have the potentiality of
service, they are not able to get employment
because there are some recruitment rules
and systems which do nut permit them to
be given service, 1 would request the
Finance Minister t0 make the rules in such
& way that at least one member from each
family would be given employment and
families where mote than two or three mem.
bersare employed are discouraged fiom
getting more employment. Care should be
taken to give employment 10 people in ru-
tal areas where unemployment is prevalant
on a large scale, [ am very thankful to
the minister because they have asked the
State Governments to chalk out a scheme
lp each district and 1 am hopeful that
within a few months, this type of scheme
will be chalked out and employment
provided to such families,

Another notable feature of the budget
js about the nationalisation of banks,
which has brought about @ greater change
in our banking credit system. The ag.
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gregate number of borrowers has risen
from 3 lakhs w0 11 Iakhs and the assis.
tance given is also double. But much
remnrins t0 be done in this sphere also.
We find that the structure of the banking
system and the machinery is the same. |
bave received many complaints that agri-
culturists are not gelting credit and when
they go to commercial banks for credit,
they are asked to give another security.
When the agriculturist rossesses land in
his name, credit should be given on the
land itself. But in eddition to morigag-
ing his land, he is asked to furnish securi-
ty also for the loan, This is an anomaly.
In the case of business, loans are given on
the Security of the shares. There additional
security 1s not ashed for. This anomaly
should be removed

Thirdly, coming tv cotlon, it 1s saidin
the budget speech by the Finance Minis.
ter .

“The production of cummercial
crops, notably cotion and oilseeds,
has been 1nadequate and this bad ad-
verse effect on 1ndustrial produ-
ctivn and piices.”

In the case of cotton we are the sufiereis
for a long time. | have brought it to
the notice of the Foreign Trade Ministel
many ume and 1 have suggested the for-
mation of the Coiton Corporation of
India and the fixation of prices. 1 am
thankful to him that two months back he
has formed the Cotton Corporation of
India. But except the format.on of the
Corporation nothing more has been done.
Even though the import and export has
been taken over by the C(ptton Corpora-
tion, nothing has been done about the
price of internal cotton and the purchase
of internal cotion,

Though the target of cotton produ-
tion was fixed at 80 Jakhs bales it is worth
noting that instead of achieving the target
we are going down and down. 1In the
year 1965.66 we achieved the figure of
86.6 fakhs of bales. Sinca them we dre
40ing down. Last year we produced 65
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Iakhs bales and this vear we have gone
down to 60 lakhs bales, So, we are short
by 20 lakhs bales, That is why we are
importing something like 15 lakhs to
20 lakhs bales from America, Egypt and
Uganda by paying exorbitant prices. The
price which we are paying for the Ameri.
can Cotton is Rs. 2,200 per two bales and
its staple length is 33/32. We are produc-
ing the same variety of ecotton in our
country in Gujarat and parts of Maha-
rashtra but for this our tradersare paying
only Rs. 800 to the growers, When this is
the position, how can you expect our pro-
ducers to produce more and achieve the
target of 80 lakhs ol hales

1 will give one cxample to show how
the cotton grower is harassed and exploi-
ted by our traders, At the begioning
of the cotton season the coiton price in
the market was RS, 320 per Quintal. Dur-
ing the busy ssason, when the season was
in its full swing, the price began to dec-
line. Now it is bxing said that in all the
cotton markets of India they are receiving
only Rs. 220 per quintal, that 1s, Rs, 100
less per Quintal. In such conditions how
can you expect the farmars to grow more
cotton ?

This year there 1s scarcity of cotion he-
cause of excessive rains in the cotion 7one,
At such a tims, instead of giving him
mare price, instead of giving him atlenst
the cost of production we are giving him
leys thao what we paid him last yeai,
which was a beiter year for cotton, when
wy were paying Rs, 290. Though comp-
plaints have besn made to the Minister of
Foreign Trade many a time nnihing has
haen besn done in this direction. So, 1
would take this opportunity to request
the Minister of Foreign Trade through
the Finance Minister to look into this
matter.

The Finance Minister is also ress
ponsible, 10 some extent, for the decline
in prices, Tha traders are saying that the
¢redit which was given to the oaiton pur-
chasers has been reduced from 60 to 25
por cent, I that is so, If the reduction
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i3 to such a great extent, then it will also
result in decline in prices. 1 would re.

quest the Finance Minister to look into
the matter,
Today there is a deadiock in the

cotton market. When the cotton growers
are going to the market there is nobody
to purchase cotton. There are several
complaints from the cotton merchants, co-
operative societies and ginning factories
that they have so much cotton and no-
hody is lifting them. At the same time,
the mills are short of cotton and they are
threatening to close the mills, The mills
are also importing cotton from Uganda
and other countries at high prices,

Something like 5.5 lakh bales of cotton
have besn imported during the last three
to four months. This is an anomaly, So,
T would tequest our Finance Minister and,
through him, the Foreign Trade Minis-
ter to look into the matter and to do
some justice to the cotton growers, Only
by saying that he should grow more cotton
will not solve the problem. This has
biought in dJdemoralisation and this has
doomed the cotton grower this year and,
next year, he will be thinking of growing
other commercial crops  rather than
cottun.  So, this will lead to serious
conflict next year in the textile industry.
So, { would reqjuest you to look into the
matter and do justice (o the cotton
growers,

SHRI MADHU DANDAVATE (llaj-
pur) : Mr. Chairinan, Sir, I Quite realise
that it is too early to assess the econo.
mic policies of the Government bafore a
fullfiedged Budget has been presented to
the House. But even then I feel that
the interim Budget also reflects the eco-
nomic thinking of the ‘Government and
the party in power.

For sometime the c¢ardinal principle
of our economic dsvelopment has been
“growth with stability” and now it has
been stressed that the guiding principle
of our development will be “growth with
social justice.” ‘In broader connotation,
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it cannot mean anything else but growth
with a radieal social change or a social
transformation, 1f this is to be the pers.
pective, the immediate by.product of this
porspactive will have to b3 the eradica-
tion of paverty and also the libzration of
our economy from ths strangle.hold of
monopoly. [f these twin objectives are to
be fulfilled, it shnald be absolutzly clear
that within the framawork of the pres:nt
structute, it will not be possible for usto
achieve these objectives at all, These
objoctives are quite laudable. 1n ordar
t0 accomplish thsm through necsssary
maasures, fiscal and othsrs, it should b:
necassary to gst rid of all the hurdlzs in
our Coastitation which might coma 1n the
way of implemsntation of progressive
policies and programmoas. It is with this
consttuctive approach that 1 amn myself
se2king leave of the Hous2 to introduce
the Constitution Amsndment Bill and, |
hope, the ruling party will consider all it
aspects in order to sp2ed up the economic
programme, and enable this House to bring
about necessary shanges in the Constita.
tion,

One of the most important aspazts of
development should b: to socialise tha
commanding heights of our ecinony. If
that is to be done, a radical approach to
our sconomic planniag will be required.
The mast urgent problem bsfore our coun-
try is inadequacy of capital. 1Tt has besn
clearly established that private savings
have not bosn able to provide the neesss.
aty cajital, Wi will, tharefore, have Lo
roly more and more on institutional sav.
ings. Thus, the credit institutions, their
pattarn and their contral pose problems of
a very significant order.

We no doubt have the nationalisation
of Bakns. But mere nationalisation of
banknig will not be adequate. There are
cradit” insthiutions like the general {nsur-
ance Which also will have to be socialised.
Leét ms make it explicitly cleart hat- socia-
lisation does not mean mere stalisation of
these institutiona, We must see to it that
those ipstitutions are brought in rublic
‘sestor and the popular image of the prub.
lie sector Is improved. The ' Dpponents of
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the philosophy of the public sector have
mide up their mind to undermine the
presiige and popularity of the public
sector in the eyes of the people. If the
image of the public sector is destroyed,
then, probably, psopls wi 1 parsuxde them.
solves to balieve that in the interest of
efficiency, we cannot have expansion of
the public sector and that 1t is better to
go back to the private sector. Therefore,
in those fields and industriss, where so-
cialisation has besn introducad, the ex-
perimznt of socialisation must br mads a
success,

1 would coacretely point out to the
nationalisation of the fourteen banks, 1
am nct ong of thoss who feel that the
tmportan:s of nationalisation of banking
bacu nas less because only !ourteen banks
were nationalised, In 1act, the basie
premiss of nationalising only (ourtecn
banks is that -those banks were capital
tends to accumulate to a very great extent,
should bs taken over first. 1 think that
i the correct approach,

15 hre.

Again ws have to convince Lhe country
that the nationalised binks are run on a
fairly sound basis and with a greater dig-
ree of efficiency and that the employees
having a senss of participas fon in the
mapagement The backward sections of
our country mist have the ferling that
the norm: of creditworthiness are being
radically changed and th: underprivilleged
sectioas will by able to g=t better benefit
in tsrms of loans, Sir, 1 am constrainted
to remark that such situation has not been
still created,

Again, reverting back to the problem
of creating a better and populsr imags of
the public seator, I feel that there should
be an expansion of the public sector.
Bpecially in the field like consumer goods
indostries, If the public sector functiona
very effsctively and efficiently specially
in the consumer goods (ndustries, 1 think
the popotar imags of the public seetor
industries will improve, 1t is In this con.
pection that T would like to refar to one
llﬂiﬁm aspect of iuﬁuﬂrill h#o‘!apnmtt,
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One of the most crucial points and
crucial problems of industrialisation is the
underutilised capacity of our industries,
hoth in private and public sectors and one
of the reasons for this phenomena is that
there is no proper system of distribution
of the raw materials to these industries.
Therefore, 1 suggest that an sutonomous
corporation should be effectively built up
which should take up the responsibility
of procuring, stocking and also equitably
distributing the raw materials, For ins-
tance, 1 would refer to the problem that
was recently crented in the textile indus-
try. 1 may refer to the crisis that was
created in the textile industry. To a
ceitain extent, the crisis was artificial. Not
that it was fully artificial, but, to a very
great extent, it was so, The textile mag-
nales thought that they should pressurise
the Government, to have more impori
of cotton, and thereby see to it that they
have wider margins of profits, To some
extent they have already succeeded. There
are problems of cotton-growers. There
are also prohlems of the consumers who
have to purchase cloth at very high pricas,
Obviously, these problems will have to be
tackled. For instance, [ would suggest
that we should try to overhaul the entire
apparatus of the National Cotton Corpo-
ration. We should widen its power, autho-
rity and scope and it should be possibls
for the Corporation to sce that seeds are
provided to the agriculturists, warn is
manufactured and a equitable distribution
of the yarn is ensured. Then, on one
side, thera will be justice to the cotton-
growers and on the other, we will be able
10 do justice to the consumers who are
actually purchacing cloth at high prices.

Thett, there is an urgent problem that
is linked up with the price policy. That is
the problem of socialisation of wholesale
trade in foodgrains and other essential
commodities. Sir, I om constrained to
observe that this very Government which
set up & number of years ago—of course,
whea 1 say, ‘This Government®, there is
the continuity of Govemnment, in that
gensp I am saying—they had adopted a
particular policy and they gprointed under
the chairmanship of Mr. Asoka Mehta a
Foodgréing Joquiry Committes. That
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Committee went into the problem. The¥
took evidence of experts and they hsv®
come fotward with their valuable report.
The Asoka Mehta Committee bad tacom.
mended that in order to ensure that on
the one side, the problems of the produ.
cers and on the other, the problems of
the consumers are tackled, it i3 better
that we socialise the wholesale trade in
foodgrains and other essential commodi.
ties. Sir, 1am sorry 10 say that even
after these recommendations were mads
hy the Asoka Mehta Committee, they
were not implemented, at all. Very often
that happens in regard (o the reports and
recommendations of various Commissions,

The Asoka Mehta Foodgrains Enduiry
Committee recommended the socialisation
of wholesale trade in foodgrains and essen-
tial commodities. It was not implemented.
The tragic paradox of the sitvation is
that Shri Asoks Mehta who pleaded for
the socialisation of foodgrains and
essential commodities has now joined
the political lobby which is totally oppo.
sed to the Socialisation. Probably if his
recommendations were implemented in
time, it would bave prevented Shri Asoka
Mehta from joining this lobby, which
is putting forward a rtetrograde point of
view,

Then 1 come to the problem of regi-
onal imbalances. This problem of
regional imbalances has to be tackled at
various levels, This imbalance arises ont
of the imbalance which exists in the
infra=structure in various regions. To
give a concrete illustration, 1T would
say, it is necessary that the backward
regions have to be developed with proper
means of communications. We have to
develop agro.industrial bass in the back-
ward regions. 1 represent a constity.
ency from Konkan. Lot of agitation is
going on there for the development of
Konkan. Itis a backward region, There
is no agro-industrial base jn this region
of Konkas. Nobody wanis to start
industry in Konkan because the basic
dificulty is that there are no proper means
of communications like Railways, If is
very difficult to bring about the neces-
sary communication with other parts of
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the country for ‘exporisin the absence
of proper commupication facilities.

For this reason, capital 1s shy in
Kopkan region. If this attitude of shyness
is 10 go, it is neccssary for the Govern-
ment to provids necessary communication
{acilities like Railways. Fortunately, due
to gpressure from vurious sections, the
Government decided t0 have a survey of
the Bombay.-Mangalore Railway line.
Unfortunately this scheme for Konkan
railway line is not pursued eflectively.
1o the Konkan region there are a number
of villages where you see bullock carts.
During the election campaign our
Ministers went there in helicopters.
Villagers in Konkan found a tranmtion
from ‘‘bullock cart age" to ‘‘helicopter
age”. The missing link is the Railways,
This missing link should be introduced.
It is said that Evolutionists know every-
thing about the missing link except the
fact that it is missing, That seems to be
the position in Konkan al<o.

This rparticular aspect of exiending
the Railway linz to Konkan has t0 be
taken up speedily. Unless this is done,
it 15 difficult to remove the economic
imbalance of this region.

1 now cume to the question of equality,
The keynote of a socialist policy is that
there should be stress on equality. It is
surprising that not & word of ‘socialism’
15 mentioned 1n the speech of the Finance
Minister., Of course, 1 don't go very
much by extcrnal form ; so long as the
substance 1s there, But substance too is
missing. To put socialist content in the
economic development there must be
greater equality.

finless we are able (0 have measutes
like capital levy, wealth tax etc. we can.
not remove the existing inedualities,
Unjess wo take such sieps we cannot
remnQue the tapering poaks of property
from our midst, Thetefote, | would
sugpeds thay eesimes 10kp capital lovy and
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wealth tax be firmly formulated and
implemented.

Let me now make a referance to the po-
licy regarding automation, 1 am a modemn-~
ist and 1 am a socialist, and therefors, 1
would never totally oppose automation at
all. In modern development and in ration.
alisation of industries at a certain stage,
automation Is inevitable. But, sinece our
Planning Commission had accepted tha
approach that in a country like ours at
the present stage of development, our
entire technique of production should
be labour-intensive and not capital-
intensive, automation should not be
introduced in those fields and industries
where on a very large scale, the employees
will be thrown out, without any prospects
of alternative employment, and that too
at the present level of wages. This should
be the attitude in this regard.

I shall now refer very briefly {o the
policy regarding taxation. 1 em not one
of those who feel that 1if socialists are in
rower, there will be no taxation at all
Only a quixotic attitude can lead to such
thinking. 1 feel that taxation is bound
to be there, no matter whoever be 1n
power, whether Congress (R) or Congress
{O) or Jan Sangh or PSP or SSP or
communists of any variety. But the
socialist approach 1o taxation is that the
policy of taxation must be such that taxa-
tion must be according to the capacity of
the people to bear the taxes, and, there.
fore, the higher echelons of sociely must
be made to pay more taxes; and to that
extent, the burden of taxation on the
poor must be less. This type of socialist
orientation must be there. 1 feel that if
capital levy, wealth tax and such other
measures are implemented effectively
there will be no difficulty in nerrowing
down inequalities,

T shatl now briefly refer 10 agriculture.
1 do not want to spsll out my visws on
this mattsr in detail because 1 do not have
snoiigh time at my disposal. But pne of
the key.notes 6f our entire dovelopment
will be our attitnde to sgriculturs, oat
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attitode {0 problems of land reform et
But I am afrgid that in spite of such a
massive mandata received by the Congrass
(R), or Congress (N) whatever you may
call it, there seem to be intarnal contradic.
tions in the Congress (R) itself. 1 was
very bappy to read some announcement
by the Finance Minister of course, I read
it through the papers, and, it may be
wiong also. He is reported o have said
that after the elections are over the
richer sections of the peasantry will
have t0 be attended to and we will have
to do something to curb them. But in
my own State of Maharashira, Qquick
came the comment from the Chief
Minister of the State that all this slogan
mongering must be ended and the rich
peasent should not be frightened at sil,
Probably, there mught be the dialectical
approach 1o socialism. If internal con.

(radictions develop, theie 1night be
progress, and hence there internal
contradictions * | houpe that o proper

approach will be adopted and our entire
policy will be so oriented, and our schemes
of development will be so overhauled
that it will not be the richer echelons in
the field of agriculture and industry
whose interests will be catered to but
thosa of the underprivileged will he
attended to. 1t is not the affluence of the
rich, but really the needs and requirements
of the poorer sactions and backward
sections which must be tuken note of. 1If
this is done, and  socialist-oriented
attitude is adopted, ], and my collegues
will always support that attitude on the
floor of this House, Even if some people
from among the ruling party fumble to
support the sociallst measures—if there
are any socialist measures—the PSP and
other sogjalists will cootinue to support
them. Butif we find any lacuna in the
socialist measures, we shall vigorously
ralse Our voica of opposition and fight
for puiting socialist conmtent in the
policies and programmes 10 be pursued
by the Governmeast.

SHRT C.M. STEPHEN (Muvattupuzha):
1 thagk you for giving me en opportuaity
to partiolpate in this geperal disveussion.
At the outdet, I would like to complement
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the bon, Finance Minister for the speech
that he has made, which is as every budget
speech should be, a political document
which has spelt ont the policies and the
and the ultimate objectives guiding the
Government and the party which is running
the Governmeni and i3 behind the Govern~
ment.

r)

He has faithfully spelt out the main
line of approach of the party on this side
and the Objectives we have In view, In
the introductory part of his speech, he has
pointed out what exactly are the main
cconomic policies, growth with social
justise and so ¢n. He has also spelt
out the ultimate objectives, namely,
reduction of dispatities in incume, wealth
and economic power, creation of mass
employment, holding of the price line,
keeping o safe belance of payments so
that we depend less on foerign credit,
These certainly are objectives which oot
only the party on this side but most of the
partics opposite have also accepted.

But basically, the approaches and
policies wers not without controversy
before the elections, Certain combinations
on the other side calling themselves
grandiloqQuently as the ‘grand alliance® had
materially differed from the policles we
had accepted. But I suppose after the
elections, ufter the massive mandste we
have obiained, this is now beyond contro-
versy and my friends opposite will not
raise this issue any further.

But political policies and ullimale
objective are not the main criteria, though
they are, of course, deciding guidelines.
The material thing is : what exectly are
the programmes and how exactly can we
implement them. Of course, these
programmes will be spek out only in May
when the final Budget is before us. We
are thankful to finance Minister for the
forthright announcement’ he has made
that whatever might have been the attitude
aod whatever might bave begn the
experience in the past such programmes
as gre accepted will be implemenjed
expeditionsly snd fortbrightly,
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According to me, this discussion will
setve enly one purpose, that is, 10 give
suggestions to Government which may
serve a3 guidslines for them when framing
their ultimate programmes when preparing
the coming budget.

At this point, 1 want to mention one
thing, As my bon. friend who preceded
me mentioned, 1 was also disappointed to

ses that in the President's Address
and in the budget speech, the word
‘socialism' has been left out. May be

uvnintentionally, but 1t has been lefi out.
Labels may not be important, but 1 do
believe they have a significance, they have
a psychological value,

DR, V. K. R. VARADURAJA RAO :
In elections.

SHRI C. M, STEPHEN : Not only in
elections, but afterwards too.

Economic growth with social justice
1s not the connotation of socialism,
Socialism 18 something much more than
that, it is a way of life. It is a comp-
lete transformation of the existing infra-
structure, economic, social, political,
everything.

Therefore, | would request the Finance
Minister to sec that this is not left aside
in bur pronouncements hereafter. When
we passad a resolution in Avadi, we set
for ourselves the goal of a socialist pattern
of society, In Bhubneshwar, we moved
forward in our march in that direction.
We had a lot of controversy in the
Congress itself for changing the preamble
of the organisation itself and spell
out socialism. Let us not shy away from
that word. That word has become a  bye-
word for the masses of the country, it has
becoms very dear to them. It is on that
word that the masses have been sathused
gg‘:mumd t0 give & massive verdict

party on this side, Therefore, it
Wﬁ*mg-mmemmwm
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and paraphrases. It has become a symbol
which grips a word which grips the
imagination of the people of this country,
a word which means so much for the
millions of this country in the lakhs of
villages from Himalayas to Kanyakumari,
So it must find a place in our prononnce-
ments. This is unly in passing.

Thete¢ are one or two things which
have not been stated sufliciently clearly to

which T would like to make a reference.
There can be piogrammes:, Any intell-
ectual can frame a riogramme, Attempts

will certainly be made to enforce the
programme, But ure conditions such as
to give us satisfaction and confidence that
these programmes will be effectively
implemented ? The party on this side 1s
certainly comnutted to that ; the Govern-
ment, by which | mean, the Ministry, 1s
certainly pledged to that ; the leadership
on this side is certainly | ound by 1t and
Parliament as a whole 1s  certainly a part
to 1t,

But there we can only spell out the
pohicies, tell the nation what should be
done. There 1s another apparatus which
has to implement the wlole thing.

Looking back, we had our plans and
the plans were marked by shortfalls in
implementation, Even last year, after
the Prime Minister made her Budget speech
our targets were not fulfilled. We now
find that in material terms, there have been
considerable shortfalls, Ilow do these
take place » Tt has got to be investi-
gated,

Creating the transformation of this
country is a huge and tremendous exer-
cise, About 60 crores of people through.
out this vast country changing their way
of life and producing things in Such a
manner as (0 have plenty on an eqQual
basis, is not a mean task. Itis & major
task, This major task can be ascomp-
lisbed in only two ways, by the democratic
method or by the totalitarian method. The
glectorate has discorded the totalitarian
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method, and so it has to be achleved by
the democratic method, It is absolutely
necessary that every secior of life, every
fragment of life, every section avhich 1s
connected with it must be informed by
this yearning for democratic transfor-
mation on a socialist basis,

Here 1 have to moke o special refer.
rence t0 our services. 1 am certainly
prepared to pay a compliment to them to the
extent that they have served, but let mc
tell the services through the Iouss that
there is' an impression throughout ths
country that the services have not shared
vearning for socialist trunsformation.
There are pin-pticks and obstacles placed.
The Government machinery is functioning
not for facilitating this tronsformation,
but for creating impediments und slowing
down the whole thing. Tt is absolutely
necessary that the services should also
step up the pace. Otherwise, our efforts
will be nullified, 1 do not know what
exactly should be donme, They have
got protection under the Constitution,
but arge sections of the people
have started thinking whether that pro-
tection must remain there in view of
the indiscipline that we are finding, in view
of the obstructions that we are meeting
with and in view of the short fallsin our
targets, Therefore, if this socialist
transformation is to take plave, the services
also must be attuncd to the nutional will
and that is a matter to which the Govern.
ment will have to address themselves.
Whatever steps are necessary must be
taken. What matters is the ultimate
objective and the achievement of that
objective, The Government has been
given a mandate to take whatever steps
may be found necessary. Itis only the
ultimate objective that has to be achieved.
For the non-achievement of this objective
no excuse will be accepted by the people
because the people have done what they
were asked to do. We have been given
a mandate and it has to be implemented,
and any step which is absolutely nccessary,
whether It be with reference to the ser-
vices or the judiciary, whether it be with
respect of anybody, has got to be taken
firmly and strongly, because the public of
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this country has given this party and this
Government a mandate for bringing ahout
social transformation. 1 wanted to bring
this to the notice of the finance Minister,

There are certain parties on the other
side which decry the public sector, imply-
ing thereby that it will not bs a success,
That is a challenge to the workman
engaged in the public sector, I am my-
self a trade unionist. The workers are
being blamed, but would the story end
thete ? That has to be examined The
parties on the other side, the trade unions
and everybody will have to address them~
selved to this. According to my experi-
ence, it is not really the workers who have
to be blamed, T have seen how the manage-
tial cadre, how the supervisory cadic of
the public sector functions, and I have
asked the managers of the public sector
when they are confronted with the ques-
tion of the non-cooperation of the workers
whether they want the job to be done.
Mostly they are only concerned with
their snlary and not with the job to be
done. There was a proposal at one time
that an administrative cadre should be

built up for the public sector. I do not
know what has happened to it. Even now
civil service officers are being Inducted

into public sector.

1 do not know how far it will serve
the purpose. With security of tenure
completely established they can take
things easy, and the public sector comes
o ridicule, Unless we completely streme-
line the working of the public sector and
make it u success, this experiment of
socialism through democracy will stand
sell condemned even in the hegining. On
the industrial side there must be & public
sector ; even on the agricultutal side
there will be a public sector patiern, it
may bs u co-operative or a collective form,
We muy have to prouceed to the public
sector pattern even in tespect of small
scale industries. Who knows 7 If the
public sector does not get infused with the
spirit of socialism and the spirit of service
to the people on the basis of socialism,
then the experiment cannot succesd,
Therefore, if the public sector industries
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are to succeed, from my experience of a
trade untonist L can say that itis not
merely the workeis who have 1o address
themselves to the task; but also the
entire managerial and supervisory cadres
have to got to address themselves to
this task Everyone of them must be
glven the task of redeeming it Their
duty must be 10 sae that the public sector
succeeds. If they fail it must be their
funeral, they must get out Secunty of
tenure shovld not come 1n there, 1f they
are entrusted with some task they should
do it

The dJquestion of regional 1mbalance
has been mentioned in passing 1n the
Budget speech Coming a< T do from the
southernmost art of India where there
1sa cry that Kerala 1s being neglected
I must bring it 1o ihe notice of the
hon. Finance Minister that this matter
should be gien supteme importance
India 1s a vast country, Delht s situated
here and we are situated at the farthest
end, two thousand miles away and 1t takes
a long time before the cries of Kerala
could be heard here. Our problems are
not being attended to That is the feel.
ing in our State. It was said that there
was poldical instability. 1 want to ¢laim
credit for mysell and for my party
collegues 1n the State that the state of
instability has gone and the people of
Kerala hdave done their duty They have
restored democracy there ; they restored
stability there, and whoever stood against
democracy had been given the place they
deserve, Today they have sent a body
of people here who have given a commit-
ment to the people of Kerala about their
belief in democracy and socwlism and
we should see that their grievances are
redressed.

We aie a small State and including
the CP{M) members we are only 19.
Elsswhere there are hage chuoks of
States. Our political pull iz little, It
will be difficuit for us to0 make oussolves
hesrd, This is a matter which has g0t t0
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be taken care of if regional imbalances
are to be removed. Weaker sections
should be looked after inspite of political
pulls and there must be a sense of justice
tn our dealings. We have many schemes.
There 1s a proposal for establishing ship
building industry about which we have
been hearing for the last ten years. Only
some roads and buildings are coming
up It seems the Government of India
have not made up their mind about this,
o1 the persons who arc charged withit
are not able to implement the policies
of the Government of India. Anyway nt
has become a laughing stuck for the people
of Keralo. There was ulso a proposal for a
Petro-chemical complex One suspects that
1t has migrated to some other area where
there was greater rpolitical pull You
must rtealise that Kerala 1s faced with a

major problem, the problem  of
educated unemployed In at our
fault that we send out boys

to the schools ? 1s 1t our fault that our
younger generation 15 s¢nt to study in
colleges ? Is 1t our fault that we have got
tn our heads some grey mattel and there-
fore we are able to study and come out
of the colleges ? But the people are
without their jobs. No ipdustry s coming
up. And there 15 a material matter * even
those traditional industries which we had
are dying We have got the cashew
mdustty. One and a half lakh people are
employed 1n that ndustry. Now, the
Government of India has 1introduced
canalisation here in the imporiing of raw
nuts. We wantedit fo: a social purpose.
The social purpose was that the raw nuls
must be allotted to the factories concerned,
for the workers concerned, 50 that those
workers may get jobs, not that the
employers may take them anywhere and
anybody may get jobs. That was not our
purpose. But canalisation was introduped,
and what is now happening ? Their
demand was not atiended to, The reason
is that the officers caunot see the socipl
side of the whole thing. The imports
wete cffected, and hbanded over to the
employers ; they migfats 10 some other
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place, Thay start the industry where the
. wages are lower. We have got the mini.
mum wage law. At some other place
they are prepared to work without the
minimum wage, where the wages are
lower. Migration is taking place. Is
it the rocialist policy of the Government
that the workers must be denied the mini-
mum wages, that the workers must be
denied their wages ; or that the workers
must be denied their jobs 7 1 am telling
you that for the last seven months, about
a lakh and a Qquarter workers have been
on the streets without their jobs, without
their wages. 5,000 salaried employees are
without jobs, 1am saying this in order
that the Government may attend to it. It
15 not enough that you canalise this, Cana-
lisation must be done with a Bsocial
purpose. When these employees challenge,
the Government will bave to come in, and
take over and start running it,

Now, thete is 8 Corporation, which is
ranning six factories. The Corporation
gave a piofit. But they could not expand
becausc they do not have enough finances.
Rs, 50 crores are now reserved for this
purpose. | wonld submit that substantial
benefit must be given,'

There is one thing meroe.

MR. CHAIRMAN : It is now past
330. 1 have to cell the Minister to make
a statement. Therefore, 1 wanted to know
how long would the hon., Membar take,
Now, he may continue his speech to-
NMOIrow,

Now, Dr, Karan Singh.

15.23 hrs.

STATEMENT RE. ACCIDENT AT
DELHI AIRPORT

SHR1 JYOTIRMOY BOSU (Diamond
Hatbour) ¢ Sir, when Calliog Attention
motibns sre pending oa this subject, &
swtement it Made fow  Suo mioly, This
is a mew procedure, for evading cross.
gusstions, bcause, op Wn§ su0 molu
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statement one cannot ask any Questions
Tormerly, the House has had the privilege
of getting the facts through Calling
Attention motions, 30 that the members
would get a chance of asking questions,
Now, the Government are concealing the
facts from us. Thisis a discourtesy to
the House,

MR. CHAIRMAN : I will
vour feelings to the Speaker.

convyey

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
It is with deep regret that 1 have to inform
the House of a tragic accident that occured
yesterday morning at Delhi airport when
a spare tyre of a Boeing 737 airoraft be-
longing to Indian Airlines burst while
being inflated near hangar No. 4, Shri
I, E. Braganra, Chief Engineer lndian
Airlines, who was standing nearby was
killed instantaneously whife Shri Gupts,
a Technical Officer, was pronounced dead
on arrival at Willingdon Hospital, A
chowkidar Shri Budhi Singh is in a pre-
carious condition and a labourer received
minor  injuries. The Airport Health
Officer and the Indion Airlines Medical
officer rushed to the spot, and the injured
persons wei¢ immediatly taken to the Wil
pngdon Hospital.

The incident 1s being investigated by
the Controller of Aeronoutical Inspec-
tion in the Civil Aviation Department,
as well as by the Airlines. The service
rules of Indian Airlines provide for pay-
ment of 36 months® salary lasi drawn to
the families of sach of the deceased, pay-
ment orders for which have been issued.

Sultable payments will glso be made to
the injured.

The House, 1 am sure, will join me
conveying o the families of the bereaved
our deep sympathy,

SHRI INDRAJIT GUPIA (Alipore) :
Will you please arrange, 50 that Members
who wish 10 ask Questions on this stats.
ment sre  permitted t0 do 30 tomorrow 1
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We want to know what those two officers
were dping at that particular place ; what
were the duties that they were performing
and whether it was their normal duty or
aot ete,

MR. CHAIRMAN : 1 have already
spoken to Mr Jyotirmoy Basu, Since he
had given the calling stiention notice to
the Speaker, 1 will convey his feelings
to the Speaker. Now after the Minister's
statemment if questions are allowed, there
will be 8 departure from the procedure
and there will be no end to the cross.
examination.

ot wee T Wt (TegR) -
gumfa 72Ra, WA @A wEy a faar
T oA gy A W 9z wwaew fRar i
T F AER 7T AR I TEART TG
fwar T &) ?

MR, CHAIRMAN : You may discuss
it with the Speaker.

DR, KARAN SINGH : 1 can give any
clarification they may want,

SH1RI INDRANT GUPTA : He knows
what i3 in oor minds. Iet him clarily,

SHRI JYOTIRMOY BASU : Isit a fact

that the two engincers were over-worked

roundihe clock and they were suffering from

exhaustion due to which they could not
read ihe meters and the tyre was over.
inflated resulting in the accident ?

MR. CHAIRMAN : This is no
clarification, This is an accusation,

SHRI JYOTIRMOY BASU : There are
too many skeletons in the cup board.

That is why Suo molu statements are

eominn.g

MR. CHAIRMAN : Now Private

Member's business.
1537 brs.
[Shei K. N. Tiwari In the Chair)
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RESOLUTION RE : WITHDRAWAL
OF CENTRAL FORCES FROM
WEST BENGAL ~

SHRI JYOTIRMOY BASU (Diamond
Harbour) ! 1 beg to move :

““This House, keeping in view the fact
that in West Bengal the CRP and other
Central Forces have been unlawfully
acting beyond their jurisdiction causing
serious resentment amongst the people
there. demands immediate withdrawal of
such forces from West Bengal.,”

Ms. Chairman, this i8 a very impoitant
issue involving 5 crores of people of West
Bengal groaning under severe oppiessionm
and toiture. You peisorally have been
vely much interested in the aflans nf
West Bengal afier spending a good part of
your life there. 1shall expect you to do
justice to the people of West Bengal.

‘This Mrs, Indira Gandhi Government
is making a desperate bid to re-establish the
Congress in West Bengal and then serve
the jotedats and industrialists and as an
outcome of this, law and order crisis and
misery have been created, 1 will read
out an extract from the I'imes of India's

in the

“It makes for &n ungainly sight to
atch teeny-weeny parties and men,
ejected by the voters, struck back on the

centte of the stage just because the
Congress is desperately anxious to restore
itself to power ifi West Bengal.”

That is the reasom and the outcome
is there, Since President’s rule, West
Bengal has been treated as an oceupied
tergisory, 1 will qwote from snotber pape,
run by people miope cipse to the Congres,
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vz, mﬂww of Cal-
cutin, in which our Mr, Ranjit Roy,
an eminent journalistihas said :

“Never before tha country has™seen
such mobilisation of troops apnd para-
military forces to maintam law and
order during election. The rural areas
of the State will also see lots of them.
It is during elections that the policies
of & democratic country like ours find
expression in the most impressive form,
Troops employed in West Bengal will
surely learn a lesson in polities from
this election;”

This President’'s Rule, imposed under
the pretext of maintenance of law and
order and suppression of Naxalites, is no-
thing but untruth. They assumed enor-
mous powers, summary powers, they hood
winked this Housa and through the back
door assumed powers hike Prevention of
Violent Activities Act and 30 many other
powers.

They refuse an enduiry on police
fitogs which even 1the foreign rulers
thought was a justifiable one. When I
asked the Prime Minister to tell me
categorically whether it was done with the
consent of the Prime Minister and the
Home Minister she did not hesitate to
write me something which is an unmixed
untruth, I am sorty to say. She had
stated something which had no relation
to the truth,

The Commissioner 1o Calcuttu have
been repeatedly betteting and saying « PD
Act or no PD Act, we shall shoot gt
sight”. ce is 8 18 thot at
sighs. 1t is unpatallelled repression on
rolivical oppopents like CPM on the
pretaxt of suppression of Naxalites,

The sitvation has much worsened
after the imposition of Presideat’s Rule
and the ultimate object, the main aim,
is to suppress the peasants aad workers'
movoment typ sad isd by the CFM. As
8 result, my pmty; the CPM, bas lost over
230 prembgrs of ibs cadrs who havs Been
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murdered mostly by plainclothed

men. This is part of Oparation Hooghly
which is a part of the conspiracy which
was hatched by Shri Ajoy Mukerjes and
Shri Y. B, Chavan in 1967 after the fiest
UF regime fell, After election they have
arrested no less than 1,000 people. In
spite of all that, we have gone throngh
the workers' and peasants’ struggles, waged
the jute strike successfully and forced the
owners to part with a part of the hugs
profits they make out of the swest and
tears of the workers, In spite of the
fact that CRP was sent there to help the
jotedars, the land could not be taken back
from the burgedars because we have be.
come Quite conscious of our rights.

The forces of law are turning blind eyss
on criminals when they are attacking us,
But when we do fight back in self-defence,
they appear on the scene to shoot ys,
Even the right of self-defence has been
denied to us. The expenditure on Central
Reserve Police of your Socialist Govern.
ment has increased by Rs. 9.3 crores
making a total of Rs, 76.5 crores, about
fiftesn times more than what it was i$
years ago. This 1s the growth of soclalism
you are bestowing on us. Now you have
enough money in the Budget to raise
three more CRP battalions and another
Rs, 1.45 crores for the TIndustrial Security
Force and Rs, 58 crotes more for defence
services, On top of all this, there are
64,000 West Bengal policemen, a part of
which 13 struggling for your benefit,

L will now give s few examples of the
atrocitles committed by the CRP, In
Malda a fourtesn vears old girl was raped.
In Chanditala the same thing was repeated,
Then, in Basanti six- women wers raped in
a launch,

SHRI C.M. STEPHEN (Muvattupuzha):
Does he know that Shri A, K. Gopalan is
always carrying a policeman with him ?

SHR!I JYOTIRMOY BASU : In &
Basanti six girls who were under atfrest
were raped by the CRP men, It Durga.
pur dyring the last strike some womi,
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wers molested, and insulted. In Calcutta
a nine year 01d girl was thped by nine
persons belonging to the CRP.

This 13 what you are doing. You are
artificially creating a law and order
situation for re.emtry into West Bengal
politics. What is happening 1n other
States ? In Madhya Pradesh in Three
Vears There Ve been_1,300 dacoities and
200" mUrdsis and it 15 on i_'l_u_;:-ig_gmse
every aay. Lei us see what the Governor,
M1, Dhavan, sent from the Centre Says,,,

SHRI B, K. DASCHOWDHURY
(Cooch Bihar) . On » point of order, Sir.
The resolution speaks about the C.R.P. in
West Bengal and their withdrawal. 1s he
entitled to speak about what happened in
Kerala, Madhya Pradesh and all that? s
1t relevant ot irrelevant ?

MR. CHAIRMAN * There 15 no point
of order.

SHRI JYOTIR 10Y BASU : What does
Mr, Dhavan say about Calcutta ? e
says that the city of Calcutta is safer than
Delhi, Then, of course under pressure,
Mr. Dhavan was made to make amends.
He i+, afier all, & paid servant of the
¢ entre and he 15 supposed to please them.

In West Bengal, in many places, the
local police refused and the C.R.P. had to
be used, In RBihala, 1400 houses were
ransacked under the guise of ssarching the
houses. What a pity and what a shame '
And they talk of democracy. The C.P.M,

orkers were shot dead while putting
posters on the wull 1n Rihala.

The police had shot them becauss the
ultimate object was to stop the CP.M,
from coming to power.

In Naktala, in Tollygunj, the <C.R.P.
rangacked the whole locality. A retired
gudge, an old man, was given a slap op
he face. This is what the CR.P. is

ing.
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In Jadbavpur University, In August,
970, what did they do ? This is from the
mrita bazar Patrika. 1 Quote :

“About 150 students, teachers and
mployees of Jadhavpur University were
Injured, some of them seriously, when
police made a series of lathi charges in-
side the University campus,,,,.."

. .....5tarted beating out employees,
students and teachers mercilessly in which
100 students and 60 office staff were in-
jured..,,.. The police action was absolute-
\ly unprovoked *'

And the Home Secretary said that they
had given no instructions to the police
for taking such action or firing a single
shot, The C.,R.P. acted on its own,
This is pot & Ceniral Kesétve Police.
This 18 & Criminal Reserve Police. It 1s
a congregation of outlaws, if you ask
me., You will understand better because
one day you will realise what the character
of this Government 1s.

In Jadavpur University, again on
v March, what did they do 7 1 quote :

1t

“About 30 students of Jadavpur were
inyured cight of whom were admitted
to the Police ( ase Hospital when police
made a lathi-charge on borders in two
hostels of the University during a
search of the two hostels in the Jaday-
pur thana area,,. "

“.....boarders of the hostal in the
university premuses had heid atleast
on Saturday evening. They had gone
to sleep at about 10.30 p,m, At shout
3 a.m, about 500 Central Reserve
Police, he alleged in his statement,
\entered the hostel after breaking open
the gate.”

¥ eanthe police broke into students’
rooms threatsned them with revolvers
and bayonets and forced the inmmtes,
who had been slesping to come oug
of their rooms. They also best up
students,,,,, the police had taken Wiy
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the students’ enginesring Iinmstruments
snd personal belongings. He said that
sbout 7 inmates of the hostel had
been detained ip the thapa.'

This is what you are doing. This is
what you are sanctioning money for, for
the C.R.P,, and in the name of civilisation
and democracy.

__j_mhnmr in Durgapur, in 1 Siliguri,
in “Alipors Duar and other | places, they
Mm,benmw Government emp-

“loyees. Mr, Nanda had §ivéd a catégori-
Calassurance that against those who had
gone on strike no action will be taken.
The railway officiais and the police have
completely thrown that piece of assurance
into the waste paper basket. 1 feel sorry
for Mr, Nenda He is not in this House.
Now, these gangsters went und chased out
every employee in their houses at mid-
night, The Sub-Divisional Police Officer
came to the colony in a drunken state at
2 A M. molested the women, kicked the
children, trespassed into the house and
did what know civilised person could
ever do, Thm 18 what you are doing with
dhe CRP RP_§id nur Diamond Harbour in

%_’__.___gjd'm one stroke,
hei fo 22 of them, They were
Tiven such a merelless Beating that each
and everybody of that group had 10 be
admitted into the hospital. This is one

side of the story. Now, they have gone
into something much deeper.

There are planned murders by Police,
agent provocateurs and procured and
hired eriminals. We have secen bow the
Vice-Chancellor of the Jadavpur Univer-
sity, Mr, Gopal Sen had been murdered
and in Garden Reach how the eminent
trade-union leader, Mr, Niresh Thekur
was murdered under their very nose and
in the main road.and how Prof, Chakra-
vary was murdered in Belur Mutt College
in his class room.

* Io Baraset, eleven young boys were
shot agd killed by the Police. The Prime
Mivisgter bere an assurspce thata
CBI lnguiry will !aﬂituhd snd T hava
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written for a copy of the post-mortem
report. That even, she was not willing to
give. They appointed a Judge to inquire
into the matter but he was stabbed by
the Police agents and persuaded not to
hold the ingquiry. So, the whole thing has

been dropped,

There haye been numerous murders
and hundreds and thousands have been
murdered by the Police, by plain-clothed
police men and the Government i8 sitting
tight. 1 want 10 know what has happened
to the Beliaghata CPI murder where
Mr. Krishna Menon and other nine
members of Parlisment belonging to most
of the Opposition Parties had gone and
seen and heard themselves the atrocities
of the police. The Deputy Commissioner
of Police was shot dead with his own
rifle. Four young boys were shot dead
at 4 O’ clock in the morning and one of
the boys was @ National Talent Scholar-
shipholder, Ashok Bose, who was gatting
a scholarship of Rs. 100 per month and
he was shot and killed.

Only the other day, in Ananda
Bazar—you have not to go very far........

MR. CHAIRMAN : 1s there any inquiry

being made ?

SHRI JYOTIRMOY BOSU : No

inquiry.

MR. CHAIRMAN : I8 it sub judic ?

SHRI JYOTIRMOY BOSU : Not at

all.

SHRI A, K. GOPALAN : How can we
know whether there is any inquiry or not ?

SHRI JYOTIRMOY BOSU :Ms
Belisghata murder of 17th . [{
ung boys were shot i t
EeE
who wore nsarby 'were told to
$ he
of revolyer. But some poople saw
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and the next day there was a big demons-
tration which went to the Writers Build-
ing which included many ladies among
them, And among the signatories you
will find two are even Congiess MLAs,
There is Mr, Ardendu Naskar a leader
of the Congress and sitting MLA of the
mling Congress Smt. 1la Mitra of CPT and
many other eminent people, Four soung
men shot dead 1n Caleutta and in  broad
daylight under the very nose of the people
by the Police, under instructions of
whom ? Mrs., Indira Gandhi. Because
that is the way the has chosen to reshabi-
litate herself and her Party 1in  West
Bengal. But nothing will happen and she
will not be able to get 1n there,

Another method-—this 1s a negative
method of murder—-in Dum Dum they
derived the election benefit by murdering
our candidate. Lastly, about our revered
Leader, Mr, Hemanta Kumar Bgsu~May
his soul rest in peace—I will quote the
ECONOMIC TIMES. What does 1t say
abougt Mr. Basu's murder * 1t says -

“The CPM, however, has long deman-
ded fresh elections to the Assembly and
it 18 strange that it should now want
to endanger the holding of the pell
so close to the event Tha murder
of s0 respected a person as Hemanta-
da, 28 he was popularly knowa in the
State, canpot but have a traBmatic
effect on the electorate. The chances
that voters would recoil in horror
and disgust from a crime of this
magnitude are too real not to be taken
into the calculations of a political
party seriously aiming (o caplure
power in the State, unless of course
1hereh as been some CPM rethinking..,”

This is & clear analysis thst Shn
Hamanis Xumar Basy was murdered to
malaign the CPM, to create a sence of
batred amongst the minds of people, so
thet people who oppose the CPM got a

more voies agd ro-l-ll %

!’oumom
mﬂni- thulr. N&m
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able to come back to West Bengal and
fooma Government and stay thers, You
bave seen Dr, Profulla Ghosh taking
lessons from what had happened,

Six Muslim boys were murderad and
their deucd bodies were found near Diamond
Harbour I 1ushed to the spot. Later on
1 found this* 1 was informed by very
hnowledgeable people about this, Then a
police officer told me that the marderer
18 absconding, a man called Surya Ghosh
He has not becn apprehended And, 1
fuither learnt, he was brought to Delh:
50 that he 1» not apprehended This Surya
Ghosh happens to be a ruling Congress
worker of Joyuagar Tam saying it on
the floor of the House on my own res.
ponsibtlity There have been attempts of
muider on the Mayor of Caleutta and
another c¢neneillor, Rothin Dev, and
Jyoti Basa There ha\e been three atiempts
starting from Paina station, twice near
Caleutta  What has happened to the
Police  Why 15 1t that they are not find-
ing cut the culprits ? Because they feel,
if they go nto it, something might ¢come
oul, That s why they canpot have an
enquiry,

Regarding the repression that the
CRP 13 conducting, 1 will quote from
Mr Bhupesh Gupa's speech to show
what the CRFP had done, because Mr.
Bhupesh Gupta 13 a friend of the Congress;
we have seen him funclioning before
the election., So his  utterange will
perhaps be more acceptable to you and
more accepiable to all of wus. This is
what happened in South Jambad colliery.
Mr. Bhupesh GQupta said in Rajya Sabha
and 1 quote ®

“These workers, about 250 of them,
were demonstrating agaiast the ndtice
of lay-off by the employers. There
was absolute peace prevailing there.
The CRP appeared on the scepe and
started firing 4s a result of which
twb workers were killed azd epwical
pthers wate . Later oa See.
148 was itposed, 1 showld ke to
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koow from the Government whether
it is the policy of the Government to
g0 and intervene on the side of the
employers,,."

If you ask me, I will say, ‘Yes, that is
m-’

Then he says ;

‘A,..and use the CRP to suppress the
workers in this manner as has been
done in the case of the workers of the
Jambad collieries,”

And then he says :

“In the name of suppressing or dealing
with the Naxalites, the whole State
today has been given over to the CRP
for CRP rule, the like of which was
scarcely known even in the days of
the British, T would ask the Govern-
ment t0 remember that the people of
West Bengal, young men and women,
peasants and workers, cannot be
silenced in this manner by violence
and brutality,”

So many things he has said. He has
utterly condemned the CRP. How is this
grand alliance of Mrs, Indira Gandhi, the
agent prosacateurs and promotors, functe
ioning 7 The most corrupt force in this
country Is the Indian Police Force. Can
we forget Mr. Mutla’s judgement 7 Mr,
Anand Narain Mulla said it i§ nothing else
but organised gangsterism. A man who
had besn drawing Rs. 400 saiaty gets
another 3,000 at the end of the month.
Thers were misuses of powers which were
indulged in and, sadistic pleasure in ful-
filment of that. Now, the United Front
Qoveransent of Jyoti Basu applied the
brake. Jyoti Basu said, ws must put the
police on the right lines, This Central
Goyernment after the fall of the UF
‘Goverament there, and before that also,
told those poloemen : If the CPM again
comes t0 power, there would be trouble
for you. Temptations of rewards were
aenied, Liberal cish awards were given.
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16 hrs,

The police today are making extractions
from the parents of boys, who are taken to
polics stations on the pretext of their
alleged involvement in Naxalite activities.
! know of a case personally where the
sub-inspector bad demanded a sum of one
thousand rupees from a mother, saying “if
you give Rs, 1000, your son will be spared
from being beaten up.’ And what sort of
beating was it 7 Shri K. C, Pant knows it.
1 have already referred to it once in this
House. Samir Boattscharyya, a boy of 17,
was taken to Shvampukur police station
without any charge, without any warrant
and without any reason, and he was given
a beating-up by two jamadars in the
presene of a sub-inspecior and he died.
There was haemorrhege from his mouth
and through his rectum. The body was
sent for post.mortem, and on posi-
mortem it was found that all his interpal
organs had ruptured, his spleen, lungs,
liver and everything else had ruptured.
This was what happensd to 2 boy of 17.
Thet is the socialism that my hon, friend
opposite are trying to sell to this country
and they want to hoodwink all of us, 1
hope they would not do this.

A section of the bureaucrats and the
police are completely involved in this.
Criminals are given the oplion 'Serve or
get punished’, and they were given the
respectable garb of Naxalites, Shri B, M,
Birla, who is not a friend of owurs, but who
is 8 great subscriber to the Congress
election fund snid on the 24th December,
and he has said that repeatedly, that in
Caleutta today, if you can spend Rs. 200
you can get a street urchin t0 come and
throw a bhomb. Haidend crimjpals are
petting salary of Rs. 300 to Rs, 1000 per
month for this purpose He said that if
Government wanted to testore peage,
they could do 1t in three days. It was all
the doing of Shrimati Indire Gandhi ;
sne was creating all this bavocin West
Bengal, and the people of Bengal and
the people of India will judge it one day
and will pay it back in her own coins,



188 Withdrawal of

[shri Jyotirmoy Basu)

Again, 60 constables were murdered,
Why 7 Just to confuse the people that
Nazxalites were killing constables, this
was done. But we know that these cops-
table had been involved in unioa acti-
vities during our regime, because we
allowed them to practice trads union
rights. S0, they were soited out and were
murdered and aie being murdered today
one hy one.

Only the oiher day, at the Barasat
police station, a sub-inspector told omne
criminal ‘if you go and kill the CPM
candidate for this election, 1 shall let you
go and set you free’. We have also infor-
mation regerding the flow of arms and
ammunitions and explosives and protective
eQuipment. | warn the Prime Minister
that these policemen and officials will
not go unpunished as <oon as the people
can instal their own elected representa-
tivesto power ; these criminals of police
and civil seivants who have been invol-
ved 1n these musdeeds and murders and
tortures will be taught a lesson for life.
We have carefully noted down their names
and particulars, But how hice slories
they cook up. They said that Sushits! Ray
Chaudhary died in a nursing home, and
his wife came to see him the other day.
But the rolice did not know. We knew
that the police had brought him to the
nursing home and kept him there. This
is what they arc doing in regard to many
others also, because unless they can main.
tain this Naxalite bogey..,

MR, CHAIRMAN : The hon, Member
should try to conclude now.

SHR1 JYOTIRMOY BASU : I would
tequest you to give me five more minutes.
After all, it is one bailot in a lifetime
that we get, and, therefore, there should
be some reward for this,

Then, again, take the case of guns
being snntched away. Who believes that
guns could be snatched away without the
consent of the person ? Nine guns were
sapiched sway from the watchmen st the
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Beohala airport, but not a round was fired,
My hon, friend Shri Shaboawaz Kbhan is
sitting there and he has been a soldier,
and he would confirm me when I sy
that nothing could happen unless there I
mutual consent, But then often the plea
was 'What about the size of the ammuni-
tion?” Again, 1 would refer this to Shri
Shahnawaz Khan, that a weapon of a
bigger bore can always take an ammuni-
tion of a slightly smaller bore provided
there is an adapter. This is what the police
are doing. They are just telling stories
and murdering the people. There are
many methods. There are agent provoca-
teurs, plainclothesmen who go and
create trouble. Then our people come
out, and then the CRP cumes out and
shoots and kills the people,

Io regard to the Army, what i1s happen.
ing ? Gen. Maneksbaw had said repeatedly
that the use of the army for political
purposes should not be encouraged, But
what is happening today ? There are two
divisions of the Army deployed in West
Bengal, Under curfew all this killing takes
place, so that oOthers cannot come in and
get the correct information.

Shri Samar Guba aad bis party had
been crying hoarse for am election with
the military. Well, be has had it, what
is the outcome ? I shall tell you the
outcome in just & minute,

In remote, peaceful, villages, there
were thousands of srmy men,,,

SHR1 SAMAR GUHA : Since he has
mentioned my name, 1 would like to say
that those areas were under the physical
control of the CPl (M) and even the
voters could ot go to vote, If aaybody can
take any credit for some kind of election
with a semblance of fairness and fresdom
in West Bengal, it is Samar Guhs. He
had the courage to speak out on this as
a result of which there was st least the
sembiance of a free election,

SHR1 JYOTIRMOY BASU : The army
was there 8ll over the place with camo-
ufisged costumes, with nets ready for
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jungle warfare, with automatic weapons
on the rveady, pointed at the starving,
perplexed villagers, This is a real ‘Gan-
dhivad’, but there is & slight modification,
this is ‘Indira Gandhivad'.

'What have the army done in Calcutta ?
They have insulted women ; they have
snatched handbags from ladies in Shyam
bazar and other places.

Uader what law is the army function~
ing there and who is going to pay for it ?
Combing and  harassment continue
unabated. Daily about 200 columns of
troops with about 100 per column are
combing CP1 (M)-dominated areas. In
March, 1971 alone. in ten days, 4000
persons were tortured and harassed, But
the criminals have remained untouched.
[.ife has been made unbearable. Young
men ate runpning away from their homes.
Jyoti Basu has written a letter to the
Prime Minister to call a halt to this. But
what is coming ? Under the PD Act, 2,035
arrests have been made after the elections.
What is the outcome of the election ?
What 15 the alignment ? Io 1967, we were
44 in the Assembly and 5 in Parliament.
Today, under the same alignment and
under most difficult conditions, we are
111 plus 12 in the Assembly and 20 in
Parliament. In Baranagar, you tried all
possible methods. You shut out 16 poll-
ing booths ; you engaged goondas to
sufle the expression of the will of the
volers, In spite of that, Jyoti Basu is
Jyoti Basu and he has been elected with a
comfortable margin over that stooge of
yours of 11,000 votes. So do not talk
about this.

1 would request hon. members to
kindly read the analysis given by the
Times of India which said that with all
the misuse of government machinery and
other malpractices they lost the votes.
They should take a lesson from what is
happsning in elsewhere. In East Pakistan,
the writings on the wall are there for
every ono 10 see. The people of West
Bongal have chosen us., We are strong,
we are fit snough, to form a Government,
Withdeaw all central forces from the State,
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give up all trickery and horse.trading,
resort to democracy, The situation will
then normalise and then let us decide the
issue on the floor of the house., 1 say
that the presence of the central forces in
West Bengal is illegal and without juris.
diction. They should be withdrawn at
once and the majority party should be
called vpon to form the government. U
they fail on the floor of the Houss, you
shall have the right to say so, The ver-
dict of the people given in the election
should be respected,

1 move.

MR. CHAIRMAN Resolution

moved :

“'This House, keeping in view the fact
that 1n West Bengal the CRP and
other Central Forces have been un-
lawfully acting beyond their juris«
diction causing serivus resentment
amongst the people there, demands
immediate withdrawal of such Force
from West Bengal,”

There is an amendment by Dr. Ranen

Sen.

DR. RANFN SEN (Barasat) : 1 move ;
That is in resolutior, for :

“‘In West Bengal the CRP and other
Ceniral Forces have been unlawfully
acting beyond their jurisdiction caus-
ing serious resentment amongst the
people there, demands immediate
withdrawal of such Forces from West
Bengal.”

substitute “though in Wesi Bengal
the C.R.P, and other Central Forces
have been deployed, they have failed
to bring reace and tranquility in West
Bengal, on the contrary have some-
times caused harrassment to innocent
«¢ommon man, considers that deploy-
of these forces must be made judi.
ciously s0 as to bring back peace and
tranquility in tho State and bring to
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the real culprits disturbing the State
without harassing and repressing the
common innocent men.”

MR. CHATRMAN : Both the Resolu-
tion nnd the amendment are before the
House. How much time shall we devote
10 this ?

SHR1 S, M. BANERJEE (Kaupur} :
Let us have 2 hours 20 minutes, leaving
10 minutes for the next Resolution,

MR, CHAIRMAN : Therc are many
speakers wanting to speak.

SHRIMATS! SUSIIILA ROHATGI
(Bilhaur) : The hon, Mover who waxed
eloquent ou the torture which Bengal is
facing now sees nothing in its proper
perspective, He has a jaundiced and
hiassed eve-1 do not mean it in the
physical sense ; 1 mean only the political
eye. With that he is not able to do
justice to the issue, For him, there is a
skeleton in every cupboard. 1 would tell
him what he has described so vividly 1s
really his soul speaking, if there is a soul
in the CPI (M) at all today.

What has happened today has been
haprening for the last one year, Bengal
has been bleeding and bleeding profusely.
The some horrors have been prepetrated
there, the same atrocities, the same
torture, the same humiliation, and we
find that 1t did not hurt them then, it did
not insult and humiliate them then, but
now 1t hurts them since the Centre has
conte iuto the picture, These are two
yardstichs for measuring the same justice.

There is a question that T would like
to ask the bon. Member sitting opposite,
He says that he expeots justice from the
Chair, especially from you because of
your old sssociation with the Siate, 1
would like Yo koow how he and his party
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who have never shown any justice to any
individual in their State ask for justice.

MR, CHAIRMAN @ The Chair has

to give justice to all.

SHRI JYOTIRMOY BASU: She does
not understand that.

SHRIMATI SUSHILA ROHATGI : |
would not ask for justice from the Chair
because 1 expect the Chair 10 have an
equal eye for all without discrimination,
I would expect the same amount of
justice for evety individual in the House.
But how can his party expect justics for
itself, for its individuals, when it has
destroyed justice, destroyed eQuamimity,
destroyed everything which 1s vital and
read to human nature and humanitv n
general for the last three o1 four year, ?

He says that Bengal has been ticuted
as an occupied territory. Tt 1s better
that it is 1treated as an occupied
territory than as a no-man's land, |
would like to say that there has been a
reign of terror let loose ; loot, arson,
1ape and everything which the tongue can.
not pronounce have been perpetrated there.
He is feeling sorry for the .women whose
honour has been sullied, and we share
that, but 7 would like to ask him what
happened when the House rose as one
man when the same thing happened at the
Rabindra Sarovar tragedy.

SHRI JYOTIRMOY BASU : On a
point of order. May 1 Inform the House
through you that the Rabindra Sarovar
affairs was enQuired into by a High Court
Judgs and he has said that there was not
and iota of truth in that, Don’t tell all
untrutbs. You are a lady and we want to
be respectful, but do not try to tell things
which are not true,

SHRIMATI SUSHILA ROHATGOI :
Your threats will not carry any weighs
in the House. I what be has said is
corroes, ¥ would be the first pemson to
welcome that repott if it is stated im it
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that pobbdy’s honour was snllied. We de
not know the Tacts,

SHRI A, K. GOPALAN (Palghat) :
There was an enquiry and there is a
report,. What you have said toduy is
against the enQuiry and you have to
correct it at least afterwards.

MR. CHAIRMAN : He has said a
1ot of things of which ¥ am not aware.

SHR! SAMAR GUHA (Contal): It
was not an enqQuiry at all. It wasa farce
of ap enquiry. Even the witnesses were
not allowed to appear.

THE MINISETR OF STATE IN THE
MINISTRY OF IIOME AFFAIRS AND
MINISTER OF STATE, DEPIT, OF
ELECTRONICS, DEPTT. OF ATOMIC
ENERGY AND DEPTT. OF SCIENCE
AND TECHNOLOGY (SHRI K.C, PANT):
1 appreciate the sentiments that bave been
expressedby Mr. Gupslan, but may I point
out that in the past 1 bave contradicted on
the Boor of the House certain things which
Shri Jyourmoy Basu reffered to today, He
said the Prume Munister told an untruth.
I have contradicted this times without
namber in the last Parliament.

SHRI JYOTIRMOY BASU : I bave
got documents in black and white. I have
written documents to show that the Prime
Minister had told an unmixed untruth:

MR, CHAIRMAN @ Hosn. membe:
must bo careful in what he says. To
bring & oharge ageinst the Prime Minister
like this is not [air.

SHRA JYOTIRMOY BASU - If ldo
not sucoeed in establishing what 1 have
sald, you send me to the Priviliges
Committee. 1am prepared 1o face it and
Tet My, Paait 40 the same thing,

FHRIZ. C, PANT : One can ouly
soptindict whst 900 knows 10 be wrong,
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but 1 was standing in apprecistion of the
sentiment of Shri Gopalan and hoping
that it would influence Mr. Jyotirmoy
Basu,

MR. CHAIRMAN  Mr, Jyotirmoy
Basu s now a leader of his party and
should not bebave like this.

SHRIMATI SUSHILA ROHATGI :
May Iremind Shri Gopalan of his own
words which he used five minutes bafore,
How are the hon., Members to know if
there is any enquiry ? I would hke to
koow if there has been an enquiry, and if
50 what are the details of the enquiry
which went about the Rabindra Sarovar
incidents ?

SHRI A. K. GOPALAN: If it was
that the finding 1n the enquiury report
was against the police, will you express
your regret about it,

SHRIMAT! SUSHILA ROHATOI :
1*shall be the frst person to be happy
if it was established that the women's
honour had been sulhed,. (Interruptions.)

MR, CHAIRMAN : Nothing will go
on record if hon. Members get up when-
ever they like and begin t0 make speeches,

SHRI SAMAR GUHA : On a point of
order, 1 want to submit that there has
been no proper enquuy at all into those
happenings 10 Rabindrasarovar,

MR. CHAIRMAN : There i3 no
point of order in this,

SHRIMATI SUSHILA ROHATQGI
Mr. Jyotirmoy Basu lamented the loss of
200 cadres of the CP(M). 1 appreciate
what he says; 1 sympathise. with hin,
But may I ask him what has happened to
thousands of people who had been but-
chered 7 They may belong to no party
or different parties ; but all the same they
were the sons of some mothers and
fathers. Why does he make this dise
criminstion between the CPM crdres and
other people 7
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He reffered to the jute sirike as being
very successful. Personally I think that
no stike can be a siccessful strike as
what the country peeds 1s production and
development. Jute strike is something
closely associated with foreign exchange
oarnings and as such it was a loss to the
exchequer. Any loss to the excheQuer
can be replanished only by taxation of the
poor. How can it be 8 successful strike

then ?

Tle has been saying that po civilised
man would say this or would do that, 1
wish he remembered that Bengal wae at
one time the home of fine civilisation, the
land of soulful bliss, music, drama and
theatre; i1t consisted of reople who could
rise about certain things and give us a
lead in so many matters. What has
happened in Bengal duting the last four
years when there was organised violence
does not reflect that civilisation; it was
a different civilisation then and we as

Indians are not proud of that civilisation-

which has been seen in West Bengal

during the last four vears,

What rurprises me most 1s this  Shre
Tyotitmoy Basu «aid that the police are
frightend to do something since if
something 1s found out the people are
taken to task, 1 should like to ask him
why this particular mcident happened, s
it not because the police were thoroughly
demoralised under the CP(M) rule during
the last four years ; they were not oaly
ihreatened but they had laid down their
lives also. They had been threatened,
intimiated and were made to act under
tension and pressure [ have Seen people
there ; in Bengal the rolice hed also under
goge torture., What has bappened in the
rolice and other tervices ? The entire
1esponsibility for that goes to the CP(M).
They cannot be absolved of it or exoners
ated from that.

Above all he has statad that jt was not
Gagdhivad, but Gandhived and with a
slight modificatioy and said that it was
indira Gandhivaad. 1 say it is the dreams
of Gandhi which Indira Gundhi is trying to
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transiate into action and which the people
have approved. (Interruptions) -~ °

SHRI PILOQ MODY (Godhra) : There
1S n0 connection whatever between the
two——either family or otherwise.

SHRIMAT! SUSHILA ROHATGI
Yes, the Swatantra Party is thinking only 1n
terms of families and family connections
wherens the Congress (R) thinks of this
family of 50 crores of people, Gandhi
vaad 1s slightly deffetent from what Indira-
Gandhi bas in mind - that is what he

sys.

Now, 1 come to the basic resolution.
There are three things which I would like
to highlight, First, he says that they
were unlawfully acting beyond their
jurisdietion. 1 would like to know pre-
citely what 1s the periphery, what is the
jurisdiction of the CRP, The CRP is mot
deployed 1n normal times. It bas a
jurisdiction to maintain law and order,
Itis onty when we find that the elvil
forces are not sufficient that the armed
forces are called for, and it is the duty
incombent upon the Union of India under
article 355 of the Constuitution to guaran-
tee that the State is run according to the
Constitutional Provisions, (Inferruption)

SHRU JYOTIRMOY RASU : The tcase
is pending before the high court.

It 1s sub-judice. Let us not analyse i,

SHRIMATI SUSHILA ROHATO :
If it 8 sub judice, why is it brought in
this resolution ? 1f that is s0, why are
these words used in the re:olution itsel? 2

SHRI JYOTIRMOY BASU : I did not
80 into the legal side of it.

SHRIMATI SUSHILA ROHATGL, :
Tthink the resolution goes into that
sspect. You have been eommd o0
mychwith the skeleton and the Ioﬂl
sids of the ploturs, (Inrerrupsiony



¢ . &wa‘ CHAITRA §, 189 (§ 4K 4)

_MR. CHAIRMAN : No interruption

l.

SHRIMATI SUSHILA ROHATGI
I would not be very lomg, 1 shall not
provoke you any further,

Now, the sscond part of it is this, It
is the serious resentment among the people
there, What is the serious rosentment
due to ? The serious resentment of ihe
people is due to a few factors, If 1 may
point out, it is due simply to the fact
that the normal life of the people has
been disrupted. People find that their
families have been disunited. Business
and trade have been dislocated, and
normal life as a whole has been partaly-
sed. The sanctity of the universities has
been violated. People have been taken
out from theur schools and colleges and
butchered and murdered We find that
there is nothing sacred there, The statues
of all those whom we have learned w
worship and honour are being broken
and truncated, and the names that are
liviog in our history and in our munds
have been violated and they have been
washed out of the earth for nothing
People are resenting because bombs are
sold fora song in Bengal. That was the
condition when violence became the
croed of the day. People have been
resentiog and 30 all these things have
happened in the last four years ; nothing
stood sacred : nothing was iaviolable, and
the very Constitution by which he and his
pacty awears—(Interruption) Mr. Basu
will you give me kindly ibe courtesy of
listoning to me 2 ({nterruption) 1 wes
listening to him ; and so I expect bim to
giva me the courtesy of listening back.

MR, CHAIRMAN : She is perticulsr
that you should listea to her,

" SHRIMATI SUSHILA ROHATGI : I
give spetial attemtion especially to lead-
ers of panies. Now thers is 8 particular
referenice to threst ; even in his speach

on the floor of the House, he bas uttered
s-uy -of thres- **~~= ¥ 'would 'like 10
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Quote from the T!mf: of Indig of the
I5th February which ‘says: “Thetest ‘of
revenge by Jyoti Basu ; attack op. CPM
would be met by mnnimmcks; death.by
death,” 1t said that the CPM was prepa-
ringa list of those policemen who had
been conspiring against the party and
others would be treated accordingly,

Now, if this is the justice that his
party contemplated, God {orbid, this is
po justice which we under our Consti-
tution contemplated.

SHR! JYOTIRMOY BOSU : Do not
misquote. Your sins are full.

MR. CHAIRMAN : No running com-
menlary plesse.

SHRI JYOTIRMQY BASU : Those
rolicemen and officials who had done
mischief, we have made note of 'their
names and particulars. They will be
punished.

SHRIMATI SUSHILA ROHATGI ;: We
hate the sin and not the sinner, That is
all that we can say m this context.
(Interruption) Even at the time when
they were in power, What did they do ?
They believed in violence : they believed
1n  secessionist tendencies and in extra-
territorial loyalties, being loyal 10 Mao
The red colour which 1s extremely good
for married women especielly in Bengal
has become an sllergy to West Bengal
now, We associate red colout with Mao's
poste:s, stentcilled <logans, banners and
with blovd, It not only that they see
jaundice ; it Is jaundiced eyes everywhere,

1 would like 10 say that such condi-
tions still prevail in Bangal sow. If Mr,
Jyotirmoy Basu had really wented the
removal of the CRP, he as-the leader of
& very important party, should Bave ssen
that the normal life was restored, thst
the popular regime was restored snd that
the pedpte could chooss whom they liked
and the md{tloﬁm sich ‘that she vor-
difrufe of lsw sm
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Theéa only we wounld have been i a
position 10 stk for the removal of the
CRP. 1n the absence of that, are we to
forefait our security and honour guaran-
wed to us by the Constitution into the
hands of people who are not in a position
to protect them ? The erux of the matter
is that the Union Government cannot
allow the CMP to dictate to it without
abdicating its responsibility. With these
words, 1 very strongly and stoutly oppose
the resolution brought forward by Mr.
Basu.

DR. RANEN SEN (Barasat)
my amendment reads :

v S,

That in tbe resolution.-

“for in West Bengal the C.RP. and
other Central Forces have been un.
lawfully acting beyond their jurisdie-
tion causing serious resentment amon-
gst the people there, demands imme-
diate withdrawsal of such Forces from
West Bengal™

substitute “\hough 1n West Bengal
the C. R. P. and other Central Forces
have been deployed they bave failed
to bring peace and tranquillity n Weat
Bengal, on the countrary bave some”
times caused harrassment to innocent
common man, considers that deploy-
ment Oof these forces must be made
judiciously so as to bring back peace
and tranqQuillity in the Stats and
bring 10 book the real culprits disturb.
iog the Siate without harrassing and
repressing the common 1nnocent men."

Mr., Basu's resolution speaks about
CRP and other centrgl forces, but in the
course of his speoch, he drew in all the
police forces including the State police
forcs also. It means he wants to with-
draw not only the CRP but also the

polics fsom West &u&t igmmm
be Jogical in his geguments. 1 will go in-
to some desails beaauss Mr. Basu bas gose
ino very many Jetails, Deploymenmt of
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paramilltary organisations like CRP is
no doubt undesirable and unoaturs! but in
our State, this is not the first time they
are used against the peaple. It was in 1959
the then Home Minister of West Bengal
in the UF Government posted the Fastern
Frontier Rifles a paranulitary organisation
and edquipped 1t with hand.grenades and
light machine guns against the so.called
Naxalites in Debra and Goppillabpus, in
Midhnapore, etc. A storin  was then raised
in the West Bengal Assembly and 1t was
withdrawn. The same CRP was first
introduced by the then Home Minister of
West Bengal 1n 1969 in Durgapur, Farakka
and some other places. These are all his
torical facts proved on the floor of the
West Bengal Assembly and this House.
1t 18 known to everybody. (Interruptions)

SHRI MANORANJAN HAZRA
(Arambagh) Sir, on a point of order. 1
was a member of the West Bongal legis-
Iature at that time,

MR. C HAIRMAN : This s an expla.
nation ; not a potnt of Order,

SHRI MANORAJAN AAZRA ! lLet
me complete tt, Shri JSyot: Basu never
did any such things, | know it for o fact.
Because of pressure from opposition
groups, he deployed State potlice, bBut not
the CRP,

MR, CHAIRMAN : Tt 1s not 4 point
of order. If he says anything more it will
not go on record,

DR. RANEN SEN : When Shri Jyotir.
moy Basu was speaking no body from
our side interrupted him. We expect this
much of decency from the hon. Members
sitting on our right also. Also, $hri Jyoti-
rmoy Basu will have a chance to reply
when be can rebut all the argumants that
I am msaking. So, he wili bave that
opportunity, Therefote, why be so ntole-
rani and impatient ?

- When bs was maing sloqueqt 9
the ommissions and commissions made
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by the police, CRP and other forces, 1
wad reminded of ope thing, For the
last one and a half years, even today, the
leader oOf that party, Shri Jyoti Basy,
keeps himself surrounded by the police
who are denounced bere by Shri Jyotirmoy
Basu, There should be one yardstick,

AN HON. MEMBER : He did not way
anything about the police,

DR, RANEN SEN : He has spoken
about the police also, There should be
some decency in public life, If their
leader was 30 much brave as to be prote-
cted, it should be by their own volunteers.
it should not be by police force for
which the West Bengal Government
have to spend Rs. 82,000 per year.

As 1 bhave sald earlier, it is wvery
undesirable, very unwarranted and very
unpatural to post and deploy Central
forces in a State, Nobody wants it.
Everybody wants the withdrawal of such
forces. But who paved the way for these
forces to come and stay in West Bengal ?
That is a point which we cannot ignore.

Here 1 would like to give a few ims.
tances, 1 will refer t0 some mnewspapers,
the very papers which he quoted, Hindus.
tan Standard, Jugantar smd Ananda
Bazar Patrika. 1n Cossipore a particu.
lar union office run by the CPM was
searched by police aloog with CRP and
other personnel. Plastic bombs of n high
oxplosive nature were found there, pictures
of which appeared in all the newspapers
in Caloutts. In Noapars of Barrakpore
subdivision of 24 Partganas district a
search was mede inm CPM house by the
police and militaty and sack-londs
of mbt were found. Again, there is a
report that during the glection in Katwa
couptituency the CPM houses were Surro-
unded by the police and in one instagce
three sack.loads of high explosive bombs
were found, For the benefit of the hon.
Mombers here, 1 will just meation One

Howapapar published Only yesterday
in the Jl'm Standqrd. Theéy ean.
Bt guy that every sewspaper bas written
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against them, The only newspaper in
favour of that party is Economic Times
run by big business, Ounly that paper
writes in favour of that party ; all othex
papers sre writing against them, They
are hand in glove with Mr, Birla. 1
make this open s{atement,

There 18 a newspaper report with
photographs which I would like to refer
to.

It says :

‘“*A primary school teacher from whose
house two ballot hoxes and one seal
for marking ballot papers were reco-
vered by police at Hatgobindpur about
five kilometres,,,"”

Let them say if Hatgobindpur 13 not
their strong-hold

This is what is stated below the phato-
graph :

“'Combing operation at Hatgobindpur
village, 12 km. from Burdwan town,
Four guns, 200 cartridges, other arms,
two ballot boxes and u seal were
seired."

While saying this, 1 never under.
estimate and never minimise certain
thingd that had been done by the police
or the C.R.P, or the military or is being
done today by them in West Bengal,

What was tbe situation ? A section uf
{he police remained as silent spectator.
It was the C.P.M. who biought the poli-
tics of individual teuorism and murders
in West Bengal. Such action paved the
way for the introduction of the C.R.P.,
the military und other {orces 1o West
Bengal, 1t s because 8 section of the
puiice either as opportunitisis or m sym-.
pathy with the C.P.M. party renmined
inactive,

The various dens were seanrched by the
C.R.P, sndthe military, Cossipore trade
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opion office tun by the C.P.M., Noapara
C.PM, office and Katwa C.P.M. office
were searched and sack-loads of bombs
and other weapons were unearthed

In the name of fiighting Naxalism, the
C.P.M, were helping the police, Mr,
Jyotifmoy was speaking about police
attacks against Naoxalites. 1t is known to
everybody in West Bengal that it was the
C.P.M. which helped the police in capture-
ing the Naxalites and illegally procured
arms could not be unearthed because a
section of the rolice was inactive for some
reason or other. The C.PM. was responsi-
ble for that. Therefore when the C.R.P,
and other forces operated, they went be-
yond all bourds, That is also a fact. He
will agree with me that when the curfew
was mposed not only 1o areas where
the C.P.M. had strong-hold but everw
where that the area was surrounded by the
police and the military and house to-house
searches were made, There were curfew
orders for 24 hours. Innocent boys and
girls were arrested, beaten up in the police
lock-ups and in the strests. If anybody
stands on facts, 1 will support him, But |
am not going to believe in cock-and.bull
stories.

{t 15 8 most unnatural situation that
exists today in West Bengal. 1n my cons-
tituency, [ have seen the things happen-
ing during the President’'s Rule and at
the end of the United Front rule, when
the United Front was breaking up ~thanks
to the C,P.M, leadership in those days—
in late 1969 and early 1970, the same
things happened and today also these
things are happening in West Bengal.
Tharefore, the only thing to do is to stop
this police, the CRP and all that, and
to install a representative Government
in West Bengal, That is the only way.

Today, “unfoitunately, 1n West Bengal,
bureaucracy rules the Saate with ihe heip
of pollce and military, In a State like
West Bengal it 18 an impossible situation,
Bureaucracy cannOt rule the couatry for
tong. Unfortupately, in, these elections,
no single party or a group o©f parties
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has come out o an absolute majority.
But it should be the attempt Of honest
citirens, of the people who have been
elected by the people, those MLAs, to
form a Government so that the rule of
bureaucracy, the rule of police, the CR P,
and all that is stopped. Tt is time that
the military should be sent to the borders
of West Bengal.

Qur State has a common border - with
Bangla Desh—East Bengal. That 18 also
Bangla Desh and ours is also Bangla Desh.
Therefore, our military should be present
not 1n the streets of Calcotta or in the
Bengal villages, but on the borders. A
government 18 needed, a Government that
cap run the State properly The first
task ot that Government would be to
bring peace and tranquility in the State.
I do nut say law and order. There isa
difference between law and order and
peace and tranqQuility. 1t is the <itizens
of West Bengal who want peace and
tranquility and progressive measures to
eradicate poverty and 10 take West Bengal
forward, Therefore, 1 would ask Mr,
Jyotirmoy Basu to ponder oOver things and
not to go at tangent at ihings which have
not happened and try to conceal their own
tole and their own contribution for the
sisvation created by their Partv,

With these words, I move myv amend.
mets.

SHRI VAYALAR RAVI (Chirayisks) ¢
Sir, I feel, afier heariog Mr. Jyotirmoy
Basu's spoech, that more CRP forces
should be sent to West Boengal because he
himsel was giving =» 'picture of a .cult
of violence prevailing In the air of
Chalcutta and West Bengal.

Sit, Mr. Jyotirmoy Basu who belongs
to CPM and bis leader, Mr, Jyoti Basy
are under Police protection all the time,,,
(Interruption),.,

I can challenge Mt. Jyotirmoy Basy,
1 can tell sir, that ip his bwy Boake

mﬁn protection snd :ypu,mn s o n‘qt”&‘-[ hly
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house. I can prove it. While in Kerals,
I read report in  tie Press that in the ldst
Parliament information was given on the
floor of the House that Government of
India is spending Rs. 2 lakhs every year
for his protection, Such a thing is
happening in West Bengal because of the
Nixalites who are the illegitimate children
of the CPM ,,,(Interruptions),.,,

Mr. Jyotirmoy Basu said that the
Police is doing afl kinds of violent acts on
the people. He is complaining only about
the C.R.P. and the Military. He is not com-
laining about the State Police, Does It mean
that the State Police can commit all atroci-
ties on the people ? If he was really and
genuinely against the atrocitiss eof the
Police, he should condemn all violent acts
commited either by the Police or by the
C RP or the military.

During the regime of Mr. Jyoti Basu
as Home Minister, CPM sympathisers
have infiltrated into the Police force and
lie wanted 10 take advantage of that posi.
tion and use that force against the people
of West Bengal. Now he thinks that the
presence of the CRP comes in the way
of their activities, Shall T ask Mr. Jyotir-
moy Basu who killed Mr, Hemanta Kumar
Ragu ? Can he deny the rumour and the
peoples belief that it was the CPM which
is behind his murder ? Another Mr. N.
Ganguli, RCPI Jeader who killed him ?

Sir, in my own State of Kerala, Mr.
A. K, Gopalag—he is an old veteran of
my State—he is himself having police
protection, His comrade, Mr. Sankaran
Namboodifipad, is also moving under Po-
lics protection, Why do you people who
claim to 'be the leaders of the masses want
this police protection ? If you are leaders
of peopie; why do the people of West
Benga! force you to accept Police protec-
tion ? Now, the Government of Indis
is worried about the life of Mr. Jyoti
Basy. §0,-1 foel that the present action
of she Goystpmens of India to seng CRP
ind, gther - farass 9 West Bengal 1o restore
pénce and 1o, cestore law  mnd order is
casresh aad 1bowid be continued,
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May | ask you one question ? 1In the
city of Calcutta can you say as to what is
the collection of the cinema houses in the
second show ? 1 ean tell you, sir, it is
hardly Rs. 10,

People are afraid to go to cinemas
that is an example (0 show how much of
violence is there in the streets of Calcuta,
There are free zonmes of different parties
dominating themselves, The CPM wanted
certain areas to be their own zomes, and
oust out other people. Mr. Jyotirmoy
Basu and his boss Mr. Jyoti Basy want to
have pockets of their own to dominats
themselves, and kill the pecople who are
against them,

Sir, we must stop this kind of a cult
of violence, We must put an end to
violence prevatling in West Bengal, More
troops should be sent ; more CRP batta=
lions should be sent there 10 ensure peace-
ful life Of the people Let them compare
their position with what obtained in 1967,
They aligned themselves with Ajoy
Mukerjee in 1967 and fought the election,
Now they have got 65 seats because there
were three cornered fights and four.corner-
ed fight, To this House also they have
got 12 seats more because of this kind of
three -cornered and four-cornered fights.
If there had been straight fight they would
have got 6 or 7 seats only.

Congress has emerged as the biggest
group in this House. We have not alig-
ned ourselves with anybody but fought on
our own, That shows that the people of
West Bengal want that Mrs, Gandhi must
be their leader and that only Mrs, Gandht
can provide security of their lives and
property, only she can stop the cult of
violence created by the CPM and their
leadar Mr. Jyoti Basu. Sir, 1 strongly
oppose this resolution,

M T R Ak (Fie) o e
gatle aglar, & wadw & oA
¥ oft salfaw. ag & %@ Seaq wr
fadw w0k & o @ gar 31 o awt
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smewd g § Fe €8 geme o g e
wwi g 1 Y, o1 ww e ¥ AW
®' arg w) AW TW ANg § AFr-wedy g
aead i afew 1 o Tar sl
¥ W wad qu & mfa ol sqwear ad
Qrzar 1 g Ta A atfa e gaarear
T Tad ¥ fod | WX ¥ ¥ s &
dzvde ¥ ot ogt U @3 g & s aw
g7 g ar g w17 | wre WAy - feegh
T Al ¥ Ea1a W I g ol ]
fisa weor gu B, fwad gwawm AR a3,
fem fafres wr o, fradt yafat @&
are g€, frmat a6 s ok, feat w13
waré wf Wi firad epAt & A g gl
geaw % Ty ? 497 JEATIE AEET W
o 9z Prare w3 fs ofacqg o &
wiasy & fad, 3 & fwa wiasg & fax
Yar oF @ LG, GTHT qg ¥ @
som1§ 41, N AR A weAl F AT AT,
s &gl B N g8 g ? w7 O
wr fasrary &, sqvwran & fowe) qag
Frgrewfry o v & ?
s o) qar g€ o @ qew wrde &
w317 W Xed QN4 Y War, FAQ Wotlo-
awe qrEt FY wTy S W AT A
2 W@ 3 A agy uw agl q¢ arend
et o, ax o ww A IHar w@w |

qaw qEeT e ag S § fR e
glaare st o, ¥x, ey wgt ¥
wrd &, tak 9 frawr qa b ? e w
JAW €17 A7, €T SRATAE AGCT AFAX
*t gur & ¥ fs ey gy vyt ¥ w1 §,
#rr gfaqg gt wwar g W Y
W d ? cad A wgl o § o ar wd-
dad ¥ gfer qv W g g, W
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qvg TETY ¥ Jad EF W aEATaer o)
e ¥ AT Wi v T W N
It e ey vk § W w angm @
fe 2w & qi-ged a1 @, Ne qEw
uydy o gara wa frewen <, ag
geara gl W qw gfwer §, o gvaq W)
Iq oTH & wAT A ¢

A 9UR 19E TW @ W FEAT [ IAN
@t ot wfr a% o qfawr o &)
it a& sndr ghaw arE) w T I9E
arek e wwrar wqrar | & wgm e
AW WA HHA W) AGA TG & -
arst N FAIw & fad g awg W
geaw wew fran snar afg® aife g
93 sifyeq ¥ g wiad)  #7 vaT gY A%

T Fr Sqmr g€ R, SR s Q@
U A g wedt ) g & faww .
faq  Felry Qod T R W Q@A
g 1 afx darer o R aft g e
& ow w1y wg A § fr agt 9t o
u qg it g fag sw Wk
fedw sara 3 & wrew@FAT ) AgT @
fgfaa e * fog Qume w1 sy
gt wraeas & fog ot ma ey
e’ & WY amd § I AT ¥ Enw
TeAT QT AT W G 6 e e
dferr & AP s § ¥ a1y et
avg %1 W€ gawaar aff g wwar §

W owetl & aw ¥ @ gearw W
g ® "y fdw wea § o

SHRI B. K. DASCHOWDHARY
(Cotch-Beher) : My bon, friend Shri
Jyotirrmoy has moved this resolution
and in the opurse of hisopeming sposth,
be bas dished out figures about bow many
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murders had been committed, He had the
good {orfune to refer to only soms of the
cases and say that these were the murders
committed by the CRP, but in most of the
cases he could not make such a statement.
The reason behind this was that most of
the murders had been committed by the
CPM people and their partymen, That was
why he could not deal with them so very

bravely.

He also referred in the course of his
speech to the unfortunate and untimely
death of the respected lender Shri Hemant
Kumar Basu and he said that had been
commitied in order to malign the (PM
and tu create hatred among the reople for
the (PM. But he had forgotten one
thing. namely that at the Shaheed Minar,
almost all the reople of Calcutts, and all
the political parties, axceyt the ( PM  had
assembled to pass a resolution condemning
the activtties of the ( PM and indirectly
and cirectly puiting the responsibility on
the shoulders of the ( PM fot that atro-
¢ ous murder of the respected leader Shri
Hemant Kumar Basu, That 1s a fact, and
the world knows it by this time. So, what
was the force behind his argument in this
regard, which he read out from his script 7
He has pleaded in his resolution that the
CRP force should be withdrawn, If we
are (0 analyse this 1esolution and speak
for or against it, then I think we must go
into the very depth of the law and order
prohiem or situation of West Bengal,

I shall give you some brief figures in
this regard. During the four years from
1967, fiom the first day of the instaliation
of the UF¥ Government upto the 3Jist
December, 1970, according to official
reports, there werc 1237 politicel muiders
in the State of West Bengal. May [ have
a clarification from the bon. mover of the
Resolution about who the persons res-
pousible for these 1237 poliucal murders
committed by them during this four-year
geriod were 7

16,54 hrs.

[MR. SPEAKER in the chair}

T8 it not & fact that it was the CPM had
started ot this game and all this process
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of terror tactics and the tactics tetrorl”
sation and creating some sreas at least as
some “Fres Zones™ where they could have
a sort of people's court of their own ?
Innumerable such instances are there, 1 had
cited several instances in this House
during the last session In this regard.

In several places in West Bengal, they
had these reople’s courts known as ‘Jana
adalat’ as if there was no law and order,
as if there was no administrasion, and as
if the police authorities had failed to
control the situation in those particular
zones, They had their own people as
judges and they had their own prosecutors
or prosecuting agents, What about this ?
My hon. friend Shri Jyotirmoy Basu had
failed to say anything about this,

In order to have a froper picture
about the state of affairs in West Bengal
about which we should all have known by
this time, T would like to mention some of
the instances. 1 would quote from The
Indian Exprcss of 5 March, 1971 in
which a veraten journalist, V. B. Kulkarni,
wrote in an article. ‘Why Blame the
Police Today' as follows :—

““‘Many of these public utierances of
Mr. Jyoti Basu as Deputy Chief
Miaister in the UF Government of
West Bengal were little short of an
incitement to violence and disorder",

S0 1t 15 Yuite clear who pireached
violence and incited disorder. This s
what has brought about the situation in
West Bengal today posing a danger 10
law and order,

Then speaking on December 3, 1969,
the Chief Minister of the State minced
no words in accusing his deputy of being
instrumantal in creating law]essness con-
ditions in West Bengal. He accused him
of shouldering the Home rortfolio, with
which he was entrusied, with utter incom.
retence and failure. The then Chigf
Minister observed that~—
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"Today the administration has fadled
and has proved to be a failure. Today
it should be asked whether there is
any' civilised Governmeat in West
Bengal®,

All of us know who are responsible
for creating this lawlessness, who are
the persons to be blamed for creating
this state of affairs,

Very rightly, my colleague, Dr. Ranen
Sen, said that it was the UF Government
which m 1969 nvited tle police from
the Centre, He referred only to the
Eastern }ronttet Rifles. | can cite other
examples. The UP Armed ¢ onstubulary
was also invited by the then Home Minis.
tor o' West Bengal, Shri lsoti Bawy, a
CP1 (M) leader.

What about the CRP ? The then Home
Minister at the Centre, Shut Y.B. Cnavan
said that ‘nt was the IG, of West Bengal
who sought the help of the CRP [1om the
Centre, Then the CRP was (erinyed,
This was specifically stated on the fioor
of this House on 26th March 1969 in these
ferms .

“1he position 1 that the CRP bal.
talions or compames weie sent 10 West
Bengal after the 1G of West Bengal
requisitioned cewtain §Grees from us™,

Thus the CRP furces were sent as
also the UP Armed Consrabulury compa-
nies.

SHR1 JYOTIRMOY BOSU :
discovery |

What a

SHRI B. K, DASCHOWDHURY

“Immediately after that, the Deputy
Chief Minister 3uggested that the CRP
be withdrawn. [hat amounted to
saying that the State Government did
not want the CRP for theit work, But
initially they wanied H from us,
Immediately, we ordered the CRPto
withdraw and t0 give assistance only
when the State Government ngeded”,
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That was the position a3 clarified in
answer to & call attention motion tabled
by my colleague, Shri 8. M, Banerjes, in
regard to the Durgapur incidents. T hope
the Mover knows 9uite well that it was
the Home Minister of West Bengal
belonging to his party who wanted the
CRP and other police forces in the first
instance.

SHRI1 S. M. BANERJEF : Now they
do not want ; withdraw them,

SHRI B. K. DASCHOWDIIURY
What 15 the state of aflairs now * Fvery-
where you ficd lawlessness rampant, As
soon as you open the moining paper, you
read : ‘7 killed in West Bengal’, ‘12 Kkilled
in West Bengal’, 8 ‘killed 1n  West Bengal'
and so on, There is no 1espect for lije
and liberty in the State. The whole Sate
seems t0 have becn pessing since the last
four years through a state of emergency.

What 15 the legal posttion 7 Shn
Jvotirmoy Basu did not have the courage
to explain t.

SHRT JYOTIRMOY BOSU : | have no
courage to be a turncoat.

17 hrs,

SHRI B, K. DASCHOWDHURY : Let
himat least see Article 355 of the  onstitu-
tion of India,

I must say that under Article 355 of
the Constitution the Centre has got the
responsibility and the duty too to send the
CRP and other forces at least t0 keep
control and give reliefl 0 the local people
in case of internal disturbances. In the
State of West Bengal lawlessness is there.
If not an emergency, at least an undeclared
emergency 18 there. FEvan during the
election time, just before and even after
the elections, thare were so many murders.
Who were the persons responsible for the
attaek on the Depuly Mayor of the
Calcutta Corporation ? Who was res.
ponsible for creating & serious of incidents
in Burdwap ? ‘lhe CPM was very proud
of 1. How can it now cry that ;il‘lg are
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raped and women are assaulied ? They
were the persons who started these things
and wanted this stiate of affairs in West
Bengal,

In Cooch Behar alone on the 1ith
March, the day after the elections were
over in West Bengal, two persons wele
assaulted and one was murdered. His
nume was Anil Bhattacharya, His ooly
fault was that he did not comply with the
wishes of the CPM workers nnd be worked
for the Congress. ©On the 17th March 1
got a report from my Disttict that another
person named Sashadhar Modak, an old
man of 62 years, a medical man by pro-
fession was killed, and 1t was done by
the CPM.

During the days of the Home Miniter-
ship of Mr, Jyoti Basu of the CPM, he not
only reorganised the whole police admini-
stration, but also changed it in  such a
way that the entire police force would Serve
only their party. CPM workers threatened
Iocal police officers that unless their orders
were carried out, they would be trans.
ferred and penalised, They said, ‘‘You do
this or we have got our man at the top to
teach vou a good lessun,” This is what
they said, and this is how the entire police
adminjstration had been changed.

As a matter of fact what happened 1n
Cooch Behar District is that when the
murder of Anil Bhattacharya was reported
&t the local police station, the offica
there, 1 think his name is Ajit Chatterjee,
did not care to arrest the culprit because
he was 4 CPM man, The police officer
was probably thinking that the CPM
would come to power.

On the 11th I telephoned Shri Dhavan,
the Governor of West Bengal from Ceoch
Behar and gave him this information, but
8o fsr mobody has been arrested, In the
maiter of the marder of Shri Sashadhar
Modak also the local police are not taking
any gction aguinst the CPM people.

The peopls of West Bengal ace feeling
belploss and in their heart of
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hearts and everyone in West Bengal axcept
the CPM people, feels that there should be
some force at least to give protection in case
of disturbances, and disturbance is there
everywhere. They are not free to move,
10 g0 to the market. Even the boys and
girls are not free to attend schools, Every-
wheie they have started miniature bomb
manufacturing factoties and even im
Cooch Behar, a small mofussil town, Only

the other day I saw in the newspapers
that 1n the CPM office itself there were
bomb bursts because there were some
bombs stored thete.

1t was published in the papers. You
should enquire We should like to know
about it,

SHRI JYOTIRMOY BOSU . Bombers
wre bombbursts ?

SHR1 B K, DASCHOWDHURY
Whatever you like to have, Take 1t as
you like ; the choice 1s yours. 1 shall
give you some more figures, These are all
facts established beyond doubt' 1do not
want to say more because they are undec-
trial prisoners, In Cooch Behar distrirt
one C.R.P, Commandent was murdered,
Untuithately one of the district leaders of
the CPM group Shiben Choudaury and
another leader or deputy leader Gopal
Saha, both of whom were candidates in the
Assembly elections are under-tria! prison.
ers. I do not want to comment on that
now, The case will be committed to the
session vely soon, Who 1s killing whom 7
It will be proved very soon further,

So, as 1 said earlter, it 1s necessary (o
have some of the C,R.P. forces from the
Centre atleast to give some relief to the
people of West Bengal who were not free
to move to do their daily work.

Mr. Jyotitmoy Basu said’ that it had
been proved in the recent elections, parti-
cularly Assembly elections, that the CPM
people have come in Jarge pumbers. My
short reply 1sthat it was oOnly because
they have started the game of tlegrorising
peopls either to vote in their favour or
not to vote at all, it is Ooly by this process
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that they have come in larger numbers
When peace 18 restored and normaley is
allowed to prevail, when the effect of the
terrorisation scitles down, definitely the
people of West Bengal will see that the
CPM has no place in West Bengal, as
they have no place in Keiala 1t is going
to be very soon , perhaps 1o the course
of another twelve months you will see
that if not earlier

In connection with the dquestion posed
1n this resolution by Mr. Jsourmoy Basu
and others about the posting of the CRP
n Bengal, 1 would earnestly appeal Lo the
Government of India to see that the CRP
1s retammed theie a3 long as normalcy 1s
not restored in that part of the counuy
and also 0 see that it 15 not made suhse.
rvient t0 the local police admimistration
some of the local police officials are stil]
working under guidance and mandate and
behest of the CPM leaders, If the (RP
are simply to assist local police adminis-
tration it will not do [n some places
they are not amesting the CPM people
Certain special measures and special
powers should be given tn them, At the
same time the CRP should be told nut to
indulge In any unjust activities s0 that
the people of Weast Bengal may not form
an adverse opinion about them With
these words 1 strongly oppose this reso-
jution and T request this louse to oppose
it wrthall its might for the sake of the
poople of Wvest Bengal

o G (waf ofgw) weaw
wgred, A% wq ot swfona qg @ seara
W) a3t &t & Yav onvar a1 s o sfany
T T SEATT W W@ F ane qg sl
oo W yyardy fagd s @ wreo
fto wt afewsr xma ¥ wewr wm F
gt A wamr wgm 9@ e @
1o fo w1 wre Warer ¥ way gt 7

%ay gfowre ot vt gt o fie
are o g ww agt ax Ay o Tew
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g ST Q@ Y aq @ wrve. ), w7 AW WA
arett ov€ sufiny o1 o a1 oy o1 Ay
Ja & agf ge 3q@ 0 F1 sy wH} Wl
oidf avataw ¥ favrre wedt §, o ot
wasar A 2 4@ afes o gfeww e
W qET & g dxy v @t  Faady
agh a7 AVt & @y & wgfagr ), O
¥ T AN wr A g A, a9
¥ vad frara aqm & war fe A
% gen mam v & fag agfe
v fEY g ) ot oaifgdz g A¥
WAATY ATE ¥ TW @IT W W HEAW AU
nydtfas ary IS & Fifga § 2
fom ara ®1 I3 qarq fean ¢ foma
g% WA $§ a%a g, fqawr g are-
frgrs sq wqa Ay €« A1 A T A7
S g 43N g7 aarwa FC SR A &
371 A gam g & 3 wow aghav A
A d? wreg A N sy ad g
FAR AN § W WTGFT FMA T AT
g odal AR oA w2}, a6
AT W | TA gweanst W AR
WM FW A TZ "AWS I oA
§ fr agr gv wewraar A ¥ e gw 3w
gER ® qofae aty T A faad
2gt WY AT wsqaewr §or & o gH
wfew w1 wiig? fs g oy sq
Ty Bt W3 Prw 7R a3 vk ¥ gow
& gt W) dar g e

184

& wrger v fin it afirsdar w9
o N ag I R W yaer e s
T ¥ gw o & gravy odmd € e
da § e g 9w wea X cosgoh s
»Y gr ¢ Awfia TR o apig W,
R W T g ) e
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Tt 7 ST g R T AR € wgl-
frat xg @ea § g ot g @ fogd
1§ 9 W aR W §E dar g
a1 war fin fagY g7 w7 A A wA-
feg 78 gt sgir Fev-de sgfaat
agt a7 M & § faq qv favarg Fo
Feet ) rorfas Rar & fag @sam A
31 97 weifaat ox wmar ot fasaw
FT THAT

MANT gEET ¥ N FEgvy qgt 92
F31aT § a7 WAy @ sy venar ¢ fw
Fgl 9T WsqTEqT FAT @ | war N Mg
At § e wradly qaeg gieen ot ) g
& gm AwwA §, e se W
‘gE’ HgA § A1 AR MW A IAG
qadt @ 21 T § ) gL IR AN F a1g
3g a7 ey @ fx thrad 7 g9
THIT & agi greve qav w¢ fxy &, wew-
arey qar T & & 1 oy o ag § I5 e
ghaar s R gwa 9T & waw A TG G
® ¥ meqrafa garg W agt 7 &1 @@ aAr
TAEgeacag 9 1 fom wwe &
groe agt G T WAL IAAT T QWY ATV
ar A & @ 6T WIE A W #
s A F o g A ¥ ¥ Ay q¢
OF FHE T QAT 9T I§ FA6
o & ST & W), QY OF, §T M Q@
¥ | 3! oW T ¥ AT WO
¥t wowrs & wre, O wnfs & g

weut

W g9 Ry ey 6t w9 e
wnr %1 saen fway §, og wew g ar
Ed & @moov) o afeds ag §
wgare ¥ W gy ww 9§, S sud frer
Fet wiefn greiA wem

W. Bengal (Res.)
QAT S IATHH B W wed § ot
ard. &Y Fegror ¥ o W wgr @1 W Aq
&9 AT F ohre g 7 ST al 3y
FE AT g & agt 97 9 we amar
Yend g ars wifge gtar & fs o WY
q¥T Q) W@ g, formd ot g @) <@
g §7 I &) IA-gHT FT TEG A
T & WA F gifwe 1 oadw § ok
ggar a1t forzrd &1, Y. oq. ae @)

& gawar ar fs A sfadg 9g ag
w27 fF gnd w3 @ wifa st N e
agavar 8, 3 a7 Q13 & fae da &,
ERA AT AT AT qA6TT AT qEC §A
F1UDT AIATA §, I 0% & oW
arfer 43 3 ol wrer & § T«
#t, wre. 9. & agt ~orfea wC @ @,
34%! w7 arfeq gar Femana | & an-
mat § f& fom gw1e & gow wrw
qfegl) Farr ¥ fagarr 3 A faan
g, @), o, A 937 AT TaT §, A4 A%
&, wre, Y, & @i wgia €. e, 9@
F forelt ot oy ¥ 7t ¥ gear w
T 1 AT /Y, wre, 9. F) gIiar anan §
A A grom wrw S H gy wiw &
gk G &, ¥ gwrea ) wdw Wi w@f
fer & wanfear qar Y e

¥ wger o feoft 9g g oy ward
fe dre & 1947 ¥ feat wroed) @t Wl
1967 ¥ fradt ot wlx ag ¥ TR
&1 gt wft o1 T ¢ A W wRY
wnE?8 gomr £ 6 e gl ¥
e @t § W gawT g% ATy ey g
warhe § | Wt g oG ¥ § s A
w A AR Erew wX o ot ot ot
T W weaw o & Qi | e
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*1 ey w2 @, 3% (aegw fawre ¥
% gf qg wWE X TR O HAT TE
QI g5 7 M TN TR A T2
agt ¥ arge wrel <@l ot ot qwIT A T
qrd Wiz o a=z dr <t A1 sEwt ard
terant o1 sa¥fadT ag Al 3% @it
qT gWi | G T TR IR q@f T
Tgar 8, Wt w1 q@Ew Aar g §,
qai W10 ¥ I AR A A g Qi
0% fag oz s 2 s a=la quee
Tl az A T, . T Mg @ N -
fag amg @ aifs =1, @, ow. gt ga%
wifgdi & stf W @ & &% Wi
@t mre, @) qgt @ gfag & " wX
w8 oty Frg Al wgear v AT AR
AT ) &% | OF ded W Agh 9T XE@WeAL
HATAT ATEY §, ¥ WIA $F Weq H HINATA
T8 &%, wafy ag maws ¢ fs ag
. mre. §), gffw %1 " § fao daw
w®

%1 Wl % a9 ¥ AT §yew §
mdar svar § fe ag wod wyemm W
afew & & | 98 THIT $1 ¥W W 7
ey g1 @, fore weve & mal wiwor
gQ 8, 99 wa W ¥ed gu dga A 9 §
8 ag s s wfog & F Afew
o 38 QT AQ s E N AL o zEk
femavar i o & sawr fedw
€ |

SHR1 SAMAR GUHA (Contai) : 8ir, 1
think everybody in this House baving any
falth in democracy will agree that calling
of p paramilitary body like the CRP in
defence of the democratic rights of the
people or for the protection of the civil
rights of the people or for restoration of
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law and order in any part of the country
is o matter of disgrace, 1 hope soon after
the installution of the new Government in
West Benga! the CRP would not be counti-
nued thece more thau it is requited, 1
know that whenever any paramilitary body
like CRP s employed, such a body is
bound to create excesses, [ know many
instances where CRP  really indulged in
serious eacesses, Many innocent people
wele beaten up wheneser theie was curfew
and unnecessary harassnient was couled,
particularly 1n Jadavpur University, where
a hell of terror was created by the CRP
inside the camius and many students and
teachers were manhandled. Such eavesses
occuned s a result of lack ol cvordination
between the control of CRP by the cent-
ral agency and the West Bengal Govern-
ment, 1n many eases, there was no co-
ordination and that 1esulted 1n lack ol
discipline and luck of control, Therefore,
tlv CRP could not be employed 1n the
way it should have been employed, i.¢, as
a  disciplined force. 1 was employed
where there was the lest necessity for
their interference.

But, and this 152 very big ‘' but”, 1
want to ask one yuestion of Shri Jyotir.
nwoy Basu, What 13 the political compul~
sion that created the situation which fore-
ed the Hand of the West Bengal Govern-
ment for bringing the CRP for the resto.
ration of an atmosphere of normality in
the State of West Bengal 2 What is  the
compulsion, I want to know from Shri
Jyotumoy Basu, the lender of his party,
Shr: Jyotirmoy Basu, othet legders, mem-
bers of Parliament and members of the
legislature are now taking protection, not
only of the CRP but of other security
forces also in the circumstances which
have been created by whom ?

AN HON. MEMBER
Lobby,

American

SHRI SAMAR GUHA : 1t has- been
created by whom ? Shri Jyotirmoy Basu
should answer that Question. The sita-
ation that they have crested, the psychosis
of borror sod violence that they have en.
gendered in the minds of their caders,



189  Withdrawal of

that is now recoiling as a boomerang on
them hnd, as & rosult, they themsalves
have to ask for protection by CRP for the
withdrawal of whom they are now advocat-
ing in this House ,..(Interruption). You
are here because of the left-handed comp-
lement or co.operation of Shrimati Indira
Gandhi, Otherwise, your number might
have been reduced to 3, 4or 5. You are
elected by getting & minority of votes,

MR, SPEAKER : 1 would request the
hon. Membsr t0 Address me. When he
starts addressing them, they reply. That is
the difficulty,

SHRI SAMAR GUHA : Now, what 1s
the picture n West B:ngal ? Bombs are
bz nz showered like rains, fire-arms are be-
img minufactured everywhere, pistols can
be had of in any part of Calcutta or even
the whole of West Bangal. Sten guns and
hien guns ard explasives can by found in
the dens of many political parties. (‘ould
on: imagine that during the thirleen
months’ regime of UF Governmsnt, not
one ot two or hundred but more than
5,000 lives were lest ? They included
political cadres, political leaders, teachers,
students, women, children, parents and
government employees who have nothing
to do with politics. Even during President's
Rule, of which one year 1s now cemple-
ted, according to my calculation nearly
3,070 additional lives have become the
victims of horror and violence in West
Bengal. Today there is a press report that
yesterday was a comparatively quiet but
day four people were killed. When four
mnocent lives are taken hy force of
violence that is considered as something
more or less normal. Before the installa-
tion of the U.F, Government in Wesl
Hengal, could one imagine, such a thing
can happen 7 Lives have become %0 cheap
that during road day-light mueder, ar<on,
logt and killing are going on unehecked:
bombs are still thrown at people, buses
burnt and trains stopped, Could anyone
imagine elecied representatives of the
people, Members of Parliament and
members of the legislature beiug given
protection 7 All elected Members of
Parliament and members of the State
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legislature have been told by Police ‘'We
cannot assure the sccurity of yOur lives;
therefore, yur are requested to take pollce
security for the protestion of your life".
Democratic freedom of our conntry has
degncrated to such a level, to such a
level to such a dimension of degradation
that even the elected representatives of
the people have not the freedom to move
about fresly.

Mr. Hemant Kumar Bose, one of the
greatest parriots of Bengal, a close asso-
ctate of Netaji, who devoted more than 60
years of his life to the service of the
country continuously, was murdered in
broad day-light. In what manner? We
could not believe that he had any enemy.
It was known that he was an glatshatru.
in political life, he was known as aiar-
sharru. He never used any word of
aager at any moment,  Wheu some 7 or 8
voung men pounced upon him with an
open sword, he raised his hund and said,
“‘Why are you killing me? What will
youn benefit by killing me ? When he
said that, lingers of his two hands were
chopped off, Then, his neck was halfl
disconnected and he fell down., Then,
one Of them cut his throat and another
person prerced a pipe gun and shot him
dead.

I have a Miend who came to me with
tears rolling down his eyes, He had the
only son, a student of Class X. His fault
was that somstimes he used to mix up
with C.P.M. 1riends, When he decided
not to mix up with ony political party,
suddenly, in broad day-light, some people
entered the school and held the boy in
in the presence of his teacher and cut his
throat. Then, a pipe gun was piered into
it and he was shot.

1 can cite innumerable instances of
brutality, savanery, which cannot be com-
pared even with the savagery of the beasts
living in jungle.

There is one pertinent Qquestiun. We
are committing these ghastly sins ? Are
they habitual offenders ? Are they knows
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eriminals ? Arc they hooligans ? Are
they goondas ? These hundreds of people
are being killed in a brutal manner, in
8 tavage manner, which surpass, the ima"
gination of any human comprehension.
Those people who are indulging in this
killing, murders, etc., in this brutality,
are doing it with political purpose, as a
matter of political tactics.

I want to impress upon you that this
psychosis that has developed in West
Bengal, the politics of violence, has
degenerated the finest delicale mind of the
youngmen in West Bengal to Such a level
that this savagery, this brutality, is being
equated with political tactics,  Therefore
the problem is not only of killing, murders,
loot or arson.  But this is a problem of
indoctrivation of the politics of violence,
into the mind of the youngmen of West
Bengal, Here lies the problem and alsn,
if that politics can be tackled adeduately
and properly, there lies the solution of
the present ills of West Bengal today.

[ do not want 1o indulge into the
instances of brutality commitied during
the U.F. regime as also during the
President’s Rule in West Bengal, | would
only ask Mr. Jyotirmoy Basu whether it
is not a fact that his party introduced the
politics of violence, insurrection, inta the
domocratic political atmosphere of  West
Bengal 7 Was there any single instance of
calculated politieal murder of the ghastly
type that are now being committed every
day in West Bengal at any time before the
U.F. Government came into power ?

Sir, 1 will support the resolution of
Mr, Jyotirmoy Basu if he agrees to the
principle of democratic politics, f he
agreas to the principle ©f democratic
mads movement, if he agrees that they
will pot pursue the path of horror and
violence a3 they are commitung to-day,
sir, [ have Iaid down a few conditions,
If he agroes 1o that, I will support him.
Siz, 1 have said that it is repugoant to me
y© iivite or 40 mek the CRP or the military
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10 take hold of the civil administration
for bringlng about the restoration of
normal life in & State,  But, Sir, again |
ask the Question, ‘What 13 the alternative?’
The Only alternative is that the response
of the people, their fauh in democratic
principles, their faith in the civil administ-
rativn to be restored. Canm any Police,
can any CRP, can any military really
bring about normalcy in any State ? It is
only the political Parties that can really
restore the rule of law. It is only the
people, the united will of the peopls,
united initiative, united resronse of the
people, united faith of the people in
determination and democratic rights of
the people that can restore the democratic,
atmosphete in West Bengal,

I will wholeheartedly support Mr.
Jyotirmoy Basu's 1esolution provided he
and his Party denounce torthwith in the
open and broad daylight that his Purty
does not subscribe to th: polities of
violence, horror and intimidation, lLet
his party give up the politics of tetrorisa-
tivn in the field of lubour and t1ade unwon
movement, it i1s hus party that tries to
capture rival unons with the help of
bombs, with the help of swords, with the
help of pistols, wiih the help of pipeguns
by destroying all the tival unions. W is
his pary which has introduced the politics
of kdling and murder in the rural areas by
inteoducing the jolitics of forcible seizure
of land and forcible seisure of harvest
with arms and ammunition. Tt is his
Parly that creates an atmospheic of horror
there.

I would again say, let them adjure,
let them denounce the politics of violence
let them agree that in the trade union fleld
democratic principles would be followed.
Let them say that in the muss movement
for land reforms and for securing she
legitimaté rights of the Share.croppers
only peaceful and democratic means
should be adopted and let them stop the
present vivlent methods, It is his Party
that tries to infiltrate into the Police farce
and from party cells in the Police, Sir,
in 4 demoecracy the position of the
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Goverament smployees and Police is non-
pariisan in characier.

They do not balong to any politieal
Party.
SHRI JYOTIRMOY BOSU - Friends

of Congress

SHRISAMAR GUHA : may remind you
that 1 made the Ruling Congress candidate
forfeit his deposit,., (Jnterruptions). i
was suggesting that it was their Party
which has set up a2 Paschim Bengal Police
Karmachars Sangh in the regime of the
United I'ront Government, Sir, the forty-
years old West Bengal Police Associauon
was disbanded, Party Talukdar was
elected at a CPM MLA He formed the
Paschim Bengal Police Karmachari Sangh
and that Sangh was given recognition after
disbanding the forty.vear old Police
Associaton  Sir, it 19 they who tnied o
mbtiate 1nto Police admimistration, Do
they bzlieve in democracy ? Who believes
m constitutional lforms of Government ?
120 they try to infiltrate 1nto the Police
futce ? Do they try to make the Police a
partisan 7 Do they try to bring the Police
imto the fold of a political party ?

The Police and the CGovernment
employees are the instruments for the
implementation of the measures of the
Government, whatever Goveinment may
be in power with the will of the peuple,

Now, what they are trying to do is to
create & partisan cell amongst the Govern-
ment employces, amongst the Police,
amongst, 1 should say, in all Security
Services, even in the Intelligence Services,
They have introduced thewr elements so
that they can sabotage from within,

T request them this, 1T they believe in
the principles of democracy, if they believe
in the principles of the ballot, not in the
bullet, they should adjure this policy of
violencs, this policy of infiltration, this
policy of indoetrinating the Police and
the Goverament employees and make
them comparatively nautral, non-partisan
as seryanis of the people, net nf xny
party.
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Is it oot a fact that Hare Krishan
Konar announced during the regime of the
United Front Government that they have
formed a people’s militia of a Stzength
of 1,10,000?

Is t nota fact that thess peaple’s
militia was armed ?

It is not a fact that Hare Kishan
Konar and other leaders publicy stated
that there will be a time, a time is coming
when this people’s militia will have to
play the role of a Liberation Army, as is
the case in South Viet-Nam ? Sir, if agy
party belisves in democracy, if any party
believes in Constitutional forms of Go-
vernment, can they form such (ypes of
people’s militia 7 Can they ask them te
pl_ny the role or a lebaration army as we are
witnessing today in some of these South-
East Asian countries ?

Sir, this shows what type of poliucs
of violence they are believing un. This
aiso shows how they bave indoctrinated
the minds of younger cadres in West
Bengal today. If they agree to disband
the mobile squad of terror they have let
loose m West Bengal, then really peace
wlil come in West Bengal.

I am astonished at the strange obser~
vation made by Mr, Iyotitmoy Batu. He
shed tears for Sushital Roy Chowdhary ;
he shed tears for the Naxalites is it
not a fact thay hundreds of young
Naxalities were biutally killed by them ¢
They were taking revenmnge against them,
Is 1t not a fact that Sushital Roy
Chowdhary and others were havled up
with the help of the Police ? Is it not
a fact that the CPM aeted as the advanoce
guards of the CRP for hauling up the
Nazxalite friends 7 Is 1t not a fact, Sir ?
If it is 80, how 1t is that taday they are
shedding tears for the Naxalites and for
Sushital Roy Chowdhary ?

Lastly | would say this, Will they
agree to surremder all arams, smunition,
sxplosives, pipe-guns, pisiols ew ?
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nose.

SHRI SAMAR GUHA : We have
having it in huge Quantities in their party.
field. If they agree to give up the cult of
violence and surrender arms, ammunitions,
explosive ete., which are in their posso-
ssion; and publicly declare that they
donounce the policies of insacrection, of
violence and horror, I will support them,
1 subscribe to the polities of demociizy
and democratic national life, Il they agree
to do so, we will join hands with them
here and now with uther parties. I subs-
cribe to democracy, to peac:ful means, to
rule of law, and to democratic m:tho ls.
Will they agree to raostoration of  peace
and normally in West Beustal, 10 ensure
civil rights to the people, restoration of
the rule of law and form peace s4uads, to
develop the people’s initiatine for resis-
tance against the manifostations «[ horror,
violence and intimidation ?

Sir, only then, and than #6l-: can
the alternative of removal of the (entral

Reserve Police from West Bwil b not
only accepted, but worked out really and
eifectinelv, givipg confidence and assu-
tanve i the minds ol the peaple and re.
peperating ianth an dernsiany 1n West
Pengal today.

MR, SPEAKER : Mow, Shri Bhatta-
charys.

AN HON. MEMBER : How much

time has been alioted for this resolution ?

SHRIS. M. BANERJEE : We have
tuken about 2 hours 20 minutes already.
1 he other resolution is also equally impor-
nt,

MR, SPEAKER There are more
[ on, Members who still want lo speak on
t! is resolution itself,

SHRI 8. M. BANERJEE : 1 fully
t:alise your position,

-

(Giridib) : Normally, I would not bave
liked at this stage to intervene in the
debate on the resolution moved by Jyotire
moy Basu, but for a certain evasive state-
ment made by him as well as certain threats
held out.

1 know {rom m¥ own experience of not s0
long ago, just about a year and a half ago,
during the regime of the UF days, how |
found the body of a murdered petson
hanging from & tres on the road between
Nawadwip and Krishnagar, a distance of
cight miles, [ was 10ld that the body had
been hanging there from the previous
night, Processions of men were going
there to have alook at that body, 1 was
on my way to the Krishnagar court at 10
a.m., and when [ returned at about 4 p m.
1 found that the body was still there hang-
ing from the tree and processions of men
were still going to see that body. At the
Ganges frout, there was one sub-inspecior
of police, and } asked him ‘what is the
matter with the police admintstration here?
A dead body has been hanging from a tree
I am told that the person had been mur-
dered more than about 12 hours ago.
Why s it that the body had not been
brought down ?'. The sub-inspector of
police said, 'Yes' 1 also heard there was
a dead body hanging somewhere.

Even he asked ine my name and cross-
esamined about my  antecedents, and
learning that I was poing to Nabadwip, he
said, ‘Since you are going to Nabadwip,
you can make n refort to the rolice officer
in charge of the police station there'.
The officer in charge was asleep, and it
was just 430 pom. When I got him out,
rather than taking down my statements, he
took w long time in getting particulars
ubout my name, my parentage, the place 1
had come from and so on, and then casu-
ally, he said, *Well’ we would be on  wire-
less communication with Krishnagar and
we shall report”. That was the state of law
and ordet which 1 saw for mysell ina
pariicular incident. 1 do not go there
often. But this has been s0 sharp in my
;mlr;.ury. and that spoke a volume by

” L
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The other story which I was told was
a pathstic one related by an old priest
owning 5} acres of paddy land. He asked :
‘Would you people kill us?' 1 asked: What
is the matter 7 Why do you make this
strangas request? He said : ‘I have 5§ acres
of paddy land just bordering Nabadwip.
That paddy has besan looted, My subsistance
is Re. 20) which | get from Sanskrit teach-
ing. 1 get just a little extra income by
doing some poojas’.

This happened in Nabadwip during the
VIF regime. This is a breakdown of all
vatues that T know of. The <Question s :
1s what is happening in Calcutta, in West
Ren,\l, a fore-runner of a general break-
dow. 7 Must we wal; sit silent and watch
and hear double-tnlk ? We know it is
part of tevolutionary activity to combine

parhamentar, activity with extra-parlia-
mentay operations. There is one set
of discussions and statements on the

floor of the Lok Sabha and another sort of
activity in the field. These have to be
combined. This is, we are told, part of
the process of double-think. The result is
that this boumerangs, recous, This is pre-
c192ly what bas bappercd We have seen n
history that ‘Danton  gets killed by Mira-
beau and Mirabenu :lways gets killed by
ubhespierre in turn’, 'Lhis is what is happen-
ing tn this so-culled 1evolutionary move-
ment. The more extremust section 1s trying
10 seize control. 1 hope the less extremist
and more reasonable ones would give some
fooed for thought o our friends, the CPT (M).
After all from CPT to CPI (M) and from
CPl (M) to CP1 (M-L.) is just a step. In
the process of the leap from pink to red,
we will be seeing the ruination of a tract of
land whose contribution in language,
literature, art and in the struggle of Indin's
liberation has not been less than any
other’s,

Must this area be the starting point of
India’s disintegration 7 Very recently, the
electorate has given @ thundeuing answer
to the pointof view posed by Shri Jyotir-
moy Bosy, That answet is clear. The
struggle will be on, But for once could
we sot subordinate our pelitical aims to
the mejor aim of the economic development
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and succour to the under-privilege
sections of the people ? T suppose on tha
point, in the changed context, there It
room for adjustment,

W ognwe o (§2e) ;s
ugen, § s sy grar sy sweavr
%1 fader wear § AT ag <@ fag s §
s ot 39 ¥t ¥21% wai & §, ol ow
¥ woAT WIT ATEE ¥ Ar7 ¥ DY dern
@, AT v U Iaefaer e &
™ & X & foed darer Y Ivewe ax-
MO F INLA AT AR &1 ey
qian, uf9g W § wegaw Wi wwand g
*TaAl & af1 & g ® Qw1 I w7
AN Fanir gav, fom & e § 37§ agr wiw-
am 2 fe dme € 3¢ qad ulfes wm
fery, & qamr sgar ¢ fe S Y &
H qudd 91T a® I ® <F & o
fafrmr, ovg I N gawT oA A @
wrar » wWifE aga & wsg AN §, WG w
Faer oA fowar «ft frz qar § o)z aga
A oart = % {20 QfFear st $ré afy
g M 3 qaa ¥ ) g5 gar 8, 99 S
qrTr IR A sNfAiT T W am &
FAT R ()Tl § v wgvaa
d—g=ar H1T BFINA ¥ LT Sqar 2
fr ca & A1 drzs 93 @ ogr, Z4% @
AT TET AT (W@ ¥, Iah fAY wma
FIE TATASY 1@ 1A By g o & wed
¥fa 1 wrko re w Ayl & gar faar
g arfE 38 ®Y gF T ARy &1 wAnT
fax 1+ og sfaszr Y g aff &
wfew wor Y @ & A @ faw
am gt 5 TAar A% A e aadr
T ag wiffg sravar qar garma sam
#) feufy % A, wr fah vg N sNfadg
ag dq @ § F5 37 % fair dvey & srfube
off Wrary v fak ww ¥ to many

198
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[&Y qemre qrida]
¥ arson & wrgd € B w93 3w
vt wrdaifgat widy 0y, fevdg o
oy ot g waT @ 1 o gfer A ww
Ter® % wWisgw ¥ I I qrear
waatar § | AT s & f dmeer ¥ ar
fodt s yourr ¥ afe gravaen g A
wgf Ftw o Jeft orm | ot A wfgar F
favrgra 78 <ad, afer dre-Ale 7 fvary
oy § sitT 77 3@ 29 & g a6t
qreve 3 Favare 2t w3 §, a0fg @m0
W W g wiger B @R, sa w
geut Y v ¥ A 1% a4 frar w0, qomar
ot 74 o fou? go AN W FEr
¥ wTA AW ET AT TETAT wga 2, S
N oafr ¥ gady TEAr o fyx oww
w1 Iuierigey WY AT FTT 9T

o WoTr & avy & 2| swary % favly
Far § it der fis Do aacqg Y ey @
afe & wigw & favare #T, wAwer @
qeereral § favqre w7 o forea @ gt
qu o WTTo qo H TwIX AL g,

afew 2w ¥ gffr &1 W) oo A@ @
. .

R go o WAT (FFT) : eEund
wew, faga MT 7 G WANT §@d1 F
frary AN I W IWEA F T W
fEY, g @ a1 TE A EAAT AHgA—
5 wfady ag Wi gt gk fay—aro
A B | QY @t afemd) aarer ¥ oy B
ot foilt man N1 omara ¥ | A A
qart wrger g R ¥ QY wa w1 g
7wy gurk faw sitfasia qg fad
W o w1 ear W@ e g A ¥ ay
FOWT AT, ¥4 WA G §U, @ FO
sam & f o ot ag WA ¥@ g H
Toyy #Or ¥ et wft @ | & oy
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v fadr wg 1T o1 s oo 2o & fedt 0
fed % o qfre Sl o, gwdd o &
¥ foad gfew Jait ¥ ol s &
ort w2 Har 5 gart wef o N ¥
g7, WY A AwAY 9@ A @ T Frew sy
"7 sak fan w7 Faedars 7 aar whiw
et frr oY ppoar & ag feedrare 8 oW
T ¥ werL A wraAfaw arfzat e A
¥ o Yo um. W quiAr wopfaee qrdf
wrox Rear g, faw d w Hifa & goar
favre gzt fomr ot afgnr & oa & =l
afer gwvfir § w3 & ¥ W Fm
weavT—34q7 %3 frrdme gt 3 7 e
T WHAT g—A sAfada #q 787 I AH
87 yfew g% A A agt 43 g
#, @ar ¥ w0 gwva & fe wta, 1970 F
FWT HATH AH F) g9 QIR qF 59 AL
% owdifaee oatareg o) fagr 1 feena
FIRE M A& w7 Waa w1 a8l T¢
fgoge gz sxdmamga &, N far d
eX ¥ AT g3 w1y wAr gy §, wgt
it @y ot farpe gewa g mav 8, S
Fr rga 8, ot v ¥ wgd & s ¥
¥ powediafoew wit wo ar W@ §, ¥ vl
AY AT W F—WIT TGOS FT X gOL ¥
X ¢ 7 g qa qora W ool geve
at, wra¥ ferdt wiw fafaeze Qin fafreey
¥ o & ww g ¥ ot wg @ aeER
o, W aRT 4t qriEl 7] gEE o4 st
Ao 75 ger - (smwwm) ¥ ey
war v glaga & §f Rar §, I & a1y
*Y gesat W) qw wvet oy ¥ e § o
Pl & frdew sor wigar 2 s wa o
SRR o W o ¥ qg sware A fe
farer ¥ o avee dho For & wrw, oy
aE Tenr® q1q w3 wiX ewr qfffig:
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o oo gra| o g Ta o A fe wre i
oty w1 o Wore ¥ wraw we fear @
At & wrr & wgar § fe & st gmd @df
& AT Uy g ¥ oY wgd fiw dle
e dYo rrd ¥ ot oy | Afew Farw
i W1To o ¥ww ¥ fay faedyare
wig § wdifs oo ¥ qgt 97 o7 shga A
gfag war fear &, wafea &1 v waw
s fear §, e N1§ @ avx qufes
s ey fraig 9 stawaw ¥

18,00 hrs.

% Q% ZAT TN N WTAT AEAT F |
w1 W19 7g woeT sy § fw ot difaw
arfr wiler, 1970 3F %T g8 A% & AT
% fFay @ & az ¥ femd gane aw
Tz g ? W oawg o fggwww aF
¥l ger wif e 8, Wl agioqy
swfra ot WX &) W H AN
g WiC M WA WIEAT IR e
Wit fo & fmel) wwae ar farfl | wrdt
A wT ogar 8, et warR gwet §
qr W€ wre wey v ITET qPAT § A &
W WA §—¥T 9 IW 6T Y 9
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ST gO-H12Y sewr § ar @ B e W
Qa7 & ? oy agm wnl A 0d w1
RAFT WAL 0 ax vy § ool &
v § e & g g g & fedr
NIH e ard gravh §7 da ¥
dar Qar g, wgh ¥ F A S A g,
T gfrar & et e Ao A qmag &
ofgar & U ¥ N w1 g1 W & g
IR &) NS w ® e feed & ol
waarat B (sawer) - F qg wg o o
o oy T safaaal ) art o) & gar @
i awmarar fe ga Wl W
T ¥ gg wgat qgm, e ¥ o
Frmz & qura s g g1

Do you want me te continue the next
diy ?

MR. SPEAKER : Yes. He may conti-
nue his speech on the next day,

18,01 hrs,

The Lok Sabha then adjourned till
Elven of the Clock on Saturda
Mareh 27, 1971|Chaitra 6, 1893 (Saka b

Pristed st Jagdish Pristers Now Dethi>



